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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

gt :

Orlglnal Appllcatlon No, 434 of 2001
And

Origmal Apphcation No.478 of 2001

17.6.2002
Date of DeCiSion" ®enecsvecane

- Shri R.K. Deori (O.A.No.434/20'01)
Shri S, Je Jongsam (0. A No. 478/2001)

e e = U= = e L . _Petitioner(S)

Mr R.P. Sarma, Mr B. Chakraborty and
Mr K. Das
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, Petitionar(g)
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Mr A.X. Chaudhuri, AddL C.G.S.C. and
Mr B.C. Pathak, AddL C.G.S.C.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.434 of 2001
And
Original Application No0.478 of 2001

Date of decision : This the 17th day of June 2002
The Hon'ble Mr Justice DN Chowdhury, Vice-Chairman

The Hon'ble Mr K.K. Sharma, Administrative Member

I. 0.A.No.434/2001

Shri R.K. Deori, LF.S.

Divisional Forest Officer,

Nampoong Forest Division, -
Jairampur, District- Changlang,

Arunachal Pradesh.

I. 0.A.No.478/2001

Shri S.J. Jongsam, LF.S.

Deputy Conservator of Forests (IND),

0/o the Principal Chief Conservator of Forests,
Arunachal Pradesh, Itanagar.

By Advocates Mr R.P. Sarma,
Mr B. Chakraborty and Mr K. Das.

- vVersus -

1. The Union of India, through the
Secretary, Ministry of Forest & Environment,
Government of India,
New Delhi,

2, The State of Arunachal Pradesh,
Through the Secretary, Forest & Environment,
Government of India,
Itanagar, Arunachal Pradesh. ,

3. The Union Public Service Com mission,
Through its Secretary,
Dholpur House, Shahjahan Road,
New Delhi.

By Advocates Mr A.K. Chaudhuri, Addl C.G.S.C. and
Mr B.C. Pathak, Addl. C.G.S.C.

«esesc Applicants

.Respondents

S
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ORDER(ORAL)

CHOWDHURY.J, (V.C)

The sole controversy raised in these two 0.A.s are related

to assignment of the year of allotment.

2, Both the applicants were officers of the State Forest Service
of Arunachal Pradesh. On the basis of a selection made, the two

applicants were appointed to the Indian Forest Service (IFS for short)

in terms of Sub-rule (1) of Rule 8 of the IFS (Recruitment) Rules,

1966 read with Sub-regulation (1) of Regulation 9 of the IFS (Appointment
by Promotion) Regulations, 1966 vide order F.N0.32012/1/93-IFS-I dated
26,9.1996. The two applicants accordihgly were appointed to the IFS
of Arunachal Pradesh, Mizoram and Union Territories (AGMUT for
short) Cadre in the Arunachal Pradesh segment. By order dated
26/29.6.2000 the two applicants alongwith others were also assigned
1992 as the year of allotment. The applicants submitted their represent—
ations before the authority indicating their grievances. The applicants
contended. that the last selection made was held in the year 1987 and
after a lull of nine years the Select List was prepared in the year
1996 appointing four persons in the Arunachal Pradesh segment. The
applicants contended that had the Select List been prepared in
conformity with the IFS (Appointment by Promotion) Regulations, 1966
they would have been appointed in the IFS earlier and consequently,
they would have been assigned higher year of allotment than the year
1992 and thus they would have been assigned higher position. To mitigate
the hardship caused to the officers due to the delays in holding the
Cadre Reviews and holding of Selection Com mittee meetings the applicants
represented to the authority, which was not responded to. Heﬁce these

applications.

3. Mr B. Chakraborty, the learned counsel for the applicants
referred to the decision of the Government of India dated 27.2.1997

pertaining to the Jammu and Kashmir Cadre Officers, where the



nkm

2

respondent authority considered the case of the Jammu | and Kashmir
Cadre officers in the light of Rule 3 of the All India Service (Conditions
of Service - Residuary Matters) Rules, 1960. The applicants also referred
to the decisionv rendered by the Tribunal in the case of Ramson Modi,
IFS, an officer who was also appointed to the Indian Forest Service
alongwith these two applicants, in 0.A.No.266 of 2000 disposed of on
1.1.2002. | N '

4, We have heard Mr B. Chakraborty, learned counsel for the
applicants and also Mr A.K. Choudhury, learned AddL C.G.S.C. as well
as Mr B.C. Pathak, learned Addl C.G.S.C. appearing on behalf of the
respondents in both the cases, at length. Considering the facts and
circumstances of the case we are of the view that the applicants
had  made out a case for consideration by the appropriéte authority
in terms of Rule 3 of the 1960 Rules in the light of the decision
rendered by this Tribunal. Considering the facts and circumstances
6f the case we feel that ends of justice would be met if a direction
is made to the applicants to submit fresh representations before the
respondents ventilating their grievances within a month from today.
If such representations are made the authority shall consider the case
of the applcants in the light of the decision of this Tribunal in the
case of Ramson Modi (Supra) as well as thé decision rendered by the
Government of "Indja in the case of the officers of Jam mﬁ and Kashmir
dated 27.2.1997 by taking aid of Rule 3 of the All India Services
(Conditions of Service - Residuary Matters) Rules, 1960. If such
representations are made by the applicants, the respondent authority
shall consider the same as per law as early as possible, preferably

within two months from the date of receipt of the representations.

5. The applications are accordingly allowed. There shall,

however, be no order as to costs.

|l (o X : Lf_/‘\/

( K. K. SHARMA ) ( D. N. CHOWDHURY )
ADMINISTRATIVE MEMBER VICE-CHAIRMAN
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HISTRICT-PAPUM-PARE.

v

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.

Guwahati Bench.

(An application under Section 19 of the Administrative Tribunal Act, 1985.)

For uss in Tribunal’s Office

Signature
Date

0.A. No. - Z( 4 L) 12001

Between
Sri R.K.Deori, LF.S.
Divisional Forest officer, Nampoong Forest Divizion,
Jairampur, district-Changlang AP.
..... Applicant.
And
1. Union of India,
Through the Secretary. Ministry of Forest &
Environment, Govt. of India, Pariyavaran Bhavan,
GO Complex, Lodhi Road, New Delhi-110003.
3 State of Arapachal Pradesh,

2l

e JContd



Through the Secretary, Forest & Envircnment, Govt. of

Arunachal Pradesh, Itanagar.

3, The Uniop Public Service Commission, Dholpur
House, Shahjahan Road, New Delhi-110001, (through

its Secretary).

Respondents.

Li Particulars of erder(s) against which the application is made :

The Applicant assailed the action of the Respondents in uatfpmmating the
applicant to the LF.S. cadre in the year 1988 with the vear of allotment from
1984 when the applicant was fit and eligible and when the posts were
available but instead the applicant was promoted on 26.9.96 with year of
allotment as 1992 . The applicant also assailed the action of t.hfe Respondents
in causing delay in reviewing the cadre and holding meeting of the selection
committee which has thereby delayed the scope of promotion to the posts TFS

and getting allotment of year. The applicant further assailed the inaction of
the Respondents in taking appropriate action in pizrsuaﬂce to the various

1‘epresentati_bns 80 filed by the applicant, the latest being submitted duly on

©30.7.2001.

Order dated 29.6.2000 passed by the Govt. of India, Ministry of Forests &
Environmenfhy which the year of allotment and the seniority of the applicant

vig-3-vis was fixed.

Jurisdiction of the Tribunal :-

.......... Contd.
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The application declares that the subject matter of this application i within the
jurisdiction of this Hon’ble Tribunal.

Limitation :
The applicant also declares that the present application is within the limitation
period as has been prescribed under Section 21 of the Administrative Tribunal

Act, 1985,

TFacts of the cage -

That the applicant is a citizen of India belonging to the Schedule Tribe

community of Arunachal Pradesh. The applicant is entitled to the rights and

© privileges as gueranteed under the Constitution and the relevant rules framed

thereunder.

That following due procedure, the applicant was appointed as Assistant
Conservater of Forests {ACF in short) after due selection and interview in the
year 1978 issued by the Respondent No.2. Being 5o selected, the applicant also

underwent two years fraining for Diploma Course in Forestry at the State Forest

Services College, Byrnihat. Thereafter vide an order No. FOR-149/E-2/81/14195-
245 dated 15.6.81, the applicant w.e.f 1.4.81 was regularised in the post of ACF.

The service of the applicant was later on confirmed vide an order dated 22.1.87

w.e.f 1985.

The copy ef t
15681 apnd 21.187 are annexed i;,ezewiﬁa 25 AFXB%EKURE% & B

respectively.

he erder of regularisation and the order of confirmation dated
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That on 25.1.85 vide notification No. FORI1B0/E-2/84/2697-2772, the Govt. of
A.P. published the final gradation list of ACF wherein the position of the
applicant was fixed at serial No.17. the said list was later modified vide dated

30.7.93

That the humble applicant vide various orders was appointed in a senior State
Cadre post as Divisional Forest Officer/DCF from 1985 to 1993 holding various
division. Thereafter the applicant was appeinted on officiating basis in a cadre
post of IFS as Deputy Conservator of Forests in the year 1993. In all the cases the
order of appointment on officiating basis was intimated to the Respondent No.1.
The applicant on officiating basis, served as Divisional Forest Officer (DFO in
short) Waste land &Development, tanagar from 1993 to 1996,

The copy of such various orders of appointment on officiating basis as

DCEF/DFO are annexed herewith 2s ANNEXURE C Series.

That in the year 1986, the total cadre strength in the Senior Duty Post was 61 in
the UT cadre and out of which the U.T. of A.P. was given 27 Senior Duty Posts a§
which thouéh 11 posts were meant for share in promotional quota, in actual, they
were given 13 posts. Similarly in the year 1987, the senior duty was 28, one
having created by the Govt. of A.P., out of which the share of promotional posts
should have been 14 and as such there were ready senior duty posts to appoint

SFS officers in such posts by promotion.

.......... Curtel.
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That as there was no cadre review from 1987 onwards, the number of duty posts
remained the same and the state wise aliotment also remained unchanged. The
various year wise duty posts and the distribut_ion/calculatian which prevailed in
the year 1986 and remained stagnant thereafter for the sake of brevity is detailed

below:

Year  Total No.Senior duty post Post ought to have been allotted to SFS promictees
under the /, ;. UT cadre At 33 %%
1936 81 29

The above number of posts remain stagnant till 1995 when the cadre strength was

reviewed for the first fime after 1936.

That it is stated that the calculation as described above for the number of posts has
been arrived as per the decision given by the Hon’ble Central Administrative
Tribual, Calcutta Bench in O.A. No.994/1990 decided on 26/7/94 where 1n the
Hon’ble Tribunal for uniformity of allocation of posts decided that service
conditions of All India Service Officers are the same irrespective of the state
cadre to which they belong. Hence thers should be uniforniity of criterion in all
the states in determining the cadre strength as per IFS (Fixation of Cadre Strength
) Regulations, 1964. The Hon’ble Tribunal while delivering the judgement, relied
on the judgement and order passed by the Hon’ble CAT, Jabbalpur in TA 81/1986
(K.K. Goswami ve Union of India reported in 1987 (4) SLI(CAT) 194 Jab). The
said decision of the CAT, Jabbalpur Bench was assailed before the Hon'ble
Supreme Court in SLP NO. 11025/1987 and vide order dated 18.4.88, the SLP
was dismissed. The calculation as per Hon’ble Calcutta CAT Bench’s judgement

has been detailed below in the foregoing paragraphs.

.......... Contd. -
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That earlier,while calculating promotion post, on the strength of Senior Duty
posts were done as per the schedule as enumerated under the TFS(Fixation of
Cadre Strength) Regulations, 1966 where in item no. 5 was never taken into
congideration as per Recruitment Rule existed upto 21.2.89. But the Hon’ble
Calcutta CAT judgement observed that while calculating posts for the promottee
quota, the ifem No.5 (in the table below) also needs to be added in determining
the number of posts to be allotted to the SFS officers under promotion quota.

As such when the number of posts to be filled up by promotion in Union
Territories as on 1.1.86 should have been 29 but it was shown as 24, i.e. short of 5
posts. The calculation as prescribed under the Regulations of Seniority Rules
1968 is chown in the table below:

Senior posts under the Union Territories

1. Total Senior Duty Posts: 61
2. Central deputation(20% of item 1above) 12
3. Posts to be filled by promotion (32&1/2% of item No. ’1‘,2&5 together) 29
4 Direct Recruit posts (item No.1 +2) 49
5. Deputation Reserved (state} (25% of itern No. 1 above) 15
6. Leave reserve, Jr. posts, training reserve (30% of item 1 above) 18

That describing the way as stated above, it can be seen that on 1.1.1987, the total
promottee officers were 19 where as per the table above, the promotional posts
should have been 29, i.e. 10 numbers of promottee posts were lying vacant under

UT cadre of which the U.T. of AP. iz a constituent.

OHul



That the applicant begs to state that as earlier cadre strength was calculated sector
wise taking the unit as a whole, the number of posts for promottees which were 24
in the year 1986, the U.T. of AP. was allotted 11 promottee posts out of 24 and in
practical, only 15 SFS officers were promoted from the state of AP. This was
done as the cadre was calculated unit wise as a whole. The apia!icantg, as such,
ought to have been promoted against the vacant promoted posts occurred under

U.T. cadre in the year 1987, 1988, 1989 etc.

That as per the calculation explained above, in the year 1988, there 2xisted 8
vacant posts for promottees in U.T. as the number of promatee officers were 21
only out of 29. The petitioner in the said year was within the zone of
consideration being at serial No.4 out of 6 eligible SFS officers from the U.T. of
A.P. and the rest 2 are from the constituents unit of U.T. The applicant thus could

have very easily been promoted to IFS in the year 1988.

That just for the sake of argument without any admission,if the UT. of AP. then,
is considered as a separate cadre, then the year wise duty posts and the promottee

posts would have been from 1987 onwards in the following manner respectively:-

Year Total No.of Sr. duty posts posts for promcttees -
1.1.87 28 14
1.1.88 36 13

1189 34 ‘ 17

Thus when the number of Senior Duty posts was 34 in the year 1989 with the

i Iz the numher af.
creation of & noste hy the Govt, of AP, the Central Govt took the number of

.......... Contd.
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senior duty posts to be 34 in the year 1995 only. If the cadre review have been
done fime to time yearly and the meatingl-' of the selection committee were held
annually as prescribed, there would have been enough vacancy to accommodate
the applicant in the IFS in the year 1988 itself. This would have be_f:en possible as
there was 8 posts under U.T. cadrs of which 7 posts goue to U.T. of AP,

Be it stated here that the Govt. in between 1986 to 1995 created 8 Senior Duty
posts and the same was intimated to the Respondent No.1 vide official letter dated
11.8.98.

A copy -of the said official jetter dated 11.8.98 it annexefl herewith as

ANNEXURE-D.

That it is stated that the state of A.P. is a constituent of the Joint Cadre Authority
in matters of notional allocation of the promotion quota for the then U.T.
constituents units as framed by the Ministry of Environment and Forest, Govt. of
India which is the controlling authofity. The Govt. of India accordingly vide
official letter dated 25.1.95 sought concurrence from the constituents units for
approval for distribution of notional allocation for promotion to the post of IFS..

A copy of the letter dated 95.1.95 is annexed herewith as ANNEXURE-E.

That the seniority posts of the state of A.P. then U.T., which was earlier 27 in
aumber, vide a notification issued by the Govt. of India was raised to 34 which
includes 8 posts created by the State Govt. in DCF rank of which 6 were Deputy

Conservator of Forests and 2 were of Consetrvator of Forests.

.......... Contd.
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A copy of the said <:ny

A copy of the said notification dated 26.10.95 is annexed berewith ag

ANNEXURE T.

That finally vide 2 :0%dzorz. 7 dated 26,996 issued by the Relspandent No.1
exercising power under Rule 8(1) ofthe IFS {(Recruitment) Rules,ﬁ 9606 read with
Rule 9(1) of the IFS {(Appointment by Promotion ) Regulation 1966, the applicant
was appointed to the IFS with immediate effect and his sentorify was fixed at

serial No.3 in the cadre of IFS,

At éeeco dated 289.96 is annexed herewith as

e

ANNEXURE-G.

That being aggrieved, the applicant submitted representation on 7.10.99 makinga

prayer therein to appoint him to the IFS cadre with year of allotment as 1984

when he became eligible for he having joined ACF in the year 1978,

A copy of such represenmtation dated 7.16.9% is anmexed herewith as |

ANNEXURE H,

That finally vide an order dated 29.6.2000 issued by the Respondent No. 1, the

‘applicant’s year of allotment in the IFS was shown to be from 1992. The

applicant, accordingly on 31.8.2000 submitted another representation addressing
the concerned authority of the Govt. of India. This representation was followed by

another on 9.8.2001 and on both the occasions, the representations were duly

forwarded by the Govt. of AP.

SO 13 ;£ 1
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A copy of the said order dated 26/29.6.2000 and the representation dated

3182000 and 9.8.2001 are annexed herewith as ANNEXURE 1, J & 31

respectively.

That the applicant begs to staie that having appointed in a substantive and

sanctioned posts which is very much evident from the allotted cadre strength for

promotion quota, the unnecessary and unexplained delay caused in cadre

reviewing and holding meeting of the selection committee upon Wrong calculation

of promotion posts has deprived the petitioner to get promoted to 1FS from 1988

when same became due and when posts were readily available. The applicant

ought to have been promoted from 1988 with year of allotment as 1984 when be

was fit and suitable for the appcimmant to IFS.

That the applicant humbly begs to staie that had the applicant been promoted to

the post of IFS with year of allotment as 1984 when same became due, the

petitioner would have been promoted by now, to a higher scale of pay. The
applicant instead of getting the higher pay seale is being given lower pay scale

and as such the pay scale has remain stagnant for the last few years.

That it is stated that the relevant service conditions relating to promotion,

appointment, selection etc. in matters of TFS cadre in the present ase, are

governed by the-' following rules, namely- 1. The IFS(Recmitment} Rules, 1966,

Rule 4 spegks about method of recruitment and Rule 4(b) provides for promotion

. »J
uhetantive members from State Foreste .

from

2
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promotion from SFS cadre and aiso faid down that the number of person to be

2. The IFS (Appointment by Promoiian) Rules,1966: Rule 5 prescribes that -

every year list of eligible candidates who have completed 8 years of service
has to be prepared which in case should include number of eﬁligib!e- candidates
as 3 times the vacancy. The said mié also speaks about thaiithe list has to' be
review évexy year and if there is any adverse enfry same has to bé
communicated to the Central Govt. Rule 8 of the said Rule provides for the

State Govt. to appoint person of SF3 cadre to appoint in cadre posts.

- Rule 2 (g) of the IFS (Regulatien of Semiority) Rules, 1968 defines a senior

post as a post included and specified under item 1 of the Cadre of each state in

the schedule to the IFS (Fixation of Cadre Strength) Regulations, 1966 and

includes post included in the number of posts specified in item 2 and 5 of the

said cadre when hold on senior scale of pay, by an officer recruited to the

Service in accordance with sub-rule (1) of Rule 4 or Rule 7 of the Recruitment

Rules. The said calculation is also needs to be read along with the judgement

and order 50 passed in O.A. No. 994/1990 as passed by ﬂ{_e How'ble CAT,

Calcutta Bench.

4. Rule 4(2) of the IFS (Cadre) Rules, 1966 prescribeg that that there

should be timely review of cadre every 3 years.

3. Rule 8 (3) of the IFS (Recrutment) Rules, 1966 empha%}ise that Central
Govt. may make appointment of persons frem the SFS and Wheﬁ. ]
vacancy occurs in a joint cadre which has to be filled up “accdz'ﬁing to the

provisions of this rule, vacancy shall, subject to the agreement in this

e Contd.
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23,

behalf be filled by member of SFS of any one of the constituent state of

the group.

That the applicant humbly sates that the action of the Respondents in not
promoting the applicant to the IFS cadre when posts were readily available and
when same became due has been done in most arbitrary and malafide manner
exercising power colourably. The promotion ought fo have been done by
reviewing the cadre and holding meeting of the Selection Committee in time and
in the instant case there was no cadre reviewing since 1986 and no meeting of the
Selection Commiftee was held since 1987. The Respondents ought to have
encadred the Senior Duty posts so created in the year 1986, 1987, 1988 and 1989,
but the same was done only in the year 1995 causing immense hardships and loss

in service benefits to the applicant.

That the applicant officiated in IFS cadre posts on w.e.f 1993 to 1996 in semior
time scale which was within the knowledge of the Respondents. The spplicant iz
entitled to be promoted earlier to IFS as per Explanation to the IFS (Regulation

of Seniority) Rules, 1968 and entitled for the benefit of officiating period also.

That the applicant begs fo state that the applicant for a period from 16.9.93
onwards has performed job on being appointed as DFO respectively at various
locations with satisfaction till 26.9.96. The applicant had also underwent various

courses/training at various institutes.
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That the applicant begs to state that the Govt. of India issued a cireular for holding
DPC laying down the guidelines to be followed therein. The Respondents in the
following case has overlooked such guidelines for which the appiisam‘. was made

to suffer.

That the applicant further begs to state that when it being the a«%imitted position
that the applicant was eligible for promotion to IFS in the year 1988 afier
completing 8 years of service. It is also the admutted position th"‘at there was no
cadre review gince 1986 and the se!eeﬁon committee did not held its meeting
since December, 1986 as enshrined under the rules and guidelines. As a result of
such unreasonable and unjust act, no SFS officers from tlle:sta.te could be
promoted wheh posts were available at 33 1/3 % which has ais{o left the quota
under utilise_d'aﬂd caused hardships to the applicant. The Respopdent No.lina
similar circumstances admitting the hardships canged to the SFS cadre from the |
state of J & K and has allotted vear retrospectively when same was due 531 1S5UIng

a notification dated 28.2.97. The applicant being similarly sifuated deserves

- similar freatment.

The ‘copy of the notification dated 28297 is ann‘exe{i herewith as

ARNEXURE-K.

That it is stated that the selection committee which ought to have met every year
for preparing a list panel as per rules framed under IFS (Appointment by
Promotion) Rules,1966, but the meeting of the selection committee has held on

anriee and nramated 30
1995 after 2 oan of § years clubbing all the unfilled vacancies and prometec 20

.......... Contel.
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SFS officers. Had the meeting been held re regularly €7 the service of the applicant
would have been promoted to IFS in the year 1988 when posts were readily

available and when the same became due to the applicant.

That being highly aggrieved by the arbitrary and malafide act on the part of the
Respondents in not promoting the applicant to the IFS cadre in the'year 1988 with
year of allotment as 1984, the applicant has approached this Hon’ble tribunal with
a prayer to refix his year of allotment as 1984 by quashing and setting aside
and/or modifying the order of appointment to IFS dated 26.9.96 along with the
year of allotment order dated 29.6.2000 to the extent fixing his year of aliotment |
as 1984 and restoring his pay and seniority retrospectively as done in the case of
SFS of the state of Jammu & Kashmir, The applicant being similarly situated

deserve same treatment.

Grounds for present apolication.

For that the Respondents never took steps in holding meeting for cadre review as
well as for preparation of lists for promoting SFS officer since 1987 and clubbed
the vacancies which is contrary to the rules and did not appoint IFS officer from
the promotee quota in the year 1986, 1987 and 1988 for which the appiiéant was
denied for promotion to IFS cadre.

For that from the entire sequence of events as stated above it is apparent that the
Respondents have caused unreasonably .delay in holding the meeting of the
Selection Committee since 1987 and in reviewing the cadre. The entire action was

v fm‘ w'hmh the race of nramatinn af tha
_’ FEREWIL wiate o A YRS III- U‘leﬁl\lll VA VALY

......... Coritd.
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applicant to the IFS was further delayed and the year was réckcned as 1996
instead of 1984, As by getting promotion to TFS cadre, one ig lentitieci te have
better service benefits, |

For ag per Explanation 1 of the IFS { Regulation of Seniority) Eules, 1968 ever
since the first select ligt prepared by the Selection Committee constituted under
Regulation 3 of the IFS (Appoiﬁtmeni by Promotion) Rules, 1966, the period of
continuous officiation in senior post declared has to be counted. Since the
applicant was officiating in a senior posts from 1993 to 1996 and h'mng
appointed as ACF in the year 1978, hence his due date of promoticn to IFS would
be in the year 1988, k

For that it being apparent that the Respondents committed ervor m;zd were biaged
in calculating the posts for SFS officers when the posts were readiiy available and
the applicant ought to have been promoted to IFS in the year 198}8 with year qf
allotment as 1984 and for such irregularity, the applicant was deprﬁved of service
benefit and seniority and his service remain stagnant for years.

For that the Respondents have regularly recruited 43 IFS officer dvi:ring 1985-95,
whereas as per IFS (Appointment by Promotion) Regulation, 190?56, out of 43
seats, at 33 1/3% and following the Hon’ble Calcutta CAT’s judgement, 21 SFS
officers ought to have been promoted. ;

For that the action of the Respondents in the instant case besides baing arbitrary,
illegal, malafide and biased is also violative of Article 16, 19 and 21 of the
Constitution of India as because of delay the applicant was depmed of better

service benefits to which he ig legally entitled.

e Contd.
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For that the action of the Respondents in the instant case is patently malefide and

punitive based on irelevant and exfraneous consideration. The order dated

26.9.96 and 261’25;.6.2030 thus needs to be modified by asking the Respondents to
lot year of allotment as 1984 when it felt due to the applicant and when posts

were readily avatlable and he was within zone of consideration.

For that the impugned action besides being arbitrary , illegal and malafide is also

liable to be conderﬁned and set aside as same has been done whimsically,

capriciously and under colorable exercise of power.

For that the order so assailed and the entire exercise of power has been peffarmed

in violation of the principle of natural justice and administrative fair play. The

orders ag such is liable to be quashed and set aside.

For that in any view of the matter the impugned action is bad in law as well as in

fact and ag such the same is liable to be quashed and set aside. -

Details of Remedies exhausied :-

The applicant declares that he has no other alternative remedy other than to

approach this Hon’ble Tribunal for getting redressal.

Whether Any Appeal or Suit is Pending In any Court With Regard To The

Subject Matter In Agitation:

That the applicant further declares that there is no suits, application or writ
petition pending before any court or tribunal with regards to the matter as agitated
in this petition.

Details of Relief Sought for:-

Under the facts and circumstances stated above, the applicant humbly prays that

this Hon’ble Tribunal may be pleased to admit this application | call for the
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records and afler hearing the parties may be pleased to pass an order directing
the Respondents to promote the applicant to IFS with retrospective benefit ﬁ‘bm .
the year 1988 with vear of allotment as 1984 restoring his seniority with all
refrogpective service benefite by sefting aside and/or modifying the
order/communication dated 262,96 (Amzéxurs-@ ) and 35:"29.6.2&}3 { Annexure-
I) and/or pass such order/orders to which the applicant is entitled as per law and
equity 1ncluding the cost of the proceedings.

Interim reliefs if any :-

Under the present facts and circumstances, the applicant reserves his right to press
for interim order when situation arise and if there is necessity for the same.

Particulars of 1.P.O :

LP.0. No.6h}58%¢ dated "aO/ ,,;f 200/ for Rs. 50.00 (Rupees Fifty

only) s enclosed.
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VERIFICATION

1.,Sri RE Deori, 8/0o S K@Awov  presently working as Divisional Forests Officer,
Nampoong Forest Division.lairampur, district-Changlang A.P. and as applicant in the
i;,msta.nt application do hereby verify that the statements made in this instant application
Eom paragraphsi,2,3,4( 15,5612, 16,186 226 2)e07are true to my knowledge and belief and those
in paragraphs 4 (2, 4, 13,04, 15,13 22s) A being matters of inﬂ;rmatién derived from
records which I believe to be true and the rest are my humble submission before this
ﬁon,ble Tribunal.

I sign this verification on this )Awday of October, 2001 at Guwahati.

-t
- Heon

Signatm,e.
R



GUVERNMENT 0F ARUNACHAL PRADECH /g-~d: uyf6i>?
OFFICE OF THE SECRETARYYFCRESTS) ey —
: ITAKACAI~791 711

MO FOR.149/E-2 /817 ;- URDER

peteenn e

On their successful completion of 2(tuo)'years Lrog~

aing in the Dipldma Course ( 1978-80) in the State forest Ser-
vice CollégesCum~Re°

search Centre, Burnihat, Meghalaya, the Lt.

vaarhcr, firunachal Pradesh is pleased to apnoint tha M Touing

PRI lAuupfmn»rlfly 1y mtnwtl:JJu|u3uIW/mlnnr

wit Foveata 1 Lha 610
Cadre orf Hrunachal Prades

h Forest Department. in the setale of
R o 650530u740~35~81U~EB~35~880—40~1DUD—EB—ﬁO~1ZOU/~
other allowances ag admissible’Under.rules

to time, with affact from the date(s) shoun

Pea plus
in force from time

against each:-~

?"- e rve -—. :u-‘n-. w:q —— ...T. I ..: : p_: ,_ . Sovey n;: - o , a = ‘—u et ....‘ - o— o fart L ey |‘A,v-11'v R -

¢T.§N0mn of OFF e Wnrm ol ' {lm&ﬂ af ﬂuthnrityp

No apnoinbmont nesting )

1.5hri S.J.3Jongsam 1-4-871(AN) Rlong Forest ‘gainsl the post
: Divn. with of ACF created

Hars.at flong,vide Govt's ardar
‘issued under Memg
No.FIUR, 195 /D5,y /
A A 86816~55,dt,37.10..50.

. ,(”M/ . ‘ .
2.8hr1 R.K.Deorj 1-4-81(RN) Banderdega Bgainat Lhe pos i of
N : ! Forest Diup, RCF eroabod il
J1th qum ! « Craated vide
* v e BOVE O on T

ot Benderdewa, .
under Mena No )
195/0-5/80 /26055 65

. dt. 31-10:60.

2. They will undergo practics] training for“one yoar
in forestry work under the supervision of the DFQ0s/CF s,
the training period they will have to pase
mental Examination. o

Durirg
the prescribed Denart.-

§d/~ E.5. Thangam
Secretary(forests),
Govt.of hrunacha) Fradesh,
Itenager,

Memo No.FUR.149/E~2/81//q ]gjgjj2>liffwm /Dated Ttananay,
> . /

. The |/ 575' June /g
Co tos- ' ,
Py 1. The fddl.hicenuntant GeneralfCentral & fo.10.)
Shillong.

2. .The DIPR, hrunacha) Pradesh,“hillong for poh g,
Lian ol Lhne ey frv Lhin s’
s Horalba, '
o Il CFa ( ineluding LT T IR T N
. W11 DCs, fi,P', for information,
o BLL DFs, AP, far Lheir infarmation.
6. The OffFicer Concorned,
s 7. The hccountg/ﬂudit/de./Stmtintioal Dr.of thio
office,
8. 5 epare copies.
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tary (Forests')
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GOVERNMENT OF ASRUN'CIAT, PRIDESH ) /{_
QUL OF TUINE SHCORMIARY  (FOIREYPS)
' ITANAGAR

o
v °

NC.FOR,60/E~2(A)/85/pt~I/ ¢+ O RDER

.The following officers, of Arunachal Pradesh Forest

30

Department are confirmed in the post of Assistant Conservator of
Forests w,e.from the date noted against eachy

51 ' e Date from
No. Name of officer whiCh,con~ Authority.
,"“—‘—“N‘”‘ ..-...:.....L,..._..-........._..._._.-._.ﬁim@dm ~~~~~~~~~~~~~~ Mot ot e et o e b o et o e PO PR
i 2 3 4
1. Shri s.J. Jongsom,- . 1.1.85 Against one of the 10 posts
_ converted into permanent one
vide orddr NO.IFOR,274/E-2/82/
L , 1304-44 4t, 25.1.83.
~2., Shri R.K.Deori 1.1.85 ~Aa-
3. Shri M.K.Palit 1.1.85 ~do-
4, Shri SjiThirunavakarasu 1.1,85 ~do-

S S P Gt g it g g At 001 P Gt i B i nh o) Mt s B0 B et Sl Bl et Pt s G B $ e o ard B s Sl M M e it W el Pt Mo Mo st St ot A e A P St Mt St bt A o b i i 4

Memo.NO,FOR.6O/E—2(A)/BS/pt—I/-Qj; Gé

sd/-S.B. Roy,

| Secretary (Forests),
¥

Arunachal Pradesh,
Itanagar
ated.Itanagar, the 22

CoOy Lo 1w

The Accountant Geleral (Accounts) ,Meghalaya, liizoram &

Arunachal Pradesh, Shillong.

2. The
3+ The
the

4, All
5. The
. 6. Al]
7. The
8
9

. The

Joint Secretary (Pol), Govt.of Arunachal Pradesh,

DIPR, A.P. Naharlagun for publication cf the order in
next issuc of the Gazette. .

Conservator of TForests, Arunachal Pradesh.

Chicf Wildlife Warden, Arunachal Pradesh.

Divisional Forest Officers/ACPs incharge of Dins. pp
Officers Concerned. °

confidential branch of this office. ’

. File NO.FOR.60/E(A)-2/86.

10,Personal file of the offlcero concerned
11,20 spare Copi@b

wt‘ﬁi}’g“e x

ilanrnins . .

Secretary (f;restu),
Arunachal Pradesh,

. ITtanagar,
++ hu TUE L

.

Advooaiad

n/87.
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DEPARMENT OF ENVIKONMENT & IFORLSTS

<+ : TTANAGAR.

4 | - @\
Ly ' O R_D_B_ _R

PoaBR ) SR

The Gdvernor of Arunpchil Pradesh duo pleascd to sopoint
the followingy SIS officers of the Departnent of Bovirvounenl &
Forests, arunathal Pradesh to officiate on purely tewporary hesis
as Dy. Cohgervator of Forests aygalust the cadre post of Irs all-
otted to arunachsl Pradesh in the scale of pay of fu. 3000 -100-"D5500

...@Ba9r125—450Q/— .m plus other sllowances o5 ~lmiagsiltle yrler
P

rules from time to time for the following perlods w.e. from  the
dates noted ageinst each or until further orders whichever is -

" earlier.

" sl. Name of Period of officiating

No. officers’

1. shri R. Modi,DCF(SFS) w.e.f. 11..6.96 to 10.9.96

2. sari 8.J. Jongsam, w.e.f. 27.6.96 to 26.9.96
) DCF (SFS) ' o

o

w/5. shri R.K.Dgori,DCE Weo f. 27.6G.96 Lo 26.9.96

S (sFg) .

sd/- G.pP,shukla,
Becretary (Env. & Forests )
aruncchal -Pradesh:: Itebagal.

Memo .No.For.410/E~2/81/ 21 340 — L,,? (). Dtd.Iltanagar,
NS '

' the July/96.
- Copy to :i- - | e [Ohy v/
"1. The Secretary Lo %pn‘blh Governckr, h.P,Iltanagar.

2. Te P.P.S to Hon'iLe Chick Minister,A.P.ltanagar.

3. The P.S.to Hon'lLle Minigter (BAT) AP Lo ynr.

4. The P 5 to Hon'Lle Dy. Ministor (B&F),n.r Ltonagar.

5. ™e P.5 to all Ministers/Speaker/Dy. Socakcox of n.y.
Itanagar/Naharlagun,

6. The Dy. Ss=cretary to the Govt. of Tndlir,Ministry of Env. and
Forests,Deptt. of Env. & Forests,Paryavaran I wan,CGO
Conplex, Lodi Rned,New Delbhi. .

7, The P.S to Chief Secretary,A.P.Itahayar.

8. Twe commissioncr (PEAR),A.P.Itenagar.

9, all Dy. Commissioners/nddl. Dy. Commissioners, A.P.

10.The Chief Conservator of rorests,Wildlife, Itanagar.

11.A11 Conservator of Forests, A.P.

12.The Managing Director ,APFC -Ltd.,Ttanagar for information.

13.p11 Divisional Forest Officers, a.P.including Dy .Chief
Wildlife warden,Naharlacgun. .

14.The Director of Information & puhlic Relations,Govt. cf n.P.
NaHaRLagut with the recuest to publish in the official Gaze-
tte accordingly. )

15.The Director of socountsg, Govt. off p.lPGaharlecun.

16 :The Principal,h.P.Forest School, Roing.

17 .The S.-nfficio Dirnector,SFRI,Chimpu.

W A8.The ofticers concerned- for necessary action. -

%o NQ, LAY 5‘7?.2

19. all branches of this office.
20.Personal file of officers concerned.
21.7Ten spbare copies. - '

NN ey
o (AN

' (5+5.PATNAIK ) CCF(RP&D) .
for Secretary (Env. & Forests

)
. /ﬁéunachpl.PraQGSh:: Itanager.

e .
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LY

e (. /70 ng"z%l /:)7A€. C¢Z¥€/652Y5w | fvﬁﬁ /Zbkdg



GOVE RNM JuiyT OF ATUNMACI WL PRADESI
DEPARTV T OI" kv HLONMENI & FOKREST S
ITAI\JI.\IG;\F( -

8 R D _E R

The Governor of Aarcnichil Prodesh is leased to apoint
Uie foilowing SI'S olificers of te De.avtimont VL Environuent
& Torests, Arunachal Pradesh to officiote on jurely tanporyry
basis as Dy. Conservator of Forests against e cadre post of
IFS allotted to 7irungchel Pradesh in th¢ scale of [.ay of R,
3000—100—3500—125~4SOO/~‘P.M plus other allowances a8 adniss -
ble under rules Lrom time to time for the following Deriods
Wees from the datcs noted against cach op until further orders
whlichever is earlier, :

sl. .. Name of . Period of officiating
No. " Officers _
1. snari Rr. Moai, DCT (srs) Weee£. 10.3.96 to 9,6.06

2. shri 3.J. Jeongsam, DCF (SFS) wee L. 26,3.96 Lo 25.6.90 .

M3, 8hri R.K.Dewvi, DOF(SFg) veedf. 26.3,96 to 25..6.96,

Sd/" G'.Pv Shukla,
Secretary (fuv. g Forests )
Lvwnscha) Pendesh s dtangg .y,

Mene No. For. 410/5-5 /g1 I+ 561 - 5¢) pra,

Itr;nc_( ar
Copy to :- AT

the 3 fuiay/o6.

1. The whCretary to Hon 'le Governor ,A.P.iynn;uar.
2. Tha P.P:s to Hon 'ble, Chier Minister,A.P.ftanéqar.
3. The E.,5 to Hon '] ¢ Minister (E&F),A.P.Ita’;nach.

:_l. The P.s to Hon 'ble Dy. Ministey (E&F) ,A.P.It:ﬂs AS
5. A

The P.s to al} Ministers/spuakmr/by. Sisoker of NN
It;naga:/Nahurlugun. B ‘
6, The Dy, Secretary tg the Gove, OL Tn.d, ,Ming
Forests,Dtht. 0L fnv. g FUK@SCS,P@Ly:VULah
Coni. 1. x, Loai ROz, New Delhi, '
7. The Pos 1o Chief S;m:etary,lnp.Itana:is’.r.
8. The Camnlssion&r(P&AR),A-P.I;;ua,ﬁx.
9. Zll py, Ca"nmissi-:m(—:«J:S/Addl.Dy. Cémmissi')vflers,1?..?.
10, he Chief Cinservator of Forests,wilﬂlife,
11. ann ConserthOr-Of Forests, p.p.
12, The-Maua«ing Director, LFFC Lta., Lonags - for infonﬂctinn.
13. A}l Divizianal Foregt Cfficers,a.p. inclndinq Dy. Chief
wllJlife.warden,Naharlagun. 4 ’ ‘
14. The.DirectOr of Tofrmating & Pulil i Rul:ti,n,covt. of A ,p
,Nahnrlagun with the recuest to publigh in the officini N
. Gazette accordingly,. '
15, fdne Dirsctor of Accounts, Govt OL AJP.Nan-:
16, me Pr.‘}’.ncip~]., e P Torest 5chool, Roing,
17. qe E¥-0Fficin Director, ST I,Chinpu,
18, qve officerbconcerned for~necessary'actiﬂn.
19, 11 branches of thig office, )
20, Personal.filc Of officers Concerned,

21, 'Pen Stare copies. .
& [

t \ ’ v
\YM&JKMAW

S-S. PATNALIK ) CCF (PeD )
for S,ecr@_tary (Er..\fv.:.:_h.vn.nu,i.«t & Forests )

\\SA/..’(:“.:_;cl‘u.l Picuesh e Lootigay,

-,

stqzoiﬁmv.&
LM<WQU,CGO

Leanagar,

irlacun.,

L IR I
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GOVERNMENT OF ARUNACHAL PRADESH

DEPARTMENT OF ENVIRONMENT & FORESTS Q;Q

ITANAGAR .

inadi e B U -1

Th2 Governor of ATunachal Pracdesgh

is pleased to appoint

the following srs officers of the Denar tme nt of Environment g
Forests, Arunachal Pradesh to officiate on purely temporary basie

as Dy. Conservator of Forests against the
alloted to Arunschal Pradesh in the scale
3b00~125-4500/~ p.y plus other allowances
rules from time to time for the following
dates noted against each or until further
earlier,

Sl.No. Name: of
officers

——

cadre post of 1pg

Of pay of Rs. 3000-100-
as admissible under
periods w.e. from the
orders whichever is

Pexriod of oftici;ting

1, SiEL Re Mual, DCF(SFS) Wt from
2. Shri 8.Jd. dongsam, DCF wee.from
(SFS)

9.12.95 to 8.3.96.
25.12'95 to 24!3.96.

.\v;}(// shri R.K. Deori,DCF (SFS) wees from 25,12.95 to 24.3.96,

- sd/- G.p. Shukla,
Secretary (Env, & Forests )
Ardrzchal Prauesh:I+-nacar.

Memo.No.For.410/E-2/81/ 42624362

Copy to ¢~

Dtd. Itanagar,
the 12th Feh/96,

1. The Sccretary to Hon 'ble Governor, j.p, Itanagar.

2. The P.P.S to Hon 'ble Chicf Minister,p.
3. The P.S to Hon 'ble Minister (E&F), p. P,

P. Itenagar,
ITtanacar,

4, The P,g to Hon'ble Dy.Minister (E&F),A.P.Itanagar.
5. The P.S to all Ministers/speaker Dy.spcaker of p.p.

Itanagar/Naharlagun. '

6. The Dy. Secraetary to the Govt. of Inis, Ministry of Eﬁv. &

Forests,Duptt, oF Env. & Forests,Pnryk

Lodi Rpad,Ney Dclhi.

7. The P.S to Chief Secretary,A.P.Itanagar.

8, The Commissioner (P&AR),A.P.Itanagar.

Varan Bhawan, CGO* Complex,

e

9. all Dy. Commissioners/Aud}. Dy. Commissioners, a.p.
10.The cnicF Conservator of Forests,wildlife,Itanagar.

11.a11 Conservator of Forests, A.P,

12.The Mataging Director,npFC Ltd., Itanagar for information;'
13.a11 Divisionsl Forest Offirers,n.p, incluuigg Dy. cChief

Wilcdlife warden,Naharlagun.
14.The Director of Information g Pyl .ac

RulatiunS,Gth. of nLP.

Naharlagun with the request to publish in the official Gazette

accordingly,

15.uhe-Director of hACcountsg, Govt. of p.p, Nalierlagun,
16.The Principal,A.P.Forest school, Roing.

17.The Ex-officio Director, SFRI, chimpu,

18.The officers concerned for Necessary action,

19.p11 branches of this office.
20.Personal file of officers concerned.,
21.Ten spare coples,

-~

* %000 00

sz by “ A
%ETBI&&@{H he True o)
/

Jkaxmumaﬁ&ej

o
,kkuv/4§1
. ( (skis.-pamia 1rc) (ceF (pop)

S i ﬂ-éecféﬁaryr(EnV;V&merthﬁw)ur=?
iwunachal Pracdesh ::Ttanagar.
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A/\ SIVEFEMENT O ARUNSCHNL PrnbEs]
DEFLRIENT OF ENVILONAEI & O L3TS
ITANAGAHR.

2 R D _E_R
. The Governor of hrinrchal Pradesh is pleased to
appoint the following sFs Officers of the Department of pnvi-
ronment & Forests, n:rinachal Pradesh to officiate on Purely
temporary basis as Dy. Conservator of Forests againgt the
cadre post of IFg allotted to Arinachel Pradesh in the scale
of pay of bs. 3000~100~3500-125—4500/~ P.M plus other allowances
as admissible under rules from time tc tine for the following
periods w.e. from the dates noted ageingt each or until further
Orders whichever is earlier.

SL1TNG.T NI of ufficers ~ ~ T TrerToa of 0T TeTT ting — T 77
o e e
1. Shri R. M- % DCF (SF'S) wrerl 8.9.95 to  7,12.95

2. &Shri s.J. Jongsam,DCF(SFS) wee.f."24.9,95 o 23.12.95

37" S.ri R.K. Deori, DCF ( SFS) wee.f. 24.9.95 to 23,12.95,

Sd/- G.P. shukla,
secretary (Env. & Forests )
Lrtimchsl Pradesh s Itanagar.

M. ,‘s“~.NO.FOI‘.410/E~2/81/3} 0 8 2 -/ X 3 Dtd.Itanagar, Zé b NHv/95,

7/
Copy to :-~ v
+ The S=cretarv ton Hon'ble Governor, heFPeItnagar.

2. The P.P,S to Hon'ble Chief Minister,‘h.P.Itanng?r.
3. The P.S. to Hen'ble Minister (E&F),A.P.Itanagar.

4. The P.g, + Hon'ble Dv. Minister (E&F),R.P.It:nagar.
50

The P.S. to all Ministers/s. enov/ Dy. S ker of »,P

Ttanagar/Nah- rl:gun., .

3/ The Dy. Secrwtary to the Govt, of L. Ministry of fhv. & ,
Forests, Du:i%., of gnv. & T'orests, Fory varan Fhawan,Ceo conplex,
Lodi Rozd, New Delhi. .

7. The P.§ t.. Chief 5. .., YYo LoP. Itanagar.

8. The Commissioner (PLR) , 7. F. Itanagyar.

9. All Dy. Cammissioners/ Lddl. Dy, Commissioners, ;,.p.

10. The Chief Collservator of Forests, Wildliie, Ipan

11. 7.0} conservator of Forests, j..p.

12, The Moa s Lo Dir.ctor, HePJFeCo L, L. 0 for information,

13. All Dpivisional Forest Officers, p.b. including py.
wildlife warden, Noton e,

14. Te Director of Infomation ¢ Fuplic Rkel-tiong,Govt. of
Naharlagun with the request to publish in the official
Gazette accordingly,

18, The Director of Lecounts, Guvt, of AP, Naharloqun.

16, The Privicipal, -.p. Forest school, Roing

17. The Ei=~ fficio Directof, SFRI, Chimpu.

18. The officers concerned for Necessary action.

19. All branches of this office. :

20+ Puraonsl file of nfficers concerncd.

21, T srmare copies.

ayar.

Mied

[“!L)’

VO
( S.5. PATHLIK ) CCF (PsD)
for Secretary (rnv. & Forests )
hruggchal Pradesh :: Iranagar.
v ’
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X 2 gé%%/’ GOVERNMENT : OF "‘ARUNACHAL PRADESH
DEPARTMENT OF ENVIRONMENI & FORESTS
- ITANAGAR..

Q.R.D E_R

The Governor of arunachal Pradesh is pPleased
to appoint the following 8Fs Oftfiders of the Department of
Epvironment & Forests, Arungchial’ Pradesh to officiate on purely
temporary rasis as Deputy Conservator of Forests against (Ye
cadre post of IFS allotted to aruuachal Progesh in the scale of
pay ‘-~ Bs. 3000—100—3500—I25~4SQO/— pP.m plus other allowances
as admissible under-rules. from time to time for the following
periods w.,e. from the dates noted against each or until further
orders whichever.is earlier. - '

DR
S .
m

3l. Name of Officers Périod of officiating
1. shri R. Modl, DCF(sFs) ‘W.e.from 6.3.95 to &

5.6.

w.e.from 7.6.95 to 6.9,

2. 8hri  8.J. Jongsam,DCF (SFS) we.e.from 22.3.95 to 21.6.95 -
' ) Wee.from 23.6.95 to 22.9.95.

3. Shri R.K, Qeori, DCF(SFS) wee.from 22.3.95 to 21.6.95c#-
T : we.e.from 23,6,95 to 22.9.95,

Sd/~- G.P. Shukla, )
Secretary (Env. & Forests)
Artiachal Pradesh

Itanzgar.

Memo,No, For. 410/13—2/81/#-%}373 ’4 73 Dtu. Itanagar,

the - Jung/95.
Copy to :- ?o./;\
1. The Secretzry to Hon'ble Governor, N.F. Itanagar.
2. ’Phe PuP-Sc to H'.‘er'ble Chicf [‘,’linister';‘.P'Itanegar.
3. The P. S. to H-i.'n'bl(; Minigter (E&F),.\.P, I'tanagar.
4. The P.S. to Hon'ble Dy, Minlster (E&F),A-P,Itanagar.
5.

The Dy. Secretary to the Govt. of India, Minigtry of
Env. & Forests, Deptt. of Env. & Frrests,, AR
. Paryavaran Bhawan, CGO Complex, Lodi Recad, New Delhi.

e d2/~
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GOVERNMENT OF ARUNZCHAT, FRADRPSH
DEPARTMENT OF ENVIRONMENT & FORT ST
~ITANAGAR :

S

%,
C? '7H
"",’l

. ' The Governnr of Arunachal Pradesh is NleasA
to appoint the following SFS Officers of the Deptt. of Environ-
ment & Forests, Arunrchal Pradesh to officiate on purely tenmpo-
rary basis as Deputy Conservator of Forests aGainst the cadre
post of IFS allotted to arinachal Pradesh in the scale of nay
Rs. 3000-100-3500-125-4500/~ P.M plus other allowances as admi-
ssible under rules from time to time for the follewing periods
w.e.from the dates noted against each or until further orders
whichever is carlier.

sl. Mame of OFficers

Period of officiating
No.

wec.from 2.3.94 to 1.6.94
wWeeofrom 3.6.94 to 2.9,94

1. shri R. Modi, DCF(SFS)

we.e.from 4,9.94 tn 3.12.94
& w.e.from 5,12,94 to 4.3.95,

2. shri s.J. Jongsam,DCF (SFS)

w.e.from 18.3.94 tn 17.6.902

wee.from

w.o.from

19.6.94 tn 17,9.94
20.9.91 tn 19.12.94

& wee from 21312.94 o 20,2.95,
3. shri R.K. Deori,DCF(SFS) w.e.from 18.3.94 to 17.6.9¢
wee.from 19.6.94 to 18.9.94"
we2.from 20.9.94 to 19,12.7

& we.esfrom 21.12,94 to 20,3.95.

Sd/- G.P. Shukla,
Secretary (®nv. & Fordsts)
Govt, nf Apun-schal Pradesh
Itanacar,

ptd. Itanacar,

mo.No.For. 410/E-2/81 g
neno-to«Fer. 110/8-2/81/ 339 GFg amQWHSW@M&

Copy to :-

1. The secretary to Han'ble Govern-r, NP, Ttanacar.

2. The P.P.S. tn Hon'kle CHijINinistnr,\.D,Itanaqar.

3. The P.s. t2 Hen'kble Ministaor (R&F), AP, Thanacnr.

4. The P.5. to Hon'ble Dy. Minister (E & T), A.™, Ttanncar,
5. The Dy. Secretary to the covt. of India,Ministry of

Enviromment & Forests,Deptt. of Env. & Farests and
wildlife, Parvavaran THawan, CQGO Complex , LoAi T'aad,
New D=1hi,

e/

Yows 0 e R T
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GOVERMIENT O} ARl SCHAL PRADESH
DEDPARTMENT OF ENVIRONMENT §& FORBPST s
ITANAGAR

-2«

e @ R_D _E_R

" The Governor of Arunachal Pradesh is

pleased to appoint the following gprg of ficers of the Deptt,

of Enviromment & Forests, arunachal Pradesh to officiate

G&n purely temporary basis aS Deputy Conservator of Foregsts
against the cadre POSt of Irs allotted to Arunachal I'radesh

in the s.ale of pay Rs. 3000—100~3500~125~4500/— P.m plus ,
other allowances as admissible under: rules from time to time
for a period of 3(three) months wW.e. from the date(s) noted
below against each Or until further orders whichever is carlier,

Sl.No. Name of officers w.e. from
1. s/shri R. Modi, DCF ( SFS) : 30.11,93
2. " S5.J. Jongsan, DCF(SFS) 17.12,93

Ng;/P " R.K. Deori,DCF (SFs) 17.12.93
4, o S. Thirunaavykarésu,DCF(SFS)I

Fer the date of issue

5. v g, Choudhury, DCF(sFs) Y °£.ithis order,

/&@bﬁfd Cz.g 1{? P

( G.I'. SHUKLA ) -

Secwetary (Env, g Forests)
Arunachal PradeSh::Itanagar.

Memo, No, For, 410/E-2/81/ 3(., gg ~ SL] ¥
Copy to I~ . -
1. The Sacretary to Hon'ble Governor, a,

2. The p.r.s to tHen'ble Chief Minilster,

3¢+ Tha I35 to lonthle Ministor (Ebv, g Forests),A.P,Itanngar.

4. The P.5 to Hon 'ple Bephty Minister (E & F), AP Itanagar,
5. The Dy, Secretary to the Govt, of India,Ministey of Env, g Forests
Deptt, of Env, & Forests g Wildlife,Paryavar
Lodi Road, Naw D'-';"lhé. . s N
6. The F.S to Chief Secretary, a.p. Itanagar,
7. All Deguty Comnissioners/TAddl. Dy, Commissioners, O A

8. The Chief Conservator of Forests, W.L,
Itanagar,

DA, Ttan AOAYT,
theg\)g' $Feh/94,
I, Ttanagar,

Wistelands, &Vigilance

9. a1l Conservator of Forests, p.p. \
10.The Managing Director, appc Ltd,Itanagar for information,

11.a12 Divisionaj Forest Officers, AsF. including Dy, Chief Wildli fe
Warden, Naharlagun,
12.The Director of Itiormation g Publi ceed

Naharlagun wjith the request tp publi
accordingly,

Relitions Govt, of N B,
8h in the 0fficial Gizette

13,The Director of Acoounts,
14.The Principal AFLF, School, Roing, A
15.The Orchidologist, Chinpu,Itanaqar.

16.The officers concerned fog necéssary action
17.n11 branches of thig office, ‘ |
18.rersonal file of Officerg toncerned,

» Ten spare Copies,

Govt, of A.F,Naharlagun.

}égﬁétéﬁk

2 /s /
< .
( c.r, SHUKLpA ) - 49
Secretary (Enviromment g Forestg)
Arunachal FradeSh::Itanaqar,
. /.,(‘./",l’-i"." I

Y N,
P l’ -y

an Bhavan,CGO Conpl ax

L
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GQOVERKMENM OF ARUNACHAL FRADESH

DEFARIMENT OF EMNI DNMENT & FOQESTS
ITANAGAR. '

The Goverror of Arurachal Fradesh ils

pleased to apgoi nt the followlng 7S offlcers of Deptt.

of Envlironmen

& Forests, Arunachal Pradesh to offlciate

6B purely temporary basls as DeputhConservatorrof_

Forests agalnst the ‘cadre 08t of
Aranachalgpradesh in the sgale of pay o

¥ o t5830300-

3530-125~-4500/- F.M plus other allowances as admlssible
under rules_from tigg to time f%r 8 period of 03 (three)

mon-hs w.e.f, 16.9,
1s garlier, —————"-

or until further orders whichever

“. shri K.D. Chowdhury, DCF{sFs)

. Shri S.J: Jongsam, DC? (Si's)
i+ shri R.k. Beoni, DCF (8£8) +

| /g@'w:‘“ |

. o

- ( G.P. SHURLA )
'Secretary (Environment & forests)
Arunachal pradesh ::Itanagar.

Memo . Yo .For. 4OO/E(A)~2/93(Part)/Q%{l}gﬁ7——€:ZZ Dtd. Itanagar,

. g — e 93-
Copy £0 1o the /»/~1K-S pt/
1. T™he Secrefary io Hon'ble Governor . A.F.
2. The P.F.S to Hen'ble Chi ef Minister, A.r.
3. “he F.5 to Hon'phle Minister (Env. & Forests), aA.r.
4. T™he P.S. to Hon'ble Dy. Minister (Env. & For) A.p.
5 T?e‘Dy. Secretary o the Govt. of India, M mistry
Q= Env. & Forests, Jeptt. of Env. & Forests & wildlife
paryavaran Bhavan, €& Complex, Lodl Road, Keyw Delhi .
A. The P.S to Chief Secretary, A.r, Itanagar,
7+ ALl Deputy Comi sslover, /Addl. py. Commissloner, A.f,
8. The Chief Conservator of Forests,w.L,Wastelandj& Vigl -~
Lgnce,_Itanagar. B
9.-all Conse;vator of Forests, ar. Fradesh, ‘
107 Tbe Mgnagxng Director, A,p.F.c Ltd, Itanagar for i nformation,
11, a1 Divisionral Forest Officer, a F. in '
. ) } «F+ 1ncluding Dy. Chief
W.ldlife Warden, Faharlagun. ’ by
-12._Ih§ D%gscﬁ2§ of Ifggrmgtion & Fublic Relations +Govt, of
. *¥o Rahgrlagun w the request to blish in off
_ Gazette accordi ngly, - Iu the offictal
13. The Dirgctor‘of Accounts, Govt, of A.F, Kaharlagqun
14. The brincipal, a.r.r. School, Roing. -
15, The Orfhidologist, Naharlagjn. ..
le, The Of icerS¢-3ncerned for "recessary action,
%g.-Agl branches of this office ‘ ‘

19, @en apare coptes.

PerSOnal‘file of officers Concernad,

(G.¥. SHUKLA) "5'q'g'5 .
Secretary (Envirbnment & Forests) -
Govt, oEVArumachal Pradesh

Ltanagar, sy o ¢,

e [ .l' [
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v . GOVERNMENT OF ARUNACHAL PRADESH . SPEED POST/
‘ DEPARTMENT OF ENVIRONMENT & FORESTS — —
, ITANAGAR, = -
‘{ : oo 2D
D NO.FOR.400/E(A)~2/82/Vol-I /2%~ " Dtd,Ita thMar/99
’ e\
To,

Shri A,S.N, Murti,
‘Under Secretary to
Government of India,
Ministry of Environment & Forests,
Paryavaran Bhawan,
CGO Complex, Lodhi Road,
New-Delhi - 110 003,

Sub:~ IFS- Fixation of seniority of IFS officers
appointed to the service under IFS(appointment
by promotion) Regulations, 1966~ regarding, '

Ref:= MOE&F''s letter F.No.32012/1/93~IFS-I(V01-II)
dated- 4/06/98, .

Sir '

’ Kindly refer to your letter cited above,
inresponse to which detailed information on the subject
was furnished to the Ministr by speed ;ost vide this:
office letter No,For.400/E(A -2/83/Vol~1/27,210 dated-
11/8/98, It is requested to finalise the fixation of

Seniority in respect of the officers of this State at
the earliest, '

- In this connection, a photo-copy of ‘this office
letter mentioned above along with 1ts” enclosures are
onecagain sent herewith for vour ready reference,

Enclo : As'stated above,

Yours faithfully,
/

—

-

( S.R. Mehta )
Principal Chief Conservator of Forests

& Principal Secretary(Envt. & Forests)
Arunachal Pradesh :; Itanagar,

liemo , o, lor, 400/1: (A )~ /L3 /Vol ~1- Lta, Ita, thMar/99

ot in ori~ipal

Cop» lo :=-

1. The Principal Chief Conservator of forests, Mizoranm
for intormation with reflerence to hig L,0, letter
o, A,23021/1/97~ pPCCI dated 16/-/99.

/((i/\/[g 549 .
( S.R. Mebta )"

. Princinpal Chief fonservotor of Faronts
G{\/ { }’f‘incipnl secretiore (nvi, & orests)

Yirunachal pradesl :: Itunapar,

4'2)0.'. ) b
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GOVERITENT OF ARuagjiar PRADESH  Speed pos, (:2:/,

DEPARTMENT OF ENVIRONNENT & FORESTS ) )
ITAﬂAGAR.

NO.FOH.AOO[E(A)-Z/UB/VOI-I/;CZEUU Dtd.Ita7IIAUg/98

'To, o : .
Shri A 5.N, Mupys
Under Secretary to the
Govt, of India,“

Paryavaran‘Bhawan, CGo Complex,
ni Road, New-Delhs - 140 003,

Subste TFSe Fixation e senlority of Irg officers
apoointed to the Service undepr IFS(Appointment
by promotion) Hegulations, 1966~ regarding, . R

Refsw Ninfgtpyprg letter F,no. 32012/1/93~Irge1 (Vol,17)
dated Ol 06/98, ,

*

Forests Created in the Departient of Environment ¢: Forests
by the Govt, or Arunachal Pradeasyn during the period betweep
the yeapr 1984 to 1996, the posts already includeqd in the
Cadre strength oL IFS and the State Forest Service sts
continuing 1o exist 4113 date is furnisheqd in the g atement
enclosed bercwith ag desired froj your neecul action

Enclo ; As above,

Yours raithfully,

_~<L—m47k—n»w? lfS[7¢
~ (Em.mum)cmmmn,
Tor Prinei pal Chier Conservatyp of Korestg
, & Secretapy (Envt, & Forests)
Arunachaj Pradesh ;. Itanagar,

W K¢

<
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A STATEMENT SHOWING THE CREATION OF SENIOR DUTY POSTS: BY GOVERNMENT - o *
/Y - OF ARUNACHAL PRADESH DURING THE PERIOD DETWENN THE YEAR ) 984 td/1996 . ¢
. ‘ PR R

3
..-.......................,............................._.......

N . "

——-l-——n-}l.—ou-b—-n—-.__..‘--_—_.---I

Sl, List.of Senior duty posts Authority No.& - No,of No,::of posts aded {n . State ,
No. created by the Govt, of date of crea : i
f

cadre s !
tion "posts between" 1984~9 ,by)t - ' contdinue to goxf:t.
Aruniochiel” Pradesh during = of the poats ' Govt., of India "‘nd'ﬂu‘ 0% 1) date,
the period betwaon tho ’ rity No,. . ' = g S
year 1984 to 1996 Cany/iy , - e
equivalent responsibility . Fe T : i
and duties.of a Cadre posts ' St !
(DCF/CF/cCF)., . i )
1._..2 |

1. Fleld Director, Project
Tiger, Namdapha

.
-

Excadred vide Govyor:
India Minintry ofpere . ==
of B, 3000-4500/=) (pre- 20865-927 datede \ 8onnei,

(R8,1100-1600/- (pre~revised Govt.'%rder‘ No. 1 No.
1986) 1,e, revised y sceale For,482/D-4 /64 /

PG & Pensing 11 .
(D:.:ftt. of vfersoum&ft. e \ J
'y Training, vide No:t-'m
\\:cation insued und No, ;
1601674795 ATs (T, |
© " dated 26/10/95, ¢ .-

2, Conservator of Forests(Cons~ - S :
ervation cell)

. {

(Rs.1800-100-2000/-(pre-re- Govt,ts \o/rder No, 1 No, Encadred vide Goviod - ' :
vised 1986) {.e, correspon- For,478/D-5/(pT)/ India, Ministry ofird Lom—

dinZ revised pay scale of 16,4159-214"dated= sonnel, PG & Pensie,q: ' !
k. 4500-5700/- (pre-revised 15/05/87 Deptt, of persopnelks x| .
1996). Training) vide-Hotf{s 3 ;
cation issued undeyo:.

1601 6/4/95-AIS(II}-§?-;' g !
dated 26/10/95, .0 . :

revised pay scale of 1996), 27/06/86

\

3. DY. Conservator of Foresta(1r:)
(for Industry Cell)

v/

(k. 1100-1600 (pre-revisod1986) Govt,'s order No,

~

1 No, Encadred vide Gt. of )
i.e, corresponding revisged For,478/D-5/pt/ India's, Minigt of | .. === -
ccale R:.3000—l;5007-(pre-revined 16,159-214 dated- Personnel, pa gencion - "
“199‘:\ 15/@5/87 ’ﬂ‘ébff;‘ J}‘pw%;’ﬁ"%’*’;'w
I~ Kz

70 L [y
“weation issued uneNo, ..
_ ) , dated 26/10/95, - .-
R /
4. °1cF (for Dibang Logping oivn,,  Govt,'s ofder No, , No —
R- Roink (now re-named as Waste- For,q 27/v-5/87/ :

1 No.
*.14nds Dev, Divn,,; Roing) Vol-1/38595~645
(R{ 3000-4500) (pre-revised),  qutes 21/12/c8.
' v
5. DCI(for Lohit legging Divn, , — !
- Nambai now re-named as Lohit gg;ti é,? /gff.l727>l°‘ 1 No. 1 No, !
Wastelands pevy, Divn,, Namsai VollI/3859§-61¢5 i
(Rs, 1000~4500) (pre-revised), dated 21/12/08 ;
: 4 . |
!
5, DY, Conservator of Forests, R :
for Protection férce) gﬁ}fti zgygfg /g‘,;7 1 No., — 1 No,
. 30004500/ pre-revised) Voler /385449l : |
o dated 21/12/88, !
"*&Z?ﬁiﬁiﬁtgr Sggii'l”{igﬁgstr Govt, '3 order No, 1 No. Encadred vide Gowf  ..__ |
now re-named as Conserva‘tgz" For,127/v-5/87/ India, Ministry opre , :
Forests, Southery necr aH 12741-95 dated= gonnel, PG & pes
circl;: 'Deomali) \ 20/01&/89. (Deptt. of persin &. .
? . Training, vide )k'l}xo' .
(Rs, 4509-5700/- (pre-revise Q. cation issued '-u;z R —r—~~ -
\ 16016/4/95-A18(K) "D . - -

dated 26/10/95, o :

TN

Contd, p/a,/

Eottlin? Ay o trua Copy

~. ~
~,

A &dvoc&&:{
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8, DY. Consdivator of Forasats covt.'s order lo,For, 1 No. Encadred vide Govt, of
(for Anird Social Foraesiry K E/1)=5/86/25791-851 India, Ministry of Ferso-
Division, Anini - dated 14/08/88, . nnel, PG & Fenoions (Deptt,
(s, 3000-4500) (pre-ravised) of parronnol & Tralning

vide llotification insued
under No, 16016/4/95~-AIS(IX )~
A dated 26/10/95,
9, Chief Conservator of Foresta Govt,'s order lo,For, 1 No, e=—ee 1No
(vastelands Dev, SF & Vig.), 206/D=5/94/19731-92
Itanagar, dated 19/07/9h, :

(k. 5900~6700/=(pre-revised),

(1) A, Total senior duty posts (B) Posts Encadred by the (e¢)State Cadre’
created from 1984-1996 . Govt, of India, posts continue to
. 6 Post o 3 ot exintn t111 dato,

'8 sts sta

(4ncluding - 3 Posts
MeZdVirector
Project Tiger).

(2) crn e 2 poOBtO 2 postn —————ee

(3) ccF e 1 post,

e -1 No.

A
L%‘:@“% I s
( ¢ P, Shukln )
Principal Chief Conservator of Foreuts &

Secretary(Envt, & Foresis)
Govt. of Arunachal) Fradesh $:ITA,

s
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~—  No. 13003/1/9%-1Fs~1

Dated the ' 25th January, 1995
Dear Shtri :

t " -v“jl . -

The Hinletry of fnavironment and rovhSLs. ats. the Cadre
Controlling Authority for the Indian Fereet Service, wishaes to

: ceek the concurrence of the Joint Cadre Authority (JCA) of the'
g AGMUT Joint Cadre, in the matter of notional allocation of °

‘ . . . UL .
S promotion quota vacancics a2mongol the foursconstituont units,”

] namely, Arunachal Pradesh, Goa, Hizoram and‘Union Territories.?

o " Ae you are aware, afier coming into exintence of the JCA

4 during Harch, 1989 (le., after algainmcnt[bf Statohood by Lhe .

i then Unlon territorics of Arunachal Pradenh, Goa and Mizoram '

i Y, no seclect list, conslituent pnitwlickaor promotion ~to -

&¢ . Indian Foreet Service could be dreawn up fokULhe vaonrs 1988 and "
onwatrds.

malnly for the reason that the M\P\:Lry wae not in A

position to send the requisition to theyUPSC for want of -
“information regarding nuwber of vacanciesfavailable or 1iknrly
to bewlpvailable in cach -constituent un&l;qf the Joint . Cadre

for the period in question, !

) Tty '

' 2. Further, while in the cace of IASihnd [PS, the: Jointl’
Cadre Authority -had 3alrcady consideredipnd touka a  formal "
decicsion regarding allocation of gromotiontivacancies to each
constituent wunit on notional '

bacis, i'(yide JCA decision
contained in the Minutes of ite mecting) duted 20th Juneo,’
1990,) the JCA could not formally take pp and decide :the

notional allocation of promotion quota viqchncies in respoact of
Indian Forecet Service. et , ' "

. Vs ; i i
3. Av A resull of thic zituation, thi. Mintetry have bheon

recetving o rumber of representations holl from the the, "SFS' ..
(Fficors of the constituent units cf thd Jolint Cadre as ~also -
from GFS  Offlce. Acsnciatians requu;t’ﬁ}”thic Mindsiry: =for. '
narly  convening of Yhe posting of the O YEc'rion Committeo for
offacting pramotivns  of ¢ligible off\udriwdrnwu from “State -~
Farest Sarvice to  the Indian fForeat Sdrfiee upder  the o IFS
(Appulintment by FPramattond Peaulalions, P ' Lo

R
| N S
! : I',zr ’
il
) ! I.\, ~1\
ATT7 i
AR
Sincefngeaitag e '-3";'7,’7)‘0-»/ * ;l B
ol : '
Caicl <
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quota

required Lo be taken, a4 was done! in the, dase of TAS and 1PS,

asoa prevrequisite  for convening the meetig of Lhe Selection

Commitiea through the Unlon Public Servilce Commission, we

would Tike to requezt you Lo glive your Jformal  concurrenco

fmmediately, as o Member of JCA. jof Lhe| "JAGMUT  Jdodnt Cadroes
Authority to - the propozals conlawnod infthe enclosed Notc§
which divtributes the promotion quota vﬂcun(\v~ amongst  the'

four 4 constituentl, unive. Ihe notional hflocation S¢ on  the

same principles, as wcrb carlier: confidcn%d and approved by

the JCA for IAQ and IPS. You would k\ndly appreciate that the.

Stale Forest Service Officers dcfcrvc Lhc1rndue share in the’

A1 India  Servicee which needs to, be pquwded Lo

furthgr delay

Since
vacanclies.

forma) <ion

tdec
to cach

4. We are add?és:inq
of the JCA, for
With regarde,

H : :T
i+ Ringu,

the communication|
for'mal concurrence/decisio

“Shri ¥
Chief Secretary

Government of Arunachal Prades h,
ltanagar y
“Shrd F. Pahnuna, . 4

Chicef Secretary

Government of Mizoram.
Aizaw)l-796001

Shri P.S. Bhatnagar,

Chiefl Sccretary

Gavernment of Goa,

Banaiji.

Copy to : Shri V. Lak<hmi Ratan,

of Perconnecl

Joint
and Training,

regarding a]]oéatiun
constituent

|

[

]

!

i ¥

‘ . \ 1,

]

! t
My,

Ay

{ (!

Joiny Secretary to the
ATTETTEN |
!
f\ : L .- }
1V Vimeearr ™ !
! ) -

o 20/ [>6D]

SUDB (gl vy (T~ .,.r,‘v.-.,'. D) l
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Scceiretary,
Nor

4

of promotion

uuﬁt‘dn“not\onni basis is

othor

Yourslfihcere\y. .

e ]

Ak““)HWAn JHay e
! i . . e,
CEe ’
;!'i
s ' - S
i Vet
|

Department
th Block,

(A

N
ARWEL SHWAR JHAJ
Gchrnmenl

.

S
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B
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P
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Iq ¢
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L

New Delhi.
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8aporately and the UT officers

_vacancles

- IAS and IpPS officers,

 the principle that tha promotion quota ig raq

Eavironmant & Foraste also proposes Co detor

| S . A P an e oo
~BL R A :
¥ e
Hote for the consideration of thae Joint Cadrg Authority for tha
IFS Cadra of Atrunachal Pradesh, Goa, i Mlzoram and Union
Tacritoriea, : '

AGMUT Cadre of (he Indiun Foront'
State of Arunachal Pradesah,
Torritorios of A & K- Islands,
Daman and Diu; the

Cadra were Union Territories and

the Goa,

Dadra Nagar |
Formcrly,

Minfatry of Environment & Forest
conaidar promotion of State g
in one aoniori
for promotion from SFS to IFS.
quota  for .aach of  the

Torritorfes (A & N Islands,
Diu) in. the AGMUT Jof{nt Ca

three astatasn

in the promotion

the Minfatry of Homa Af

quota incase of Ind{ian Forent Sarvica
3.2 In the Joint AGMUT Cadre of the
duty posts and with the addition of Contral

the total number of senior duty posts worke
Broak up v

ay dot.
TFS,|t

Mizorum

anp<

Service
ancl
{aveli

comprisas
the Union
& Havell &

connt{tuent ' %nits of the AGMUT

ty llst,

all thaoa Union

Dadra & MNagar HaVQ]i and Danan and
dra has to be woraod out and the -

falrs have adopted
uirod to ba workod

thine the promotion

1led balow =

for promotipns of officars to

IFS 1in accordance with the provisions conEninod in the IFS
(Appointment by Promotion) Regulntions,».1966, a combined
seniority list used to be Prepared. Now w{th'the formation of
Statos of Arundchal  Pradesh and f{zoram and Goa, the
expectation is thut the State Forest Servico Officars bel onging °

" to these threc states of the Joint AGMU Cadre wil] _get
‘Promotion to Indian Forest Service and bo poatnd within the
statae, as in tHe casa of other State Cadres. ' '
2,

is oxamining proposals to .
oxast Ofﬁicorn of thasa Stataes

as bafore
To achiave thiu, the promoLion

quota for eacp ‘undt has to be

~decidad, ' f‘ o
3. So far g wofking out the ;promoti ni quota for the’
constituent units of AGMUT Jofnt Cadre is c?nccrncd Incase of

@ach -

out 1n  proportion’ with the sanior duty . pootn in
- constituent unit, vigz. Arunachn) Pradcah, 'Goa, Mizoranm and
U.T's. U.T's ctaken. 48 ona unit, In accofdnncc with the.
.principloﬂ ‘udopted in cese of 1aAS. and4'IPS Minfastry .of

ere are 61 sonior.

eputation Rcaorve,
uL to 73.

Scniori,y duty ponts

A & N Islands Dadra

Nagar Haveli
and Daman & Diu,.

- ,9‘ o e
Arunachal Pradagh ~ A/? T
Goa - ?
Mlizoram - . M"‘"‘?,—X?l)"
Add Cha - 12 o bun intendant (e
Y t «l /'_. R !
- B3 Cliz ot iesty
l Ml';u:um ¢ dacand.

ke ¥~

*



RS

| :
L “.‘.‘F}.‘.‘.‘.’.- . e ‘,\\’I& T
The  promotion quota o the Joint /\(.Hl”'l‘:c fu_ln'r of the s
f0ut 10 24 po<te, in accar danee with providion. contained in
S0 Recrabiment) Rules, 190G, voey, the  namber of peraoys
cervited: by poromotion in any State: or aroupiof  Statec  ahall
not L any tine, cxceed 33 173 per cent of ll)(-_. Codre. slrenagth,.
"othonal apportionment  of the avatlable 747 5pq e amongat ,}hv ,
constituent csegments of the Cadre - Lhuso Worken oulbdne, followe g2 ni o
R ‘ . r o o M
hoa N lTolanda, Dadra Magar aveli AN Co
and Dammsn & DY . .',Jlﬁlﬁlz TR I {
« . L vt i I,i»' \
[ TR : o
Avunachal Pradests. ]}L;l .”; SRR prase
- _ [
Gaa 4 . (qu “’ R o .
. ial
Mizoram 1) .'t!;
. ‘ ,,__,'.‘. l...,!: .
Total . 24 | Mo~te . ,
! e n H
‘ P b..;, '
| ik
! § I P . .
2. v the Joint  AGHUL Cadre of the lﬁﬁf“fzo (o 19 SFs
of ficers have been promoted ta IFS wmd it idtholed that fn - case
of Arunachal Pradec<sh and Goa, there ha- bccr{:ﬂcust uti1i}at1oni
of promolion quota. In cace of Avanachal Rrhdeshyt Dagatist 110
available postz, 12 officerse <toad promnlcd;?)q i cave of " Gony -
ainut 27 poate, 1 officers =tlnod promoted{Hin reapect cof UT:
segment and Mizoram, there ha< been under iutyl1izat Yon ol < the

promoliun quuta by 3 and 4 poste reapectively
’ ! !

]
|
Fo  sum-up, in the Joint AGHUY Cadrelip

- PR

Annexura), v Db

Pl by

. A r et e e

4. Lol the TESS agatnat

20 premotion-quota’ postc available, 19 off}ceﬁs draww from= Che- .

State farezt, Service have so far beep . promot'qd] ta FES, U pouitian

a% 00 4.4, 1989, oFS oficere pramuted (Pdatthe <engments” and -

Miroram <equment, there has been nndnr}uli]i?aﬂi?n: ﬂ“li“’:*ﬁﬁkﬁ“?;ﬁ,*
; ’ o : l P St g

5.7 In order te work oul vacancice in cb@h?of'Lhé A ceqmonte.

of the Joint AGHMUT Cadre, it ie nece Lt ary No?”rcdiﬂ\ribnir the -

promotee of(icers amonget the four ¢0nqliluobl
of Home Affajirse

have indicated thal ‘ita Cavel ¢
JCA of AGMUI1

cadre has decided lo.nqlionalTyr

decicion of the Joint Cadre Authority 1< now tolicited.

curite for ,which o
’ Miui;try'
T11AS and: IPY, Cthe:

avallable promotee [AS and [P5 of ficere amongttl the four scegment s
of the Cadre, concidering the pocition as an| 28.12.86. "Vn order
Yo en-ure  that vacancies in the pramotion qupta Lhat would arjce
Yoo future  are availlable Lo Ui “PL Officer<iof Mizovam and Ul
Legment s aepiring for promol . tLa the! ™1s  and  aleo  in
’(un-idvIAlinn of  the (adct thae thes o two | segmentyn haye ol
accupied  promatlon paste in the -t jel rrapar tion 1o the numhep
bt INLNTR Y| duty poat-, the Promotee ol (Ve rygo, Tihely 1o retire al
{lh( carlicet outl  of the thowe preceatiyf cerving - will - hLe

notionally allocated to cither Hisoram or ul,

“Cagment e,

L. Afler concurrence
available promotee officere

vl I in the )

of the MAH (ar %mr
cn(l_m\n [

fhe
aof Mizoram: and

;3]10«u|&nn of

Officewe dn the cadre under

in

UuTe. e recelved, the Hinioicy of Cuvirondent and foreats wil)
initiate action for promolion of SP¢

the [FS ( Appointment by promotioni Reanlat jon-

with the conttititlent unite of the Cadee,

|

},)/l N v 1

ML !

307:) '

Sup-rintentons (Feganteon, ?7 ool i

Gt af o m |
Chicf o R |

Ml o mitawd, ;

. - v oot — .. r-r . ™
|

conzultation

de-allocate: all the !
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AN xURE

TITUENT UNIT -

IN T

Year of
3llotment

_...-..,.-....-_-.._..._--_..-....-_.._.-.._-_.... ...................

S/bh' ]
1. G.S.-Thapliyal
2. S.K. Rahua
3. R.P. Neog
4. S.N. Kalita
5. K..Namchoom
G. 6.5, Baniwal
7. P.K. Sen
8. T. Hiliang
9. L.K. Pait
10, M. Niam<oomn
LV, ALK, Chatterjee
COA
12, P.V. Savant
13, . J.F. Range)
4. R.A, Mazalkar
15, R

A, Naijk
ULTS. (ALE N ISLANDS,

Hathews

0.
17, A.K. Sinha
19, L.H. Khan
19, S.M. Moitra:

QWWELB@Y

—

;ﬁruffi i

Aovonate

1969
1969
1969
1969
1969
1979
1979

1980

1969
1969
1980

269
1979
1979

T

" \/9 \Lf? g

INDIAN FOREST stevice
Datc; of 1Dutc of Superannuation
birth i
T
13.01.37 | 31,03.190%51
0).07.44 30.06.2002
01.092.42. | 31.08,2000
01.03.46 | 29.02.2004
01.04.45 | 31.03.2003
10.06.48 | 30.06.2006
01.07.42 31.02.2000
14.02.50 31.03.2008
22.08.%3 311.08.2011
79.0%.5] 31.0%.2009
26.05.49 | 31.0%.2007
] I" 4 ‘
25.07.42 31.07.2000
26.03,27 20.02.1995v"
27.05.39. | - 31.05.1997
13.06.40 /"1 30,06,1998
04.04.50 |'! . 30.04.2000
15.12.51 " | 31.12.2009
05.07.41 : 321.07.1999
AT
? 28) | »e0/
S’\n ’1‘n|r ‘{'57-,":5-"":':" )
i 5;(}'! "‘,‘ s
fzﬁIJCx,‘ or g e
I ;lr Mizoram @ Alza
e
Nz
Pl
AL
1%
o
! [N
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v DEPLETHENT OF L[:V]l ONBLLNT & FOELS

I’I ,.I.\l[;b?sk -

gixth amendment Regulations 1995,

fnclose, please fin

Govt. of Indiu, ministry of Fuisonnel,

-

R

(Department Of peLsonnel & nraining) » Nete

tion issued unuer Nu.

on the above subject

st — RS cbov:..

for P

copyv to :-

File No. '3

16016/4/95 ~1,15(LL) =

for your 1ntoLudt1un.

[

N

Delni's Lictslica—

dt.

( RomODT ) D)

sinciloal chief Conscrv

Artnsche 1 pPradesh ¢

r. 128/6(h3—2/85/.

atHr
H I\_

[N A}

- H;u,/ ys,

NU.FUK. 543/E()-2/84/ 3 Dta.
. . \) 3 ? O( Lh_(;t\
TO, /
1. The Chief Conservator of Porests
(wildlife) .,
7. che 1 Bre.oesh, Itanager.
C 2. Ali Crasw-rvator of Forests,
A chnd Pradesh.
3. ALl Diwvrsdin X Forest Officers,
Arunachal Pr-esh.
4. Te Field Diractor.
Proiect Ticer,M:70C.
5. Tha Principal, A.P. Forest school,
‘ROing. '
sul: - inc¢ian Forest ‘service

(Fixation of CaJre strength)

d herewith a Xerox COLY of the

B.G & Pensious

26.10.95

of Torests

e “"i:‘r.
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(PURLISHED I THE GAZETTE OF INDIA PART TI SECTION 3(i))>"

-« . ‘No.16016/4/95-A15(11)-A \)\Q\
AL fﬁkggp Govarnment of India
-Fﬁﬂ, g Ministry of Parsonnel, P.G. & Pensions
-~ (Department of Parzonnal & Training)
a8 ) 4

uuuuuuu

N.'
. S NOTIFICATITION
o A}
G.S.R. No.... . uweuu. ve..1n exarcise ‘of the powers confarred by
sub-saction (1) of Section 3 of tha Al) India Sarvices act, 195)
(61 of 1951) read with sub-rule (2) of Rule 4 of the Indian Forast.
Sarvice (Cadra) Rules, 1966, the Central Government,, in
consultation with the Government of Arunachal Pradesh, Goa and
Mizoram , hereby makes tha following regulations further to amend
the Indian Forest Sarvice (Fixation of . Cadre -Strength)
Regulations, 1966, namely:- - » : -
, e ]
L. - (D) These regulations may be called Indian Forest
: ‘ Sarvice (Fixation of Cadra Strength) Sixth
Amendment Ragulatiqns, 1995. B}
(2) They shall come into force 6n the date. of 'their
publicaltion in the Official Gazette.
2. In the Sgheduie'to the Indian_Forest Service (Fixation
+,.0f Cadre Strength) Regulations, 1966, for the heading "Arunachal
. Pradesh-Goa-Mizoram-Union Tarritories” and entries QCCUr ring
-, thereunder, the following shall be substituted namely ;- '
“ARUNACHAL PRADESH-GOA-MIZORAM=-LUNION TERRITORIES"
.1' Senior Posts undar the Governmaentsa of
Arunachal Pradesh-Goa-Mizoram-Union Territories 95
.. .Posts under the Government of Arunachal Pradesh
K Prinpipal Chief Conservatprhpf Forests - ’ L .
.ﬁj;thgﬂ Consarvator of Forests (Development.) ' L
;- Chigf‘Conservatoq‘oflfqrastﬁﬂ(.ildlife. Wastelands . St
" & Vigilance) 'i;_f? ',_;_5;:f}ﬁ_ o .
~_Conservator of Forests (Territorial) | ' g
. [Cantral,’Wastern.;Eastern:&;Southern]
Consarvator of Forestsf(PIanning?& Devalopment) L
: . [N Y o

i AL Y e o ERE '
Congervator of F$orestsr(Consmrvatipn“Nodal Officer) . . 1 »°
. . ) S o AR T A

Deputy'Conservator-of Forests (Territorial) : . 10
*[Dibang, Lohit, Along, Namsai, Pasighat, Nampong,
Bandardava, Deomgli, Heapoli, Bomdila] .

1
Deputy Canservator of Forests (Headauartars) 1
Deputy Consarvator of Forests (Wildlifa) = S
NDaputy Conanmrvator ot Foresnta (Indunurimm)' ) )
S s Ty /
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‘ ...()( 2 (M /\) o d s E
~ ‘ " : .
. L by |Ecwr.~:Vv|f\/an:.rvl~ of Foraeks (Woelol na rlang _ lcq/ v

\ . ‘ ey Yea
#u Neputy Conmervator of Forasts CForont, VLS LLgptlon) AR

hoputy Consarvator of Forests (Research, Rogaurcens
Survey) 3t

Deputy Conservator of Foreatsa (Silvicu) ture) Lo L

Deputy Consarvator of Forests (Forest Statiqpics. - N
& Planning) CL hE L :
V . . . ' '

Deputy Consarvator of Foreaals & Field Djreotpr.'

. .4 il -
Project Tigor, Namdapha RS 1

. ] oL

Laputy Concervator of Fo raotn (Boosis) Eo rontpy) ' [ 2 . ,

e Y . L
'

L o 'l'- . 34 T
\ . ., ae " ) R .

" as o em tm v e ae

Posto under the Govertmant of G, R
) .

Consarvatorn of Foreste ' i : -
Deputy Conservatopr of Forests (Territorial) Vo ' :

Deputy Conservator of Forasts (Cashew) ' ' ) ' '

: Peputy Consarvator ot Forests (wOrking‘Plan) 1 o
boe o ' : ' R L
i, Deputy Consarvator ,of Forests (Forest Utilisation) N A
P ' : . B ; y
! Peputy Conservalur of Forastbs (Wilalite) i ;
! ' ' . LI K
“ . . . l !!
: Deputy ConsaervAtor of Forasts (Seoial Fmrwmhry) L b
1 e T
' R Dy
. N ——. !: BRI
. K ., . boe
Roste sundar  Lhe foveroesnt of Mizoram . ' ' SN
. R
Principal Chief Conzarvator of'Foraats, ' L
Chiaf Consuuvator of Forest (O@velwwmmnt'&,Vlanning)“ ) ‘
“Cirief Conservatopr of Forests (Tarritorinl) i &
{Northmrn, Southern & Centra), Ciroles)
Conenrung e of Lo tenta (Noosoarckl 0:-'Dn:\vmlw.un).!ll(-‘) . !
Conservator of Forasts & Chiaf Wildlifa Warden )
De?uty Consakvator of Forests (Tmrritoria])&f ' G
ch i =y} N i 1 . f
(ailzawl, Kolasib, nglej., Champhai., Kavrthan, Darlawn)
Poputy Congorvator of Foreste (Planning)' . f
. Doputy Conservato e of Torests (Trmining) l
Doputy Consarvator of Foroata (Working Plan) 2
Presp by “Conrervalor of For ('.\r:.ﬂ:.m (I ell § T ) / J :
Dopgty Consmrvator of Fmrnéhg (Rosourcos Supvay
t
1
! :
1
1
\
\/\ ’
§ 5 ST
P ] ki



T G lviculturea): P . 4/
T . - —

tozts under’ the Andaman & Nicobar ndminithation.

Principal Chief Consarvator of Forests 1
Chief Conservatof of Forasts & Chiaf ledlife>Warden 1

Consarvator of Forrasts (Territorial)
[Northern & Southern Circles] :

Consarvator .of foﬂests (Resaarch & Development) : )

. .
Conservator»of‘Forests (Development & Utilisation) 1

—
»

Conservator of Forests (Wildlife)

Deputy Conservator of Foraests (Territoriaf), . ‘ {
(Diglipur, Mayabunder, Middla Andaman, Baratang,
5? South Andaman, Little Andaman, Nicobar Islands]

~

;ii Daputy Conservator of Forests (Depot)

P

'f Deputy Conservator of Forests (aiosnhara Rasarve) 1

‘?”? Deputy Conservatar of Forests (Mill)

—p—

,‘Q.Deputy Consarvator of. Forests (Silvicultura), 1

. 2

::E Deputy.CopsQrvator of Fprests_(Wpﬁking Plan)
"}f Deputy Consarvator of Forests (Forest Utilisation) 1

. T L LT A
i e bt SN L ST L R g e

:DapUty Consaervator of Forests (Headquarters) 1 . ft

;;Deputy Conservator of Forésps.(wildlife) ‘ 1 ¥

.

TN £
et L

.
A ——— e -
: N 4 . : L. P . sy %o . 3
‘1 R T T o RS T SO P
] : . i i -
- Sowd S ; . : : 23
R S el .

) [ [ R T e e e —
. B LU
. , : ; .

oo Roats under —Dadra ' & Nzxgar  Haveli  and Daman___&  Diy
. chdministration o e

- KR e e o
A ¥ ke

"“Conservator of Eorests:&€Chiaffwildlifa Warden

‘Deputy_Conservator of,Forestsf(Tarritorial)
(Dadra & Nagar Havali] . . - o '

s
.

Deputy Conservatar of Foreéts (Wildlife), s
(Dadra & Nagar Haveli] - - .- :

Deputy Conservator of Forasts, Daman & Diy , A N

- et s an w e an
i

e - -

Lozts _undar the Dalhi Goveroment
Conearvator of Forasts & chiaef Wildlife Wardan

Peputy Conservator of Forests (Rural)

AR awelnte]



R B
pay) o T

}
. . /\,“\Ll
Daputy Consarvator of Foresta (Urban) ! \EQ
hepuly Conzarvator of Foraests (Resarve Forests) 1
' ' 4
Posts under tha Pondicherpy Goverpment
Deputy Conserva}br of Forests & Chief Wildlife Wardan 1
i
Posts under the Lakqhadwnen Administiralion
Deputy Conservator'of'Forast & Chief Wildlife Wardaen v -
\ 1
‘ ~~~~~~~
Bosts under the Chandigarh administation
- Deputy Conservator of Farests & Chial Wildlife Warden N |
1
T0TAL . ) 95
2. Central Deputation Reserva @ 20% of Item 1| above 19
}j&. Posts to be filled by promotion in accordance with
: Rule A of the Ind1an Foraest Servica (RnrrUIthmk) .
Rules, 1966, @ 33 1/3% of Items 1 and 2 above 3R
4. Posts to be filled by direct recruitment $1+7+5) . 76
I12)—3
-55. Deputation Reserve @.25% of ITtem 1 above 23
é. l.mave Resarva, Training Raserve & Junjior Posts .
@ 20% of Item 1 above CL 19
, . ' Direct Recruitment Posts B B K]
= | o Promotion posts 3R
.+ - Total Authorised Strength 156
e - (Madhumita D. Mitra)
- . ' _ , Dask Officer

L
Matm  {: Prior  to tha issue of this
Authorisad streangth of  tha
Territories Cadre was 100.

Hote 2: The Principal Regulations wnrn notified vide
M, 6/1/66 - AT%(TV), datad 3. . 1966
Indian Forest
1944, has henn

notification the total
Arunachal-Pradesh-Goa-Mizaram-Union

Notification
as GGR No.1072 in the
Service (F1yar10n of Padra Strength) Ragulations,
amnhdﬂd vida Notification aiven balow:-

PR ..._-.-......_-._........V.___-..-...u._...__......_....-._....-..~..._..._ . -

Tean 7 n.e.

' ‘ ) Toal 2, .J‘JD pat — e 29
RIES 4 le~ e At 2 — ’;G )) eowl do pidatyen - z
powclion quide = : (k' 2) f"*""“"—’{*'“* P~ — 14
N
e M b) DiAset Netudh - 27
ol e Dy
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(TO BE PUBLISHED IN

F.NO.32012/1/93~IFS~-I
.., Government of India -

Ministry of Environment and Forests |
B
. g

Yt

Paryavaran Bhavan,
CGO Complex,Lodhi Rd.,
New Delhi - 110003

. Dated the 26th September, '1996

ey
 NOTIFICATION ‘

‘,Inﬁekefpige of the powers conferred by sub-rule (1) of
rule. 8 of 3 the;Indian Forest. Service (Recruitment) Rules, 1966

read with sub-regulation "(1) of regulation 9 of the Indian

.Forest Service (Appointment by Promotion) Regulations, 1966,

is pleased to appoint with immediate effect the.
undermentioned- Lwenty officers of the State Forest Service of

the President

Arunachal Pradesh, Mizoram .and | Andaman & Nicobar
Administration, . ;;constitutent ' units°: of the Arunachal
Pradesh-Goa-Mizoram and Union Territories (AGMUT) cadre,to the
Indian Forest Service " against the existing vacancies and to

allocate them to the AGMUT cadre of the Indian,Forest Service
under sub-rule (1) of

(Cadre). RUlGS: ) 1966:‘7','

H S R
&:1‘)‘,"{.le

» b .Ti(&,,'{z=;;.':'~r
£ d N ot ‘i " .
S.No. . Name.of.the officer Date of birth
"""""*'"""""'"""""'7'""rT"';T""’I{'_'T"F'"""“"""“""'"""'""'"““”"'f “““““““
, 1 Tt 2 3
Arunachaleradesh:_Qj t?;' ;
IRV EE AR DI
‘ S/Shri’ik‘;’." . t,z:.r«‘ & ¢ .
01 R. Modi., b 01.03.1947
02 $.J. Jongsom Toiis e . , 03.01.1955
03 R.K. Deori , .. . A _ 01.03.1959
04 S. Thirunavukarasu 04.02.1954
el SERRLH $30 RO L
Mizoram: .~ _ B
S/Shri
01 R. Rozika 01.04.1939
02 B. Suanzalang 31.03.1955
03 P. Liankhama 01.03.1949
04 Lalthangliana Murray 16.04.1959
05 Liankima Lailung 10.11.1961
06 - Vanlalsawma 01.03.1959
07 Hmingdailova Colney Ck/vhp:i£>// 01.05.1959

' 4
/2243
. RO -

PART I SECTION II OF THE GAZETTE'OF,INDIAlM,

rule 5 of the Indian Forest Service

AN

A
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. .:' ’. ‘ a Iw - . . "’ v:':.'.- .'4?'-v. .~l

/o LY ey 2 - S TR
Andaman & Nicobar Administration: ' V" ! THIP LA qg0T) .?
' ‘ 3

. o S/Shrl " ‘ ’ 1"";‘1.((’\ l"'" (} o ‘ . .I:" v 5;'{.“;.
i . P, e i

01 J.p. Migra , o, Bthal o w favamio g5 97,1954 DR
02 Randhir "Singh'® -INAMIONIMAT T et gy gy 1938 Y i
03+ M.P. Singh . . 08.12.1945 * ' f/. '8
04 B.P. Singh f{#i8VAY: ﬁ‘ e 0 01.04.1947 . Vel
05 S.C.. Mukhopa@hyaf’ ?fu o 26.10.1950 ‘Jwﬁﬁzt,’jpf@
06 Anutosh Guha ‘"% ?“ LS . 30.01.1949 By IR
07 . George , Jacob, ARNT il T gat 14.12.1952° . 0.0%0 0 .
08 .. Chandrapandian=- ®#+ I fal 0 25.03.1953 - .ot Ty,
09 Jitendra Kumar . .. ' ¢ 27.10.1960 - vl ¢

T e el s TS A4 S 400 26 08 A4 e s o G e S e AW b P A 9D S S b rd b e e s o

; ot ngif 21 AP0 ) ‘

- o . . ‘ﬂ‘ . . W;j‘ .. .“) é
. ! Y - - AOWAT
-}” i}- "[”’ d) ‘t’(' & " -~ s P ron “; .
{ b911 lna 29 8vay £y (R ‘ Sanehwal) .

b
a0t ealuft {dn oY -l--f
b {” ( qT Ly Under” Secretary to the Govtilof. Indlaaib
fanib add o, @ “Qtdﬁlﬂb“l P AT o 0 g -dur d3iw bea

. . ‘ .

To .””‘l .nuoanlunoﬁ (notsome "t g tnnm'~-3;,f; nafvran Juasay
JA7 AR ) ’ ?‘) > % 4t (t.‘ {}qf”n‘_‘“*dJ {42 ”(]_f ’,(! s V‘(:' [)Iv“ b Y )(lf-,[f‘tk: o !t.! ’f‘d.‘
Ses RAVEEN® JOQUP I, ” * o . N K . N D i ~
:( The Mana"c_;erﬂ ?’!:;%38 iMl 33 (;f(.‘v.*)}-.{.? S Ls-; " .»’ finnofduomashig
1 1,-lu\'\‘ Pt YR ,r;

... .Government ‘of" India Press, Pidoenmish
¢ Fardlabad (Haryana) (w1th_a copy of Hindi Versuon)””“mb

EPTE Pee  wmjegron 3,;’” e "l.“."' " REERRTERL DT S
| ' T n.\{(;ii :’:.: . I)lﬂi 0,5: "\‘. ‘ ' t:' “f:‘:-;';:: . | co o Eoas jb“
Dlstrlbutlo .;, . | ,..n"":;'-,hi“:‘ o ¢ R IRTYE SYR TN syoi-{, R
i # el it ro R ETEE '“\Fvuu‘ ‘ '{
1. The Chief Secretary, Govt. of Arunachal-Pradesh, Itanagar dhﬂ‘,nﬂtﬁf
2. The Chief Secretary, Govt. of Mizoram, Aizwmdl. ¢ o .“g&
3. The Chief Secretary, Govt., of Andaman & Nicobar Ielands,- to b
Port, Blair.. NG S "
4. The Pr1n01pal Chief’ Conaervator of ' Forests, Arunachal AR .
. Pradesgh, Itanagar w1th spare-copies for the officers ' "o il
concerned.’” ! : L
5. The Principal Chief’ Conservator of Forests, Mlzoram,“ﬂi““““’ RN
Aizwal with the spare copies for the officers’ concerned'““ﬁfﬂﬁ |
6 ~The Principal Chief’Conservator of Forests, Andaman & . A fﬁﬁ
,Nicobar Islands, Port'Blair with the spare coplea'for't e,.gﬁ' ey
officers concerned. LR
"7. The Accountant,; General, Arunachal Pradesh, Itanagar.,t P LTI,
8. The Accountant General, Mizoram, Aizoml R R R
9.. The AccountantiGeneral, Andaman Nicobar Islande, Port‘i sEG.
Blair. ~#7*""7 oo Nl R R I
. . 10.. The Secretary, Union Public Service Commission, Dholpur , | R
' _House, Shahjahan, Road New Delhi. Y
n,/idﬁ Guard File. A . ' At i, -
: ' ) ' ,‘::;\7;‘ 1
W
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\J// The, Ssoretery of Farests,
Ministxy of Envircnment & Ferest s,
Govt ¢« 0f India,
New Pwlhi

( Thxough Proper Chamel )

Suby~ ILTMENT OF SHRT R.K, DEORT,
S4r Py

With due respect I beg to state following few
linen tor favour of your informat ion and sympathet ic
consideration please »

That 34r, I am of 1978-80 3ps Batch Ofificer and
became eligible to include in the select liet on 1«1-89
a8 per third proviso to regulation 5(2) of xndian Forest
Service (Appointment by Praimetinn) regulat ion 19€4, My
Bervice was confirmed with eifect from 1-1-8%, ¥ was
Liducted to Irs only in 1996 vidae 30X Notification N,
Fo NO22012/1/9341FS=]1 Atd, 26-0-06 after serving 19 years
in the cadze of State Forest Service o Due to no n=conduct ing
the DPC In time & was not irducted te s against yearwise
vacanoice as shown below te |

AS ONM !wm R

1e Potal Sender duty paa{ {27+1) w 25 ¥Nog,

| Certihed to be true Lopy

(I/a post cremted vide order WO+ YOR,
492/0~8 /84420838227 dtqa . 27%6..06,

2¢ Central deputation recarve 200 of
itenm «1 abave

2 G Nos,

Je Post to be £illed up by promotion 33.3% of

ltem 1,2, 4 = 14 Nos,
de Post 0 be filled by irecte? recruitment

(142~3 ) ~ = 21 Nog,

, het
9 e Laputat ion aeriiéé (state) 25% of item

1 & 2 above = 2 Nos,

Concd seeloee

~ Mf——

Adrooat)



Promottee Officers in positions as on [-)-87= Il Nok
A=1=0T { Bxcluding one Ofificer prometed in = 11-NOB,.
1986 againet wvacent post of other U.T. betora

goxmation of " AGMUT % Cadre ) Ap oo tedionss,
A
Ther=fore number of vacanay, on 1=1=87 » 3 Nose
AS ON 1=i-88 3~
1. Total menior duty poat (27+3) = 30 Nom,

I/ post created 4n the years

1986 « 1 No.
LO87 « 2 Nose

2' Centxal deputation remerve 200 of
item Nos 1 of above = 6 Nos.

3¢ Post to be £illed v by promotion 33V3 ¢

of item 1,2, 44 = 15 Nos,
/

éo Posk to be £illed up by Director

recruit (142~3) = 24 Nogo.
S State deputation post 25 of ivem

1 & 2 above w 9 NO3,.

Promottes Otticeors in position ap on l/l/k?b’ = [ NOX
. 8.

SR—1=1~88 (. excluiing t‘m Off 1cexs promot el e 11 Noam,

in 1986 & 1987 against Vacancy of other
UeTe betore formation of “"Aguure Cadre)

Therefore Hember of Vacaacy as on 1-1-8¢ . = 4 Nose

AS ON 1olm80 g
1. ‘rotal Senicr duty pest (2747)
I/G post created in the yoar = 34 Nos,
1985 ~ 1 ln,
1587 ~ 2 Nog e
1986 =~ 4 Nos,

- -

Total = 7 Noa,

2« “entral deputation reserve
(206 dtem MNoe 1 0f above,) = 7 Nose

w3ntdeeeds )

Fendiied 1 be true Copy

-

Jolrwa )
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3,

4.

eaeseedecee

Post §o be £illed up by promoticn

Y3 % of ttem £ 1,2 of above
ard 5 of below )

Post to ke £illed up by Dixector
recrudt (142=2)

State deputaticn reserve 25%5% of
1 & 2 abova.

Fromottee Officer in position as on
l=]l=39 (h”xclud.h‘.g threa Cfficers promoted in

1988 ard 19657 npalnst Vacency cther U.T.)

Number ¢f Vacancy as cn 1e«)=8§

AS.ON 321290 3~

le

2e

4.

Se

» PR

4

Sanior duty post (27+8)
1/C pust crected in the year,

1986 « 1 No.
1987 - 2 Man.
1236 - 4 weg,
1989 » ) No,

. iy fueteny | Y
(I ey ’J-J ’.”.2 L

atal = 8 Nog,

Central deputation regerve 2% of
item 1 of above

Foat to be £ille up by PLOmGE Lon
33Y3 % of Atem 1,2 ebove ( %)

Pest to ba £illed up by Director
recrult {1+ 2 «3)

State deputation sexvice 2%% of it am
1 & 2 abovee '

Promottee Cfficexr in Foedt lon ae
on 1=1+90 |

(Excluding three Officers promoted
against vacancyvet cthiex U,Ts )

Mumber cf vacsncy as on 1-1-60 ,

-
-~

Po—

- £

;4;;

g

17 Nos.

24 Nos,
10 NOa o
10 Noa,

4 ,J "\Jl?,')\

N »((1

o) taa)
7 Nos.

X 35 Nom

7 Nos.

14 Nos,

s 28 Nos,

J1 Nos.

10 Nog,

4 Nos.

C:Dntd 0‘004000



FEey
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evasdovecs - é,g

N.R=C %) Frometicn of recruitment xule
existed upta 23~?~89 orly, where the state
deputat lon FiErive shown ag Atem %, du the
Schedule of thae IFS (Fixation of cadre étrength)
xegulat Lon, 1967, ls eleo to be taken into
account in determining the maximum number

ot poste which can be £illed by methcd of
promoticn,. at any given point of item ).

AS_ON ) =]=g] e K

7

1. Senlor duty post // = 3% NOS.

2. Central deputnrimn reaexve (2@% of
item 1 zhove ) , = 7 NOS.

3¢ Post %0 be £$xlaﬁ up by promotion, -
33Y3 &% of item’l & 2 akhovel = 34 Noae

4. Post to be £illea up by Dirnctoy
recrults (14243 ) v 28 Nom.

- Sdtate deputatlon service 2%% Gf Jtem
1 &2 ahove, = 1) NOS.

Promottoe Officer in position ag onl=1-9! = 10 Necs,

(Excluding three Cfficers prumoted agalnst
vacancy of other U.Ta ).

Nunbez of Vacancy ag on 1=1+91 = 4 Nos.

AS ON 1e3a92 4m

1. Seniox duty post ' = 35 Nes.

2, Ceatxal deputatinon resexve 20% of

ltem 1 above. = 7 Ngs.,

3¢ Post to ba £illed up by prometion
( 33/3 % Atem 1 & 2 akove) , « 14 Nos.

4, rFest to he f£illed by Dirsctoxr recruit

{ 142=3 ) w 28 Nos,

mn
L 2

Hlate d&l)ui.dtwn pogt (2~ﬂ- of

1 & 2 abova ) = 11 Node

Promottes ©ffice 4n pocicion os on 1-1-92 = 9 Nes.

{Pxeingding three Yfficers promoted agoinst
vacancy of other U.Te.)

Therefore number ¢f wvacancy as on 1=1~92, = 5 Nog,

«¥ -y . ' C tz .._' vees
Certifad o he true Cony ORE o0 eb

~a
e e

Advocaln
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"’71!050!000 k7
B3 ON 1e1~93 t-
1+ Senioxr auty poat = 3% Nos.
20 Central deputatien 20% cf item 1 akove = 7 NGSs.
Je Post ﬁb be £illed up by promotion _
{ 3373% dtem 1 & 2 above ) = 14 Nos.
'4e Post to be filled by Director recruit
(142=3 ) = 20 Nos,
5 State deputation FOBt 25% of item
1 & 2 above Yo = 11 Nosg.
Promottue O£fficers in position ag on \
1193 w 7 Nga,

07~ n

(Excluding three Officars promoted aguinat
vacancy of “thex U.Ts. before format ion
of " AGMUL * Cadre )

Tharelfora number of Yacanay as on lel~83 = 7 Nog.

Further I would like to infexm you that before
I inducted to IF3 on Xegulax bagils I was appocinted to
Officiate on &rs sender time scale againet regular vacancy
ot anmotioq/quctu WeResf e 16+9~93 vilde Arunachal Pradegh,
@ovt ¢ order/Ne. FORMOO/E(A)_2 /83/Part /25467877 ava .,
17¢th Sept/1999.(bopy enacrses to the Daputy Secretaery to
the Gave. of India,Mintetxy of Enviseontent & Ferests,
Pepartment Environmert & Ferests & wxlﬁbitq). Since 18«9-93%
I wayg centidrming fflodating 4n fenior timea scala t4l)
I inducted to the india Forest cexvice on 24996, The
Repartment pronotian Committen for inductisn of Srs Cfficers

under “Agpyre Cadre, te Indla Foregt Seivica was held after
8 vears ani no yeax of allctrent has beasn decided yet aftex

laps of 3(three )} yeaxs -

Thexefore, I earnestly reyuest ysur horour kindly
to laok iuto the melter bympatherically and fix the Year
of allotment gsuitabliy in the yeax euterdingly 40 vear wige
vacarcy o promotion quota -

Yours Laithfully,
% N
( R,K, DEORY )
DIVISIUNAL FOREST OFFICER
BEAWPLGNS FORIYT LTVIS JON
AR PR,

IR Aol BEEEEEEEELERE
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Governmen. of India
,,’Ministry of Environment and For
- AY

P:aryaval‘an “h-.nvun; GO UM A
Lodi Road, New Palhi.- 110 003
)

Dated the %%ilu.hjng,'ZQUO

The "Vear o Allotment and seniority of the following
officers borne on the Arunachal Pradesh - Gog - Mizoram - Unjon
Territories (AGHUT) Joint Cadre of the Indian Forest Service who
were prowoted. from the Stale Forest Service Lo the Indian Forest
Service with effect from the dates and vide notification
indicated against each is required to be determined in terms of
the provisions of Rule 3(2)(c) and 4 (4) of the 1Indian Forest
Service (Regulation_of Seniority) Rules, 1968 applicable in their
cases: -

’ ORDER

A. Arunachal Pradesh

S.No. Name & DOB Date of Notification MNo.
appt, to , & Date
(S/Shri) 18 '
: . |
01. R. Modi 26.09,96 FaNoo32012/71793-1F8
(01.03,47) di. 26.09.9¢6 o
02. S.J.)ongson 26,009,906 - do - s
~+ {03.01,5%) . ' o
03. R.K.Deorj 26.09.96 - do - B
(01,03.59) . A
04. S.Thirunavukarusy 10.10.9¢6 - do -
. (04.02.54) Vi
05.. s.Choudhury 17.12.97 Folln,32012/1/93-1F§-1"
(01.,09.10) veL o 17.12,97 Q
B. MHizoranm .
0l. R.Rozika 26.09.96 F”No.32012/1/93-1FS“I,
. (01.04.,39) di.26.9,96
02. B.Suanzalang 26,09,96 - do -
, (31.03.5%)
03. P.Liankhama 26.09.,96 - - do -
(01.03.49) : Vv
04. "Lalthanaliana 26.09,9¢ ~ do «
Murray :
(16.04.59)
05, Liankima'Lailung 26.09,96 - do
(10.11.61) .
06. Vanlaleawman 26.09.906 .o do -

(01.03,59) ,
07, Hmingdailova 26.09.96 - do - (yghéjj//ﬂ/
Colney ~
/ :

(01.05.59)



. who has been

C. Andaman & Nicobar Administration

S.No. Name & DoOB

(s/Shri)

-——_.._..._....-__...-.-..__——..—

0L. J.pP. Misra
(05.07.54)
02. Randhir Singh
. (17.113.38)
63. W.P, Singh
(08.12.45)
04.- B.P. Singh
(01.04.47)
05. S.C.Mukhopadhyay
- (26.10.50)
06. Anutosh Guha
(30.01.49)
07. George Jacob
(14.12.52)
08. V.Chandrapandian
(25.03.53)
09. Jitendra Kumar
! (27.10.60)
100 P.M.Bhat ‘
(03.06.50)
11. S.K.Mitra
(23.11.47)

2. None of these officers h
the purpose of rule 2(9)
.{Regulation

on promotion Lo the Indi

3. Accordingly,
Service. (Regulation
shri S. Chowdhury
Arunachal Pradesh segment

(RR:1992) who has been coh
for IFS prior Lo the date
their year

will be placed below She i
continuously drawing
of appointment o

promotion and
Chowdhury

before the date
promolion and his.year of

: \
(__Z-'— ! {i‘\
—
S/
|

49

whose name

allotment

Date of
appt. to
1FS

26.09.96
26.09.96
26.09.96
26.09,96
26.09.96
26.09.96

26.,09.96

26.09.96

11.10,96

02,12.96

- e - -

. .Notification No, .
& Date

_.-_--.__..—_..—_.-.,—...-..-_u....

F o No.32012/)/93-1F5-
dL. 26.08.96 ‘

- do -

- do -

- do -

- do -

- do -

- do

[

do -
- do -

F.No.BZU\Z/L/QB~lFS~l

' Jt. 11.10.96

F.N0.32012/1/93“1FS-I
dr. 02.12.96

ae officiated in senior posts for

read with rule 3(2)(c) of the IFS

of Seniority Rules) 1968

prior Lo their appointment

an Forest Service-in accordance with the
provisions of Rule 9 of the ]

FS (cadre) Rules, 1966.

in terms of the provisions of Indian Forest
of Seniority) Rules, 1968 all of them except
appeatrs at
are placed below shri Hgilyang Tam, 1FS
Linuonsly drawing the senior Lime scale
of their
of allotment will be 1992. shri S.
santosh Kumit, 1FS (RR11993)

the senjor Lime scale For - IFS
f Shiri S.
will be 993,

5.Ho.5 wunder the

appointment to IFS on

Chowdhury to IFS on
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Separata

orde; wil)
fithe aboy

folloy
e gfficers

regarding Lhe
in the Jo

inter~se
int AGMUT Cad

adre, .
}/h//” «
(R.B7 s Rawar) -
Director
oecretary, Arunacha] Pradesh/Goa/Nizoram/A&N Isvands.
anagar/Panaji/ 1Zawl/py, Blajy, ..
, Funachay Pradesh/Mlzoram/A&N IsJands, )
‘ ar/Aizawl/Porr Bla 5
. anajj : )
. » UPSC, Shahjahan Road, New Delhi,
g tcountant Genera Arunachal Pradesh/Goa/Mizoram.
K anagar/Panajv/A Zawl,
; 6. eputy CCountant General, ASN Islands, Port Blair,
/
Catitped o b tome



~ 572
Snen=7

To,

¢1) The Secretavy,

, Govt. ©Of Indﬁa,
Minlgtyy of Bnvironment & Foyeste.
Pary avavan Bhavan,C.5.C0.Cumnpl ex
Lodi Road,New Pelhi- 110003,

42) The Dirzctor,
Gove. of Indla
Minlstry of Environment & Fyorests,
& Pavvoevavun Bhavan, €.G, 0. Complex
hodil Road, wa Gelhi~1 10003,

Subs~ii PIXATICN OF YEAR OF ALLOTMENT,OF SRL P, K. DEORI,
R I.P»S“INDUCTLD IN 1996 MCATNST NGMUT,CADRL..

Refr= MY REPRESENTATION NQ. NIL DATLD., 07/10/1999 AhD
31/08/2000. .

2
Sir, o '

With due vegpecl T beg to infeur you *hat T hawve
gubmftYed my yepreseatation, regardlng Fixatdew ol yeay of all~
otiment, an Indlan TMoryest sevvice, wnder APGMUT,cadre, ior ihe
S.F.S. Officer indvclLed in 199¢, vide iy (Lpreg:ytattcu no ci-
led wbove which wac forwayded by e Pxineipal Chief Gonserva -
tor of Povests,Cevr. of firvaachal, Pradesh, Ttanagar vide,bo,ins
FOP-15G/E~2/ 9 /401-03 DH ., 03/10/200C, but no any nnformat:o

hye been veceived o fay after lapse of near17 cne Y‘Rro

Y'e thetefore vequegt you kindly to communicate
the uocxsiOn taken by you en lhe subject as carly ss possikle,
1% no any Tavoursble decision is taken wWith.in- -thirec month, {rom

the date of my this lettex. 1 have to take help of covit fou

naetural justice, '

Yourve fajthfully;

’_‘(;;\)x‘-"’ 4 n f,,(_, 2
- s ,\ I
¢ R profe f,r:
INDUCTED 1IN 906

AGAINGT ASIUT . ADRE,
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To, o o S gjZ/' - .

The Secret

T 4 Govto of :n‘afgal A\“T\‘"\/’ m J: i
- Ministry of Env, & Forest,
‘ Paryevaran Bhawan

GeCaBe® Complex
i , Oli=Rondy Naw Dc].hi-].k(l)\un 3,
g oo Ut Proges RVe) ) _
i Subge FIXATION OF YEAR OF ALLOTMENT TO THE O pIome

INDUCTED TO INDIAN roR

23T SERVIC/yTil 1006
UNDEY AGMUT CADRE,

b Refgm - SOVI. O INDIA ORDER HO. NII, 28e, 29/6/2000,
§ Sir, .
%‘ ith due respect I beog to state the following

- few lines in connection with ye

ax of allotment, for favour
of your information and 1k

ind consideration sle

hete] 3P

%
%
E]
3y

That, Sir, I am 1978-80 batclh of Sel've cnlleje
andI became eligible for induction to Indian forost

in 1986, Due to non holding of LeP,.C, Yearudse I s not fne
- ducted to Indian forest service in time thouqgh
Vacancies I wos inducted t0 IeFeS, only in 13926 vi ie ot i icae

tion No= 32012/1/93~ 1FS-1 Dtd., 28/9/96, on tho boas

held &n 26/3/98, The last DePeCe was held on 22/12/06, After
isgGing notification I wag eagerly waiting thcﬁm_
) lotment would be detetminded suit
the drte of isg

ocoavvice

there vere cloar

is Lokl D.POCO

B S R

year of
ably within ¢ month from
uing of notification suitably in proper vyay by

giving natural Justice, When no any information could Le rege
/ elved regarding f£ixation of

Zear of REllotment ovon ofter 1
of three years, then I appealed your henour throuyh Principal
Chief Conservator of Forests,Itanagar vide Ney lotter o, 11l

f Didey 7/10/99 with a request for early fixation of Year of allw

otment: congidering Yecrwise vacancies,

; Sxneextonemn

Since long kime has been tahen to determine the

Year of allotment for the Officers who inducted to TeFeSe unicy
ACIUT cadre in accorianrce with the provision of exdeting rule,

80 1t wus belieyed that Sdne exeercise was
nistry for €ixation oL year of allotment gsu
natural justice, a part from existing rule,

-

apse

et
B T

goiny on in the Mi-
1tably by Yiving
for thonse Offiser

Contdevasap/2

oewoe

Crrtified o he troe Copy

A

Advocate
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¥ho have not becn promoted dun to-non holdinky of NePeCe
for last 9 yoar, But I aurpripb Fu gou they yoou off ollw
Otment c.‘ozmumicaLed vide order mtg~ N1l By, 207572900
which wes s recelved on 8/8/2000, mfe no any bonefit hag
" been given to the Officer. Who hfi e sulfer due U
| ducting D.P.c. yearwlse. It is M surprilsing thnt it ook

more than four years to detannm%\gm yoear of allotmont in

200 Con.

. o .
N e e ng o5 5 TR BB W
. .

accordance with the pmvision of ting rule. If at all

P decision have to be taken fur detemxinnb\t\‘,ion 6f yecor of alle-
P - otment in accordance with thfa pravi«;[.:.on\ > existing rule, by
| glving omly four vears benefiit then /\m\s\(:u\}\b\xnvc heen deg-
S ‘ loasred in 1996 14 gelf, For thip (ﬂql&yiu t'q*in A e T had to
‘ suifer mental egony, ;:mcial statuzs. zm»\ \t:\lao X hovc on':m

deprived for appeallng'in time to the z;uuhor**y/. for naLur.:sl

AR

Iustice, 109 ™ Lo

[
1

s et

i

/\‘ .
: ' Further I Uould like w mi-c:m you &nat } was
i ' OEfdcinting cent.inucualy in sendor duty\ Dot gince 17/0/93

, 111 I wab inducted’ to To a5 vide gov‘t:./ orlm. I\ao\- 2

A N ')\‘ .

’ ‘ m_ 1‘0R-410/D#2/81/25.467-577 Dtd.. 1//9/03. 3 ‘,
t (2) FOR=410/B=2/81/3450-548 Dtd. 222/94, |
i T FUI-410/2-2/81/7315-475 Dtd., 2Y3/95,
@ FOR-410/£~2/81/8375-473 Dtl., 30/6/05.
: {5) FOR~410/E~2/81/31083=183 Lti., 16/1/95.

{6 FOR«-'&10/@1-2/81/4262*4362 Dtde, 12/2/95.
o - FOR-£10/E~2/81/11, i’fﬁ»ssn, Dtde, 31/5/56,
I £ o) | FOR«410/E~2/83/21.’340-420 Dtdes 10/7/96,

o Vo Copies of the all above mentioned orlers were

: epdrosed to the Dye«Secretary to the -govt. of Indig,liinistry

of Bnviromment & Forest.Departmcnt of Envirommuent &

r oraost?
i ' Pary

avaran Bhawun, C.C.0. complex,New Lelhd, 3 o« ould ~lgo like
to Inform you that total 9 Nogs of genior ¢ ‘uby pasts huvo been
Created by the govt. of Arunachal Pradech "ping
1986094 and a1l those s seunlor duty pos
tiere holding continoougly
created,

the yvoar from
tsethe calre Cifluors,
since the diie hae g vinre oo

Cortited t3 2e true Copy

Y/ p—

L3 voa I3
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P e Therefore, I eanpegtly request you honour kindly
gl . to avzenge £ov roviewlny the yesr of allotment order and _
5 - orefin the year of sllofment congidering the wear wise vaw
% Lo “’”""3‘?3 by 'h"ldiﬁ*ﬂ veview DePeCe yesrwise, for vhich nct
5 | _OF youx kindhoss 1;:]5‘_3"3‘5?3*1 remine ever gratelul to you.

b B

i

A I Yours £aithfully,

__Ep—s i1

§ R A P TOL ( Relte DEORT ) IFS
i LT e DIVISIONAL FOREGT OFFICLR
TR - SR NAMPONG POREGID DTVISION
| S I o JRERZ T

s
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. Select List

.4

1 am directed (o'say that S/Shri V.P. Modi and 27 other State Forest Service
OfTicers of your State were appointed to the Indinn Forest Service (IFS) of J & K Cadie by
promotion vide this Ministry's Notification No. 17013/07/95-1FS-11 dated 12.9.95. all the 28
oflicers were h3signed 1991 as thcir Yeag of Allotment in tenns of the provisions of tule 3 (2)
(a) and 3 (2) (c) of the IFS (Regulation of Scniority) Rules, 1968 vide this Ministey's Quder
No. 18014/7/95-1FS-11, Dt 30.10.95.
! Representations have been reccived fiom the officers concerned that if the
had been prepared annually, as envisaged in the IFS {Appointment by Promotion)
Regulations, 1966, they would have been appointed to IFS eatlier and consequently they

would have got bigher Year of Allotment than 1991 and higher seniority position than
assigned now. ‘

3. The Governunent of Jammu & Kashmiir also recommended the relaxation of

.. Rules/Regulations in order to assign higher Year of Allotment and seniority to the officers

concemed, because the Select List of 1995 from wich the above said 28 ofTicers were
appointed was prepared afler a gap of about 20 yeats.

. == "The matter has been considered ¢arefully, 1t is felt that undue hardship has
been caused to these officers due to delays in the Conduct of Cadre Reviews and holding of
Selection Committee mectings. If the Selection Commitiee mectings were held annually,

these officers would have been appointed to IFS much eatlier and would have got higher
Years of Allounent nnd seniority,
4

3.

In view of the undue hardship coused to the oflicers concerned, the Central
Government

, in .exerciso of tho powers conferred by rule 3 of the All India Services

(Concli‘li_’o‘ni of Service - Residuary Mattcrs) Rules, 1960, us s ONE TIME measure is pleased
lo assign deeme

ales of sppointment to the service as shown in Column 3" and
determination of Year of Allotment as shown in Column “4" of the table below. Accordingly,
the deemed date of appointment of these officers have been worked out on the basis of
deemed, cadie review, inclusion of their nnes fiom the year 1980 onwmids which is
calculated on the basis of vacancics in promotion quots at the approprinte periods. and then
applying the provisions of rule 3 of the IFS (Regulation of Scniority) Rules, 1968, on the

!.msns ol their decmed dates of appointiment to the IFS for assigning Year of Allotment and
mter-se seniority. (Statements A mnd B3 indicating, ns to how the vacancies

the nmnes of oflicers, who would e accommodited
infornation,

were netived ot and
against cuch vacancy we enclosed for

AT T

4 Mg

TS SR

™ o
PR "MI"‘! | Py
3 Ty

e e
T T ) Iz - '_
. /4171?/)4 _ K- (.\ .
.o ' . \ Y - .
No. 18014/07/95 ~ 111t %?{LLA . RERARL I < O CVA
Goveriunent of India \‘S,(’c‘ ‘9\ o )
Ministry of Envitomment and Forests < 1,55“ ty tey . ‘
' Vgl e C1g s
. ) P (',-“ 1’)\
Paryavaran Bhavan, C.G.O. Complex, v, {of ::('Q
' Laclhi Road, New Delhi - 110003, ¢, N R -
. . - Dt the 27" February, 1997, *’-1,1(‘ b .‘/4 ‘3 { Cah o
To o v(' / (ﬁ((‘ e“)(‘ '('
The Chief Sceretary, o, (\,{,— Co ) T,
Govt..of Janunu & Kashmir, £, %
Srinagar. 1’("1(, (’t ,‘ ,&4 d
A . @ ‘C‘Lt
Sub: Indian Forest Service — J & K Cadre ~ Revision of seniority of officers ) . 'f:,_v ‘)1\%
appointed on the basis of 1995 Select List. - Ny,
Sir, .
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Sl.No.' [‘ Name Deemed dnie o Revised Year of
Appointment (3 Allotment based
© o S/Shi :
V.P. Modi 3L12.80 1976
H.A. Kawoosa . 311283 - 1978
BK. Shanna S -do- 1978
Shahnjaz Naqashbandj . ~do- 1978
Y.S. Narsinghia ~do- 1978
S.S. Bali ~do- 1978
A.R. Wadgg ~do- 1978 -
V.K. Zadoo v ~do- 1978
- Chandchohmn Seth ~do- 1978
Shafat Aluned ~do- 1978
©.7 SK Kajfuia e L -do- 1978
L " Shamin, Mold. Khag ! 311286 1982
- Peer Baslysir aluned Quadyj 31.12.88 1984
. Subhasi Chander Shanma 311289 . 1985
o . Surgj Prakash Sharg — - . ~do- 1985 .
P . Narinder Singh 31.12.90 1986
] .. Upinder Pachnanda -do- 1986
L Abdul Qayoom Khan ~do- 1986 -
) . Mold. Shafiq Kban -do- 1986
20, Manu Raj Singh -do- 1986
P i 21, Lalit Kumar Sharing -do- 1986
Al 22, Manzoor Ahmeg b do- 1986
<l i 23, ukerjeet Sharma ~do- - 1986
vy 24, Kumar ~do- 1986
-l g 25, Asgar Inayatullal, ~do- 1986
h 26, .R. Latoo ~do- 1986
T 127, . . MA Hakak . 1292 1988
: 28, - Nissar Aluyed Hokeem 3l1292
p ' NOTE :T1¢ fevision presently Covers only thoge ofTicers who haye been actually appointed o
-1 IFS of J & Ky Cadre on the basis of 1995 Select List, .
.5 i , . - - - )
. ey 6 For purposes of inlcr-sc-scnioxily, they shall pe Placed below the diregt rectuils of
y I " : the concsponding Year of Allounent jy the sane order,
A TR
B l > Yours faithfully,
\\l}\ ; -
,,A,“[ = \ . Sd/-A.S.N.Muni.
4:”’ ' IR Under Secretary (g the Govt. of Indig,
A .
I Copy to-; T
v I'_‘“""“‘* ) Dcparlmcnl of Personnel & Train, Norih Block, New Delhi (AlS-} Scclion).
Bad o . Their cage No. F. No, l40]4/.}2/96-AIS 1 efers, .
By Copy also .
Guard File,
i ——
S

: "t "&6"»'3"“&]‘.r;"}”.1!5‘?%%%{&%‘@:”‘\\“»:&k,);.t{'}ﬁ;{ygrifpf‘?;gh,%it "):"I;:T\Vﬂ"-'I‘N'A_?i;:':."if"I‘:\";, o o
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- . Guwauatl Bemch >
DISTRICT &  PAPUMPARE (ARUNACHAL PRADESH ) 5 .
’ . ' o T ’ . § § &
BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL ) ,g
| GUWAHATI &

( GAUHATI BENCH )

0.A. _No. 434/2001

. | 'IN THE MATTER OF :-
0.A. No. 434/2001 A -

- R.K, Deori
... APPLICANT
- Vs =
Union of India & Ors
ee+o RESPONDENTS

WRITTEN STATEMENT ON BEHALF OF RESPONDENT NO, 2

(1) " That a copy of the Original Application
which has been filed before the Central Administrative
Tribunal and has been registered as 6.A. No, 434/2001.
A copy of the same has been served upon to the State

of Arunachal Pradesh being Respondent No.2,

(2) : That the Respondent has perused the

application and has understood the meaning thereof.

The deponent has been authorised to verify the written
statement being conversant with the facts and

circumstances of the case.

..'020...
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e That all the averments and submissions
made in the Original A-pplication (hereinafter
referred to as the 'application' are denied by the
answering respondent save and except what has been
specifically admitted herein and what appears from

the record of the case.

(3) That as regards the statehents made in
para 1.0f the application, the‘deponent states that

the applicant namely Sri R.K. Deori, Sta-te Forest
Service foicer has been inducted to IFS cadre w;e.f.
26.9.96‘yide Govt of India, Ministery of Environment &
Forests, New Delhi's order F. No. 32012/1/93-IFS-I |
dated 26,9,96 and year of allotment in favour of the
applicant has been Agid assigned as 1992 vide Govt of
India, Ministr? of Environment & Forests order No.
32012/1/93-1FS-I dated 26/29~6-2000. The cadre strength
of IFS of AGMUT was reviewed last during the year 1995
vide Govt of India's_notification No, 16016/4/95~A1S(II)A
dated 26.10,95 and the selection committee meeting was
held on 26,3.96. It méy be added that the representa-
tions of Shri R.K. Deori as referred in the application
have been forwarded to the Govt of India (MOE & F),

New Delhi time to time, |

Copies of the Notification dated

26.9.96, order dated 26/29.6,2000

and notification dated 26.10,95 are
 annexed herewith and marked as .

A-nnexures A, B and C respectively.

...03'.‘

:
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(4) That as regards the statements made in

Q2

¢l

N
Qaragiaphs 2, 3 and 4:1 of the application, the qu
deponent states that same are matters of record and the QTSE&

deponent does not admit anything which are contrary

to and inconsistent with the swne{

(5) That as regards the statements made in
paragraph- 432 of the application, the deponent states
that after completion of 2 years SFS training course,
the applicant was appbinted in the Service as Assistant
Conservator of forests w.e.f. 1.4.81 and confirmed in

the post of Assistant Conservator of Forests w.e.f,

1.1.85.

(6) , That as regards the statements made in
para 433 of the application, the deponent states that
a copy of the final gradation list of Assistant

Conservator of Forests as on 1.1,83 published vide

- No.For. 180/E-2/84/21,316=364 dated 30,7.93 in which

position of the applicamt Sri R.K. Deori was shown

correctly at S1 No. 21, .

A copy of the final gradation list
is annexed herewith and marked as

-,
Annexure-D,

(7) That as regards the statéments made in
para 4:4 of the application, the deponent statés that
it was not the facf that he was appointed in a Senior
State Cadre‘post as Divisional Forest Officerlpeputy
Conservator of Forests from 1985 to 1993. 1In fact

for administrative reasons and as a general procedure

0.004OQQ0
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of the Government, he was posted to hold the charge

of various Divisions time to time from 1985 onwards.

§
g
He was promoted to the next higher grade post of Q;;Si
~ DCF(SFS) w.e,£,30,11.92 vide Govt's order No,For. 100/ '

EA/88/Pt/37641~-37,705 dated 28,11.92., However, it is
a fact that the applicant was appointed to officiate

on purely temporary basis as DCF against the cadre post

| of IFS allotted to the State of Arunachal Pradesh

~ time to time for a period of 3 (three) months w.e.f.
 16.9.93 with one day break in each spell till he was

" appointed to IFS cadre on regular basis w.e,f., 26.9.96,

A copy of the order dated 28.11.92
"is annexed herewith and marked as.

Annexure~E,

(8) That as regards the statements made in

para 4:5 of the application, the deponent states that
~allotted cadre mf post of IFS for the State of Arunachal

Pradesh was 27 as per cadre strength allotted vide

Govt of India, Ministry of Personnel and Training,

~Administrative Reforms and Public Grievances and Pension
“Notification No, 16016/3/84-AT1S(IV)~A dated 26.3,85 till
 26,10,95 i,e, next review of the cadre strength and not

28 numbers as contended,

A copy of the notification dated
26,3.85 is annexed herewith and

marked as Annexure-F,

0005.0.
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(9) That as regards the statements made §§>
in para 436 of the applicétion, the deponent has no é
comments as it concerns to Govt of India, Ministry of K;ZSE

Environment & Forests, New Delhi.

’
(10) That as regards the statements made in
para 4:7 of the application, the deponent states that
samé are matters of recbrd and the deponent does not
admit anything which are contrary to and inconsistent

with the same,

(11) ~ That 'as regards the statements made in
paragraphs 438 and 4:9 of the application, the deponent
has no comments as it concerns to Govt of India,

Ministry of Environment & Forests, New Delhi,

(12) . That as regards the statements made in

para 4310 of the application, the deponent states that

the applicant was confirmed in the post of ACF(SFS)

w.e.f. 1.1.85 and he came in the zone of consideration
for promotion to Indian Forest Service w.e.f. 1.4.87.
His name waslfirst recommended by the State Govt to
the Govt of India, Ministry of Environment & Forests,
New Delhi for his induction.to'iFS Cadre during the
year 1988 vide Govt's letter No,For, 400/E~2/83/440
dated 23, 12.88,

'A copy of the Govt's letter
" dated 23.12.88 is annexed herewith.

and marked as Annexure-G.

0006.00
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(13) That as regards the statements made

'
in para 4311 of the application, the ddponent has no .Qﬁa
comments since the mafter concerns to Govt of India, \Yg;g

Ministzry of Environmént & Forests, New Delhi.

(14) That as regards the statements made in,
paragraphs 4:12 and 4313 of the application, the -
depénént states thgt same are matfers of record and the
deponent does not admit anytﬁing which are contrary to

and inconsistent wjth the same and states that the cadre

‘'review was done during the year 1995 and cadre strength

in respect of Govt of India's notification No, 16016/
4/95/A1S(11)-A dated 26, 10,95,

(15) That as regards the statements made in
para 4384 of the applicétion, the deponent states that
out of 27 allotted cadre posts of IFS, one cadre post
of Chief W-ild Life Warden (Conservator of Forests rank)
was upgraded to the ex-cadre post of Chief Conservator
of Forests, Wild Life vide Govt's order No.CWL/E/10/92/
1936-85 dated 17,6,92 and this in fact cadre strength

reduced to 26 and during the cadre review, the following

'8 posts were encadred and included in the cadre strength

of IFS raising cadre strength to 34 in respect of
State of Arunachal Pradesh. |

(i) CCF (Wild Life) vee. 1 No.
(Upgraded post of CWLW)

(ii) Conservator of Forests
CF(Conservation) cees 1 No.i o
CF(Sourthern Ar.Circle) eeees 1 NoO.}

Nos

00».70000
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(1ii) Field Director(PT) . veses 1 No,
- (DCF rank) : :
. ]
DCF Mouling wild eees 1 No, 1
Life Division , !
DCF Industry S eeee 1 No, i
DCF Anini SF Di¥ision " wees 1 No, i
DCF IV AhAd Tawang SF :
division cece 1 No,

Total ... &8 Nos

And as such it is not correct that

6 DCF level posts were encadred.

A copy of the order dated 17.6.92

is annexed herewith as Annexure-H.

(16) That as regards the statements made in

para 4:15 of the_applicaiion, the deponent states that
same are matters of record and the deponent does not
admit anything which are contrary to and inconsistent

with the same,

(17) That as regards the statements made in
para 4:15 and 4:16 of the application, the deponent

states that the representationsof the applicant were

forwarded to the Govt of India, Ministry of Environment &

Forests, New Delhi time to time except representation

dated 9.8.2001 wgkggx which appears to be not received.

(18) That as regards the statements made in
paragraphs 4:18, 4319, 4:20 and 4:21 of the application,

the deponent states that same are matters of record and

the deponent does not admity¥ anything which are contrary

to and inconsistent with the same,

0008000



-(19) That as regards the statements made in

psra 4322 of the application, the deponent states that

same are matters of reford and the deponent does not

admit anything which are contrary to and inconsistent

with the same and in this regard the deponent has

fully stated in the para 7 of this written statement.
(20) That as regards the statements made in

the deponent has no comments to make,-

(21)- That as regards the statements made in

paragraphs 5(a), (b), (c), (d), (e), (£f), (g), (h),
(i) and(j) of the application, the rmxpm deponent has
no comments to offer since these matters concerns to

Govt of India (MOE&F), New Delhi.

(22) That as regards the statements made in

paragraphs 6, 7 and 8 of the application, the deponent
states that the applicant is not entitled to any
relief whatsoever, The applicant is not entitled to
have promotion to IFS with retrospective benefit from
the year 1988 with year of allotment as 1984 restofing

his seniority with all retrospective service benefit.

(232 That as regardé the statehents made in
parégraphs 9 and 10 of the application; the deponent
states that same are matters of record and the drponent
does not admit anything wﬂichﬁé'are contrary to and.

inconsistent with the same.

..0100009

- paragraphs 4324, 4:25, 4:26 and 4327 of the application,
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(24) ': ;~ That in any view of the facfs and -

circumstances of the case and provisions of rules/

‘ law},thé-éppliéant is'ﬁot entitled to any relief ‘_", ; 
as prayed for and the application is liable to be r

dismissed, i

- ;.,,VERIFICATI@N.9-911 )

.



PKB

VERIFICATION

I, Shri ﬂ;@ﬁmw@‘y“"”“ @A\Wﬂ '
S/b@'ﬁ\m&mwk&mﬁ aged about 5°0 vyears,

presently residing at Itanagar, in the district of

- Papumpare, Arunachal Pradesh and presently serving as

Adoimicficice S in“the Department of
Environment & Forests, Govt of Arunachal Pradesh,
Itanagar, do hereby verify that I have been authorised

to swear this verification,

The statements made in paragraphs1,2.,9,io,n,.

12,16,18,19,200 23, are true to my knowledge and belief,
those made in paragraph%,y.;s,(,%,8,12,14,18,)%,21222 -
being matters of record, ére true to my information
derived therefrom and the rest are my humble submission
pefore this Hon'ble Tribunal. I have not suppressed

any material information in this case.

‘And I sign this verification on this [mei
the 218t day of February, 2002 at Guwahati..‘

Mmm TN /2» /S,lm/ﬁ

Signature ,;z;

b
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PUBLISHED IN PART I SECTION II OF THE GAZETTE OF INDIA)

F.NO.32012/1/93~IF8~1I
Government of India

Ministry of Environment and Forests
Paryavaran Bhavan,
CGC Complex,Lodhi R4.,
New Delhi - 110003

Dated the 26th September, 1996

NOTIFICATION

In.exercise of the povwers conferred by suvb-rule (1) of

rule 8 of 1,the  Indian Forest Service (Recruitment) Rules, 1966

read with sub-regulation ' (1) of regulation 9 of the Indian

(Appointment by Promotion) Regulations, 1966,

the President is pleased to appoint with immediate effect the

undermentioned twenty officers of the State Forest Service of
Arunachal Pradesh, Mizoram and Andaman & Nicchar
Administration, . :constitutent units of the Arunachal

Pradesh-Goa~-Mizoram and Union Territories{(AGMUT) cadre,to the

Indian Forest Service against the existing vacancies and to
allccate them to the AGMUT cadre of the Indian.Forest Service

under sub-rule (1) of rule 5 of the Indian
(Cadre) Rules, 1966:-.,

o
S.No. Name. of. the officer ‘ Date of birth
T T T T T T T T T T T T I T T T T T T e T T e s e e .
, 1 T 2 3 -
Arunachal Pradesh: . .. ,,,
% S/Shri.. . o . ;
01 R. Modi .. i 01.33.1947
02 $.J. Jongsom . 03.01.1955
03 R.K. Deori . ‘ 01.03.1959
04 S. Thirunavukarasu 04.02.1954
Mizoram: .
S/Shri
01 R. Rozika 01.94.1939
02 B. Suanzalang 31.03.1955
03___...P. Liankhama 01.03.1949
04 Lalthangliana Murray 16.04.1959
05 Liankima Lailung 10.11.196)
00 Vanlalsawma I3 0L.03.1959
07 limingdailova Colney : ﬁ//// 01.05.1959
~ A2 |

. /\//i/)u‘)o g /4/.'2 (zf'\

Forest Service

w o



/
2
-
L ‘(//
’
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Andaman & Nicobar Admiﬁiutratiqgi

5/Shri Yo ,
01 J.P. Misra , fro
02 Randhir Singh - e
03 - M.P. Singh } )
04 B.P.'Singh AR \
05 S.C. Mukhopadhyay ' ‘-
06 Anutosh Guha ' 7" A
07 - George Jacob . .
08 V. Chandrapandian °°
09 Jitendra Kumar

...-..—...--.-m—..-._-.._...__—.-aq--.--—.—-——-.-.._-..,._..._..__.._....._..,_-.........

P N .
it ""J.’I'J"‘(i\??:t PERERNAL R0 PRSI

AP RS N S PIT IV g

'

YL a0y

' ! R A (06 vo\..,
To : , ..
T R A N A .00 4y
) oo LR s SRPINPY S
The Manager, , :

Government of Iﬁdia\Press,
{ Fardiabad (Haryana)

ey e

R \ . [ TS v
Distribution: o .

1. The Chief Secretary, Govt. of Arunachzl Pradesh,
2. The Chief Secretary, Govt. of Mizoram, Aizmul.

3. The Chief Sec
Port Elair«_.” , o
4. The Principal Chief Conservator of 'Forests,
+ Pradesh, Itanagar with spare.copies for the
concerned;
5. The Principal Chief Conservator of Forests,
Aizwal with the spare copies for
6. The Principal Chief Conservator of Forests,
.Nicobar Islands, Port Blair with the sp
" officers concerned. .
7. The Accountant General, Arunachal Pradesh,
8. The Accountant General, Mizoram, Alzowl
9. The Accountant General,
Blair,
10. The Secretary, Union Public Service C

House, Shahjahan, Road, New Delhi.
k//kfl Gua;d File.' oY

the cfficers conc

1 05.07.1954
©17.11.1938

08.12.1945
01.04.1947
26.10,1950
30.01.1949
14.12.1952
25.03.1953
27.10.1960

T T NS N v v e v th mt ot ottt oy

(R. Sanehwal)

st .Undér’Secretary Lo the Govt.'of Indja:!"-
e ey . - . of .

TR ey

ey,
PR ..:(’&' .

[
vy

{with a copy of Hindi Version). r »t-

cretary, Govt. of Andaman & Nicobar Islandsg, .

Arunachal
officers

Mizoram, ' -

Andaman &

are copies for:the. .

Itanagar. -
‘ . LA
Andaman Nicobar Islands, Port

: -
ommission, Pholpur

Itanagar.
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olfficers

Territories
were promoted

Service

indicated
the provicions of

Gover
- HWinistlry of E

-~

-

allo
borne an I he
(AGHUT) Joint

from the StLa
wilh effect  [ron
against each is

Rule 3¢(

Service (Regulatlion of Senj

casoen -

S.No.

n3.
04.

Name & DhoB

(S/Shri)

R. Modi
(01.03,47)
S.00dongson
(03.01.5%)
R.K.Dbeori
(01.03.59)
S.Thirunavukarusuy

- {04.02.54)

05.

S.Chowdhury
(01.01.40)

t

R.Rozika
{01.01.39)
B.Suanzalang
(31.03.5%)
P.Liankhama
€01.03.49)

"lLalthanaliana

Hurray
(}6.04.59)
Liankina Lailung
(10.1).61)

Vanlaleawna

(01.03,59)
Heingdailova
Colney
(01.05.50)

‘/

Arunachal

- R L ~»~ B
=l 5 |
- B = T U
. . 5 'Ea

~ e "QW%@‘ ' i

3 -1FG5-1
Nuwene of India

nvironment and tor
Paryavarnn INI\..u.nl; ity LU ) A
Lodi Road, New Daqlhi.- 110 0073

Dated the j!gin.hlng.‘zouo

i

tmenl and seniority of
Pradesh - Goa -
Cadre of the Indian

ORDER

Lthe following
Mizoram - Uniton
Forest Service whuo

te Forest Service to Ihe indian Forest
Lthe dates o yide hotification

required Lo be delermined in
2)Y(c) and 4 (4) of 1he
orily) Rules, 1968

Lterms of
tnhdian Forost
npplicable Y thele

Arunachal Pradesh

Dale of Notification No.
appl. Lo X Date
1S ‘

et e e e ar ve e LC o e e

26.09,96 FoNa 3201271793118

dle 26,049,906
26,109,496 - do -
26.09.96 do -
10.10.96 - do 7“ ‘ o
17.12.97 F.lln,32012/1/93-1FS-1

vt 17.12.97

F.No.32012/1/93-1Fs-1

26.09,96
dL.26.9.46 i
26.00,96 - do - i
26.09.96 - do -
)
26.09,49¢ ~ do -
26.09,9¢6 - do
26.09.,96 o -
26.,09.96 -~ do - (y Qj¢ -
2”‘ ///
i e T e — s



i s.No. Name & DOB pate of _ Hotificatien No.
appl. to & bate
(s/shri) , IFS
0. J4.P. Misra 26.09.96 ¢ Ne.320127)793-1F5-1
‘ £05.07.54) di. 726.09.96
072. Randhir Singh 26.09.90 - do -
T(17.11.38) '
g3. M.P. Singh 26.09.96 - do -
(38.172.45)
04, B.P. Singh 26.09.960 - do -
(01.04.47)
05. 5.C.Mukhopadhyay 26.09.90 - do -
$26.10.50)
06. Anutosh Guha 26.09.90 . - do -
(30.01..49) ' '
7. George Jacob 26.09.960 - do -
(14.12.52)
08. V.Chandrapandian 26,09.96 - do -
(25.03.53)
gy, Jitendra Kumat 26.09,90 - do -
! (2/.1.().(3(]) ' ~ :
10. P.M.Bhatl 11.10.90 F.Hu.]lﬂlZ/L/ﬂleFS-l
©(03.06.50) Jdu. $1.10.90
11, S.K.Mitra 02.12.96° F.No.32012/1/93*]?8*\
: (23.11.47) . 02.12.906
24 Hone of these officers has officiated in senior posts for

the purpose of rule  2(y) vead with rule J(2)(e)  of the IFS
(Regulation of Seniority Rules) 1968 prior to thedr appo\ntment
on promotion to the Indian forest servica-in accovrdance with the
provistons of Rule 9 of the 1FS (cadre) Rules, 1966,

3. Accordingly, in terms of the provisions of tndian Forest
service. (Regulation of Seniority) Rules, 1968 all of them except
shri S. Chowdhury whose name appears at S.l0.5 under the

arunachal pradesh seygmenl are placed below Shri Hyilyang Tam, 1FS
(RR:1992) who has been continuonsly draving the cpnior Lime scale
for IF5 prior Lo the date of their appointment to [IFS on
promation and  their year of allotunent will be 1992, shri S.
Chowdhury will be placed below ahirt Santash Kumar, 1IFS (RR11993)
. who has been continuousty drawing the cepiar Lime scale for 1F0

before the date of appointment of Shri 5o Chiowdhiury Lo 1FS  on
promalion and his yeatv of allotmenl will bR (RIAUR IR
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the

Regulations, 1966, namely: -

1-.

C;A?-.

~:the

. -,

.of Cadre Strength) Regulations, 19¢6, for the -heading
Pradesh-Goa- Mizoram-Union Tarritorias“ and entries
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(PUBLISHED Int .THE PHZETTE aF INDIA PART TI SECTION 'a(

No.xeoLo/d/QS QI“(T]) A
Government of JIndia
Miniatry af Parsonnel, P.G. & Penajons
(Danarfmﬂnt of Par~onna& & Tra\nlng)

L I I

Naw Dalhi, the 0-26 //0/?5

A"
]

- NOTIFICATION

"¢

saction (1) of Section 3 of the All India Sarvices Act,
of 1951) read with sub-iruyla (2} of Rulm 4 of the Indian Foreaest,
Sarvica (Padrn) Rule=, 1946, the Central Government.,
consultation with tha Govmtnment of Arunachal Pradash,
Mizoram: , hereby makas tha following regulations further: to

Caa

R. Noa.... . oo ue...1n exercise -of the powers confarred by

195]

in
and

Aamend

Indian Forest Service (Fixation of Cadre Strength)

‘.‘ s
. d

L
(1) These regulations may be "called Indian
Service (Fixation of Cadra Strength)

Amandment Ragulatigns. 1995,

(2) They shall come into farce on the date of

publicaltion in the Official Gazette.

In the %chadula to the Indian,  Forest Sarvica

reunder, tha following shall ba substituted namely i

“ARUNACHAL PRADESH‘GOA“MIZDRAN*“NION TEé&ITORIES"

Senior Posts undar the Govarnments of
Arunachal Pradash»Goa~Mizoram~Unton Territories

_Eo<t= under the GOVarnmanf of nrunacnal Pradash

Prlncipal Chief Ponqervator of Forests

-

Chlef Ponqervator of rorasts (Devolopment)

lPhlef Ponqarvator of Foreatﬂ CWLkdlife. Wastelands .
& Vlgxlanca) ' .

'1
'1.4 HIW ’u ’; -1. P . *
. v

.Conﬁgrvatpr of Forests (Terrltorlal) -
foantral,'WBQtarn.,Ea@tern & Southern]
Conservator of Forest% (Plannina & Devalopnent)
. :

.|\

onservator of Fmorestq ((on«mrvatton ~Nodal Offzrnr)

" Deputy PonRGPVArnr of Forests (Tarritorxal)

‘[Dibang, Lohit, along, Namsai, Pasighat,

Nampong,
Bandardava, Dnom4t1 Heaapoli, ‘Bomdila)

- Deputy Consgrvatarlof Farests ﬂH@adquarters)_

Deputy Consarvatgr of Forasts (Wildlifa)

Napny Ly Conaarvatar o Foreatn (Ihdl.lﬁlf.r'}.hm.)l

A}

Forest
Sixth

)

their

(Fixation
“Arunachal
occurring



) L, pIh G vy
ivf‘“ !!"'M ! . e - - -

4 g‘- R /. - - -~ “1‘*","‘("‘\/
: : T T A 2132 D=c, 05 15
oF THE PCI;F,E“SJ.WSLN'IDS PHOMNE ”(",‘ - D;Sl'.:‘:ziiihl oy Cy
BT e : LU
.Z?( 7 ('W*) > J
¢ - . " et ng land
: Qe by onme eV abor of foraets (Workdne
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haputy Gonsarvator of Forasts (Research, Rmﬁﬁuﬁceﬂ
gurvay) DA
Deputy Cunsarvator of Forests (silvicul ture)
PSR h beputy Gonsorvator of Forests (Forest St’e‘"’i”ﬂfic's'
N & Planning) " ' :
: . . . . . S .
Daputy Connarvator of FnrQsLs & Field Dareoggr». N
projoct Tigor, Namdapha i ' .
Dreeput by Cnnum'--.u.\('-'cr' of Forootn (Oaoind Fm'ofﬁﬁii:'.?‘)- ' «;—wﬂ?r‘“"‘ !
. ‘ S S E 34
. . [ Y . N o !
l‘ . - . . . “ . . . “-M-Wﬂﬁﬂ'
. . . . . ‘ .
< . ) ' .’
Posts _under e Goverhmank of GHaa
[ Y . '
foneervator of Foroeste, . 14 " >
Depauty Consorvator of Forests (Tereitorial) ' Ve ‘
beputy Consarvator of Forasts (CGashew) o Y
o Neputy Gonsorvator of Foresis (viorking Plan) R :
A ’ . . . . L] ’ .
o 4 L, . . v v o
ﬁ! ' peputy Consarvatoraf Forests (Forest veidigation) o :
:; 1y 1 . .. ‘..‘. , . ' [ ! :',
' beputy Gonservallie of Forests (Wildlite) - e - L $E
H ' ] ‘ . et . - P : !
i beputy Gonsarvdtor of Forastis (Soeiad Farenypry) - A :
‘1 .‘ ‘ . " A '] | X M““&-.Fi“..:nvf :. '
, . N R . s : ' n-n-—n.-,-nnn ‘
Poste undar_the Govapropank. of lhzeran . '
. - . s l‘ ' - M
Principal Chief Cgnservator of Forests. . )
. .t Chief conservator. af Forest (Devalopnent. & Qlanninﬁ) S
. <iint Conservator of Foreats (Territorial) &
{Wortharn, Bouthern & Cantral Clroles) .
noaneartslnoe of thwpt.'.x- (nomcv.wc-h { Dovniuu'mb‘lll':’ B 4
Consarvator of Fforests & chiaf Wildlite Wargen Y
Daputy Conselvator of Forasts (Torritortal )™ ' 6,
(aizawl, Kolasib, $unglei, Champhai, Kawrthgp, Darlawnl
~heputy Conzarvator of Forasts (Planning)’ - h |
e Dopu Ly Consarvator of,rnrwsﬁﬁ (Trnining) ’ . 1
‘ .
Doputy Consarvator of forente (Working Plar\g D,
: } ) 4 ‘
Beapu by Gonsarvabur of faroestn (,w':l Teliifem) ] L
¢ . baputy Conmarvator of Forasnts (Romourcos 8u¥vﬁv
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‘Principal
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Deputy Conse
[Plglipur,
South

"’ Deputy Conservator

“ 7 Deputy Conservator
LR N

HED Deputy Consarvator
<1 .

. i beputy Conservator
v iy o

”?;3 Deputy

' Deputy
HEN |

e
1
Ay 0y
i

v .
.

P

-l

Daput

Y

1]

L il Poats
: Y

consarvator

Consarvator:

Conservator

"
}n,.: Y

i

under  padra

Chinf Consarvator of Foreats

of

of

of.

of

ation’

0

asts (Territorial)

Circles] -
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of foﬁestsf(Research & Developmoent)

sts (Wildlife)

£
rvator of foresta (Territorial) .
Mayabunder,.Midle Andaman, Baratang,
Andaman, Little Andaman, Nicobar Islands])

Conservator of Forests (Depnt)

Forests (Biqsghere Rasarve)
Forests (Mili)

Forests (Silv;culture),
Fgres;s.(quking Plan) A

Forests (Foresst Utilisation)

Forasts (Headquarters)dg;;'\yt'

Forespg.(Hil@lifa) o
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o 0jp )

SN (5‘{)' ' ~J u- |
. ’ ' 4
© paputy Consarvator ot Fore=to (Urban) )

ts (RasarQa Forasts)

Doeputy conzarvator of Fores

toa

.‘.
FRELEN

\’.'

posts e *-IJQ;EQDM}"-I' LY. (‘mynynmnn;

.
s,

{1d1iTe warden

Deputy Cohaervaﬁor of Forests g Ghief W
o VoL :
B ‘
eap  Adi je s
Deputy Conservator'of-?orast & Chief wildlife Warden [
< . R -
. 1
- ‘ .‘—..“-’.‘0—
ata '.F\(‘.-«(',;Lr ¢ AT
" peaputy consarvator of Forests & Ghief wildlife Warden .
‘ . S )
TOTAL: R L %
-.2, GCentral peputation Reserve @ o0% of Ltem i ahove 19
';23. posts to be £il1ad by promotion in accordance with
o Aule B of the 1ndian Forast servica (Racruttmanp). o
Rules, 1966, @ 33 1/3% of 1hens 1 and 2 above. 3R
4. Posts tobe filled by direct racruitmant'§3*3*23 . 76
v - . -1-2 e e
_5. Deputation Reserve @ 2% of Jtem L above - o 23
. Loave Reservae, Training Raserve % Junior Posts | oL
@ 20% of Iltem 1 above L R SR 19
. T " pirect Récruibment posts -1n
\ P promotion poats 3A
K . Total authorised strength 156
¥ . (Madhuini tA n. Mitra)
: . . i . Dask Officer
] .
the total

nqtificabion

to 'tha issue of this
Mizoram-ﬂninn

Hota Lt prior
Authorisad atrangth of .the ArunachﬂL-Pradash~Goa~
lereitories cadre wasn 100.

L 2 pagulations watrn notifiad vide Nnttficatinn
e, &/L[660 ATS(TV), datned 31.10.1966 2% GeR No.1072 N the
fndian Forest aarvice (Fixarion of Cadre. Strength) Ragulatinnﬂ,

1966, has heen ampnded vida Netifinatien given Balowi-

Mobte Z: The principal
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17 GOVE «(FMEITT JOF AW ACHAL FRADESH .-
J OFFICE OFf THE TAYNCIFAL CHLES COMSE-VATOR OF JOESTS
A - & SECRETARY ' (EFVLI RQYFMEMT & FQRRESTS) -
e ITAFACAR. S
/S .
/ REVISED CRADATILY LIST OF ASSTT. CONSERVATO Q. FOESTS_AS OF 1.1. 63
17 Trame of” T T T 7 Dasigration ~ EducatioFal ~ Date of  DEte of Ist  ~ ~ Tpate.of apr- -~ T T T Remarks™
= Yo. officials qualification birth aryroirtmert to  oinrtmert to the :
T g g e o — — Govt._ service  _yresert yost. __ _ _ _ _ _ . . _——— = =
_]_'.'._._ — Z.— —— e o — — ——— E‘.._ —_— e som e e __3: — e i = :_5‘.* e én— e e —— — - 2 o = - e e - —— g“-m ﬁﬁﬁﬁﬁﬁﬁﬁﬁ
1. s/shrli B.¥. Baruah ACF B.Sc 1.5.1940 31.3.1966 " 31.3. 1966 Resicred w.e.f. 5.11
2. " S.B. Choudhmry, ACS I.Sc. Ba ©1.2. 1934 1.4. 1956 e.4. 1970 Irducted imto L#S cadre
- . . . . w.e-.fo ‘20-7‘.83
3. " E.K. sur ACF ISC passed 1.2, 1930 4.5. 1354 15.4. 1970 Irducted irto F25.cadre
. A ‘ w.e.f. 20.7.83
4. " M. Scarma R0y ACF ISC rassed - 2.4. 1931 30.9.1%51 .8.3. 1973 Irducted itto IFS cadre w.e.f
. - 3C.7.83 retired on 3w.4. 1989
>~ " B.§. Benkwal = ACS B.SC '10.6. 1948, 3.3..1974  3.3. 1974 . Inducted into I#S cadre '
* - . i * : - - P - - c T w‘e‘f. A?O‘?. 2983
6. " F.K. Sen ACH IsC 1,7. 1942 4.7, 1964 .27+2¢ 1975 i Irducted into IS cadle
‘ ‘ o ) wee.£E. 20.7.. 1983
7 " 7 A:K. Chatterjee, AC? NM.Sc 26.5. 1949 27.2. 1975  27.2+ 1975- Irducted into IfS cadre
| N » ) g . ’ w.e.fE. 19.6. 1984
g° " K.C. ralekar .- ACY Matrieulate 28.2. 1931 6.12. 1951 17.3. 1976 " Expired on 5.1€.84
. R- kodi ACF  E.sc 1.3. 1947  31.3..4973 1.5, 1978 . , |
9. " TomMillang aCf - B.sc 14.3. 195C 3.3. 1974 1.5. 1978 Inducted irto Ifs cadre
.- T ' ) . - ‘ . ' ’ w.e,f-. 2906- 198‘6 :
" . .."2 - - . . M . . L. b
1. B.C. Deka; aAcF I.Sc passed 1.4.-1929  1.4. 1980 15.12. 1977 Retired wse,£. 31.3. €7 .
12. wooml x T A ‘ : . o ; ‘17 o i
12, M. Fameoom ACE .. 1 . B.SC . 26.5. 1851 1.5. 1979 1.5, 1979 Irducted into IS cadre i
- ' T o w.e.f. 12.6. 87 :
3. " K . o , o i . 4
33, L.K. Eait ACE B.S. (Agri) 22.8. 1953 .1.5: 1999 1.5. 1979 . Inducted into [#S cadre j
- ’ ' ' ) < : W.e.f. 12.6;19{%7‘
. .§ . o ! . s
| : >
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plc. Go swami ACF Isc (BA) - 1.6..1931 1.4. 1956 15.12,1977 Retired w.e.f. 31.5. 198cY
K.D. Chowdhury ACS = I_Sg;/ga"sé_éd 1411, 1935 1.4, 1957 15.12, 1977 fromoted as DCF (S£s) from .3
,'/"" ’ - ’ . . 1-5Q 1987‘
% 16. shri B.C. Sinha, ACF Matriculate. 28.2% 1936 15,9.1948 15.12., 1977 . , Retireyon 31.7. 1988,
,'}17. shri R.K. Sengupta ACK IsC rassed- 12.8. 193¢ 21,12,1954 15.12,1977 Explred on 18.5., 1990.
X18. shri S.C. Sarma ACF Matriculate 1.3. 1929. 15.19.2948 15.12.1977¢ - Retlreyon 28.2. 1987
~i9. sh:l | E- Chakraborty ACF Matriculate 29.2. 1934 22,11, 1953 15,12, 1977 o .
20. Shri s.J. Jongsom (D) ace . B,Sc - 3.1, 1955 1,4. 1981 1.4, 1981 1978~1980 S£fS esurse rromoted
. ! . .. tOo D(:El (SES) W.e.f. 1.8:87-
21 &nrl ' R.K. Deori XAD) «ACF , B.Sc 1,3. 1959 1.4. 1981 1.4. 1981 1973-80 SFS ég;tse. .
. Lol - -® L . . . g
%22. shri’® A.,K. Bhattacharjee, ACE Matriculate 1.1.71935  7.10.1953 10.1.1979
: (P). * ) .
23, shri . M.K. Falit (D) ACF MsSc 28.%, 1955 65.11,.1981 ¢.11.1981 1979-81 S#S cowrsé. |
- 24. shri J.R. Dey (&) - ~~ ACE I .Scpassed  1.2. 1939 1.9.1968 5.3. 1979
25, shri S.c Thiruna¥ikarasu, ACF B.Sc 4.2 1954 6.11.1981 €.11.1981 1979-81 SFS course.
' o (D) - - . , : .
2, Sl S.K. Taul {F) ACE Matriculate 1.10.1931 3.6.1955 11.1. 1979 (retired)
'.. . o . ’ : ’ : w.eOf. .30&9069".. »
27. shri N.'"_Bhattacharjee(P) ACF - 30 ~ 1.2. 1930 8.10,1953 1.3. 1979 Fromotee (retired) we.eef e
e - ' o > _ g 29,9, 1984
x28.-$hrf 5 .M. Chakcavorty (F) ACE - do - - 1.2, 1930 1€,7. 1953 g8.,1. 1979 fromotee (retired w.e.f.
i ‘ o - ' . 31.1., 1988
L v29. shri  pLR. Deb (F) ACH - dc = 1.5, 1928 1,10,1953 9.1. 1979 | romotee (retired) w.e.f.
§/ 0" ) . ' .i T . - ¢ . 30.4. 1987‘
-_‘:J,"30° shri . S.R. rantkar (&) aCE. Fassed SSLC T.3. 1935 23,9, 1954 9.2. 1979
g 31. .5hfi  S. Chowdhury (EF) ACF @.Sc 1.4, 1940  10.7. 1957 4.6. 1979
, - . ,
%- 32, Shri- ?:K, ﬁhukan () ACE Matriculate 1.,7.-19393 13.12. 1951 25,64 1979 promotee (retired) w.e.f.
i -~ - T ' ] ' 38.6. 1988,
§ 33. Shri M.C. Baruah (B) (ACF I.Sc passed 31,10, 1941 14.10. Z69%1 2.5, 1979 ' '
% ‘© W COntd o 3/"'

tMadhimnita D. Mitra)
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34, Shrl F.K. Chakraborty, ACF Matriculate _1.5. 194C 3.7, 181 . 21,5. 1979 promotee ('re;gi)fre'don
_ , , 7.8, 1986.
35. shri A.K, Sen (p) ACS B.Sc 1.3. 1945  2.4. 1969 29,10, 89
_ 36. shri K. Tailong (D) ACF R,8¢ = ~ 6.2. 1957 31,1. 1982 31.1. 1982 196882 SFS coukse.
i 37. Shri B.C. Das (r) ACE B.Sc foe0 : 11;.8‘. 5.923 i’?“197§ 29,1€.80 §
38. shri K. Fertin (D) ACF B. Sc/ MA 7.3.19s58%  1.11. 1986} 1.11, 1982" 1980-82 57 F course.
‘ (Fre) o : . 3\ ;
39. shri B.g. Dek (F) ACP - Matriculate 1.4, 1938 31.1., 1962 30,10, 1983
i : A’ - ' .. :
! 40, sShri Hira Elw (D) ACF B.Sc 27.1., 1957, 1.11. 1982 1,11, 1982 198€~-82 course.
41. shri B.K. Dhar [r) " ACF Matricelate 1.2. 1932  1N.7. 1853 5.1, 1981 rromotee (retired)
~ ' , . : : | we.e.f. 31.1, 1990,
42, | e 5. v j < :
Shri Anand Krishna (D)  AcS M-Sc 5.9. 1958  26.10,°1983 - 26.10. 1983 1981-83 SFS course.
48. shri T. sitang (D) ACE B.Sc 1.8, 1959 26.10, 1983 26.,10.1983 - - a8 -
44, i . : : i , o &
.(_Shri Hiby Eole $5) ‘ ACF B.Sc 28.10. 1957 26,10 1983 26.10. 1983 ,”1981583 SfS course)
450 - 4 . ]
’ 45, Shrl C.K. Namsoom dD) ACS B.Sc 23.4. 1958  26.10. 1983 26.10.1983f?,' - d - ¥
3 . . - i‘
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shri, Oni Dal (D) ACF © Bise T 7:11401959 . 26.10,1583 ° 26.10,1583 1981-83 S#S eowrse,
shri Dasu Shca (C) ack . R - 1.9 ..1959 26.10.1983  26,10.1983 - do -~
Shrl .B. Banerjee (D) ACr " B.Sc 8.2. 1955 26.4. 198C 3.11, 1983 1982-94 srs course

. . z s i T .

; ‘ f T . (G.r. SHUKLA)
' Frincipal Chief Consergator of 1?or‘e—:sts
& Secretdry - (Environment & Forests)
: L L Arundchal rradesh :: Itanagar.,
N.B = E Denotes Fromotee - S
D Denotes Direct: 6 r5 6 \'\ - < *
oo .
Memo .No L For., 180/E~2/84/ 1\ /L\ Dtd. Itanagar, the %o July/93, - — o .
Copy to - ’ c R S : 3
1. The Chief Conservator £ Fores W, W a . ‘ : ;-
Arurachal Pregece oL fore Sts, AL, astelan & Vlgl'lance X for information & quicdance. N e
. X Thé &above gradation 1list may '
2. All Conservator of forests, A.r. Forest Deptt. ] i tlease be brought to notlice of
. . . . - all conserned * Sy e
3., &he Managl;ng‘Director, AE.F.C. Ltgd, X indlvidual° ,

All Divisional Forest Offlter s incluaing , ' X f

Dy. Chief Wildlife Warden, A.E BRI A .

The DIFR, Govt, of a.p with. the request to publish : -

tn the next issue of A.F. Gazetvl:ee° & . ’ R ~ \4@((

. ¢ e B
: ( 6.F. SHUKLA) 3p/5)0 -
{ E""inCiPal Chief ConservatOr of zu’rgsts
‘ ‘ - & Secretary (gnvi onment & forests)
{ . . Arunachal Fradesh :::. Itanagar,
b R ' 2\
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GOVERUM LN O ARUNACTHAL Plealdt ot
OFFICE O Tih suCRETaY (FORLSLS)
LrahaGak
- T |
NU,FOR. 100/ E(A) /sv/FPart/ bated ltanagar,
. o n RO . ] 3
OR D'e K- Ihe 28th Nov'92.

The sovernor of arunachal rradesh is pleaseC %O
order for prof .~ma prowotion of shri o.rR. Paniker, ACF (SFS)
on deputetrion to arunachal, ¥r cesh korest Corporation Led.,
to the po.t of LCF(S8Fs) in the ccale of pay of ks 2200-75-2800-
EB-100-4000/- p.m. with immediate effect until further orders
against the post created vide Govt's order Nu. For .188/L-5/87/
vol-1/38575-645 dt. 21.12.88.
2. The Governor of ar is further pleasgda to order pro-
pmotion of Shri Rr.w. Deori, ACF(SFsS) to the poust of DUR (SES)
in the scale of pay of « 3200-75=2800-515-100-4000/- p.I. with
immediate effect until further order vice Shri S.x. paniker,nCy
(now DCF) deputed tO srunachal rradesh rorest Corporation Ltd.

Sd/=~ GeP. shukla,
secretary ( Forests ).
Govi. of mrunachal rradesh
ltanagal.

. «
Memo.No.For.1GU/n(A)/85/Parg/5%vQ&l\G.T_)ﬂk Dated Itanagar,
Copy to:- T 20 N ?he 28th Nov'92.

1. . The gecretary to Hon'ble Governor. ar, Itanagar.

5. ilhe Secretary to Hon'ble Chief minister, aP, Itanagar.

3. 1he PS to Hon'ble Minister (Forests), ak, Itanagar.

4. The Ps to fon'ble Dy. Minister (ror), a¥, ltanagar.

5. The P53 to Chief gecretary, Govt. Of aF, ltanagar.

6. All mRgR DCs/aDCs, Govt. of aP. .

7. CCF(wildlite, wasteland & Vig., Itanagar), .-

8. MD, arunachal fradesh Forest corporation Litd.. ltanagar.

9. all CFs, Govt. of arunachal bradesh.

10, all Divisional Forest Officers, Govt. of wP.

11. Field Director, rProject Tiger, Miao.

12. Priacipaly AP rorest. & hool, Namsangmikh.

13. Orchidologist, ORLC, Naharlagun.

14. versonal filesof officials concerned.

15. DIPR, Govt. of AP, Naharlagun with a reguest R Lo
publish in the next issue Of Gazette.

16. all branches of this office.

17. Officials concerned.

18. Office order pad. .
’ i R
. — o+ r—
.
v inash Ki(;t : 511_4’)(,‘13' (uur)
for oecretar Frorests),
Q_ ) Govt. of arunac . i Fradesh,
[} : . ltanagar,
7
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@ LISHED IN PART II SECTION I1II SUB SECTION (1) d
*F THE GAZETTEEC OF I4DIA EXTRAORDINARY) DATED26TH MARCH/BS

No.16016/3/84-A1S(IV)~A
rovernment of India/Bharat Sarkar
Ministry of Personel & Training,Administra-
tive Reforms and Fublic Grievences ad Pension

(Karmik Air Parshiksan, Parshasnik Sudhar Aur
Lok Shikayat Tatha Pension Mentralaya) ‘

Department of Personnel & Training
(Karmik Aur Parahiksan Vibhag)

New Oelhi, the 26th March, 1985

NOTIFICATION

GSR-308( E) In exercise of the powers conferred by sub-saction
(1) of section 3 of the All India Services Act, 1961 (61 of
1951) read with sub-rule (2) of Rule 4 of thé Indian forest
Service (Cadre) Mules, 1966, the central Government hereby -
makes the fo louwing reguiations further to amend the Indian

Forest service (Fixation of cadrs strength) Regulations, 1966,

e
EF,’" il e A NI
& .

namely $-

1,

2o

01) These requlations may be called Indian forest
Servide (Fixation of Cadrs strength) Second
Amendment Regulations, 1985, .

(2) They shall come into force on the date of thair

publication in the official Gazette

Ihe the Schecule to the Indian Ferest Service (Fixatio n
of Cadre Strength) Regulations, 1966,
Territories® anc entries occuring thereunder,
hgeading

and entries shall be substituted,namely :-

oUNION TERRITURIES

1. SENIUR PUSTS UNDER THE UNIUN TERRI TURIES

Oty G,

PUS TS UNBER_THE ANDAMAN AND NICOBAR_NDNINISTRATIDN

Chief Conservator of Foremts

Conservator cof fForests

Dy, Conservator of forests

Dy.Conservator of Forests,Depot Division
Oy. Conservatgr of Forests; mill piviesion
Dy. Conservator of fForests, Silviculture
Dy. Conservator of Formsts, Working Plan
Ny -Conservator of Forests,Utilisation Divisicn
Oy. Conservator of Farests,Plalling & Statistical

Oy. Condervator of Forests,Uildlife

aoooZ/"‘

for the heading ®Union
the fojlowing -

61

P N i e T I o

el




PD?JE,EEQE THE A ARUNA[%AL PHRDL&H ADNINISTRATIUN
chief conservator of Forests

pddl e chief COHSBfVatUI of Férests

Con59rbator af Foresto

ConSerVator of Forests, planning & Devclopmcnt
chiaf wildlife Wyarden

DYy Cohsarvator of fForests

DY o consgrvator of FbrastS,Headqpartmru'

DY o cons ervatoT of forests, pLldLif e

oy. chief yild1ifo Uarden |

Dy.tonsarVator of Forests, WJorking Plan pivision
Dy » cons ervator of ForestS,Utilisatlon pivisicon
By . CanRrVator of FOngtS,Resourcgﬁ gurv ey pivision

DY cOnservator'bf FOrGSts,SilViculture pivision

R cOnSerVator'of Fordsts, forest gtatistics and Plan

pUs TS UMDER_ THE bUULRJNENT OF GOA DAMAN_ A AND DIU

T UF LHRs e N
ConserVator of Forasts

Qy ConSarvator of For ests

oy » Cons grvatorl of forests, cas hev pivision

Oy . cons arvator of Forests, Working Plan

ing 1

Dy » c.iservator of Forﬁsts,and Faresf ytiliseation offtcer 1

PO TS UNDER 0 THE DAD?A AND_N AL NAGAR fA HAUELI AUNINISTRR TIUN

g ¢

Dy Conservator of Fores ts

rosIs Y unDER_THE GO GOVERNMENT BF nizZORAN
chief conservator of forests
ﬁﬂhserVator of Forests

ny . Consmruator of ror oo ts

Dy . fongetvator of Fornth,Plnnning

Dy » CﬁnsPrVatOY of Forests,uorking FYan

e cantral BaputationYtpﬂetve a 204 of 1 abhova

‘..03/-‘

L
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67_65&9_/_
N

- 3 -
' 3. Posts to be fijled by promotion in accordance
with rule B8 of the Indian Forest Service ‘
(Recruitment) Rulme, 1966 24
4. Posts to be fijled by direct recruitment 49
S5, Deputation Reserve @ 15% of 4 above 7
E . 5,(;,) | gdho; deputation rp.su;rvn , L | 10
: 6, .- Leave Reserve @ 11% of 4 above 5
- % 74 * Jumior posts @ 20% of 4 above 10
: 8. -~ Training Reserve @ 10% of 4 above 5
35 Dire&t Racruitment posts _BS
Pfomotjon posts \_2‘3'__
| Total suthorised strength - . 110

i gdf= T.Ce Minocha
' Desk Officar
To

The Manager, ' ‘ '
Govt.of India Press, 27

i M puri, ° ) |
N8J|a0nlh;e 1&‘/ baflj l(kwc le 4 zf
7o) o Rewime j= [T 70
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SOVERNNT OF ARUN.BMTAL Sraspuge = ne ..

WFICE O THE SECRETuRY (FDhEbTS)
ITANAGAR

-

“To

The Joint Secretary tg
the Government of {ndla.

33 - oy
Loolm-2 1 p s . ,
‘.‘ NU.FW.M‘“/ééO Datedoltanagat,the 2 5

Rl

Ministry of Environment & Forests
Oaptt, of Envt, Forests & Wildlire,

Paryavaran Bhavan. _
" CGO Complex, Lodi Road,
Meu Delhi~-11Q 003, .

IS T

U W) (S

N
t
. ,1_,2“

Sup e, *Indlan Forest Servicey- UT Cadre incluston
, of State forpst Sarvice 0fficers in the
‘Selsct 1ist, e R

ing 2 yeare fratnlng.pnalp

- .y

d évyﬁarl of eer
d'4n the State Forest ervice

,M'

Bec/88,

vice, includ~

for consideration of their appointment to the sapior scale

»
-1
.L\ ¢

2.
" 3
4,
s,
6o
' Te
", B4

v, 1n Irb Cadr(. ‘ t . L ~_'

Shri M.R. Sarma Roy, acF, N :

"Shri Re Modi, acF (sST),
Shri RaCo Gosuaml, ACF o o ,
Shri Sed.Jongsam, ACF:: (ST), I
Shri KeDs Choudtury, acF, c
Shed-Reks Deori, Atk (s7).° .
Shei MeKoPalit, ACF - .. Co

o'Shr‘ R.'KC. S,-angupta’, ack o ’. I- *y ‘.h i

9¢ Shri S. Thirunavukarasy, ACF, '

. L]
tr

a.

v e
Sh

! All the above mentipnsg of ficers axcept Shri R.k

Sengupta, ¢ ACF, (Sl.NO.8)
: qith'effoctAfrpm the dat
. Annéxura-dlénclooeq here

]

VoY ol

are substantive to
q.shoun.agaym%g:ﬁpglr.Qamﬁs in
' uith.t!llao‘qqqiosad please. find
.:'9£k£?° ocign.ir;coqf}rpdtion ordar;tq;lfp?%? ;ff.ronce.

the post of

ACF .

PR

- T 2 ;t_may be mentigngd that‘thafo“ie 2 departmen-
( "*tal cass pending against Shr&_u.K.JSengqpthf‘acF.and there=-
o fore OPC held on 11-6-85 haye kept ‘their recommengation in
sealad cover uhich uill be oponoleniQ'after«finallsation
of the pending énquiry. '

contd, .2/



| -

"3+ The details of the pa. ticulars in respect of 5;

_4fficer are furnished in the pgofprma at Annexure I & :\Q
r'uhich are anclosed horowith, v |

44 It uill ba varthuhiile to nmntionkbackground of
the services of the officers under consideration for fnclu-
sion of their names in selact llst. Accordingly, servica
pargiculars of not coverad undar, tqn.abooe manxioned Anna -
xures, are mentioned beloy for your kind perusal.

(L) Shri MeR. Sarma Roy, ACF - Shri Sarma Rey has
baermr serving in Arunachal Pradesh for over last 30 years
and will retira from service after attalnihg the age of super-
annuatlon on 30th April/g8g (an). Deaplta the fact that
Shri;Sarna Roy has put in more than 30' ysars of ‘services 'in
:omqt. and difflcult areas of Arunachal Pradest he could ‘get
only.-n- promotion f.06 from Forost Ranger to'ACF,' It may be
relovant'to point cut ‘that as "per the provisions of ‘clause
5(3) of’ IfS (appointmtnt”by promotion) Regulation, 1966
dua-rving SFS Officers uho hnve even croused the \prescribed
aga limi¢’ eor" ‘appointmant in IFS cadie can be.coneidersd for
faclusion of their names in the select list of 1FS. Shri Sarma
Roy had crogsed the age of 54 yuars on 2-4~85, His case could
, "9t be consideraed aearlier Por:the reasons:-mentioned . in thig
// ofPice” 1at‘m~ NO.F R .387/E=2/86/424° dtd. :6th -Dec/88.1n.response
!t 'the ‘Mnistry's lotter’ No.22012~36/83-1F5 .11 dt; -15th Nov/88
which may kindly be'perusaed, ‘1In pursuance of-the order passed
by ‘Hon'ble CAT Gauhati (copy sent 'vide this office’ lotter Ne.
FOR. 387/E(A)-2/86/424 dtd,* 6-12-88),“S;hr1’5‘a:ma‘ﬂar has notJ
bsen given seniority over S/Shii’ 8.5 Beniual, P.KeSen, and
A+Ks Chatterjes uwho have alraady been inducted inte I.!.S. -
Shri Sarma Roy has since been copfirmed in the pnst of ACF
(SFS Cadrs) u.a.from 1-5-79. . AT R S

t t
v

‘ N ~ As regard promotion to Indian Forest, Service, the
Hnn'bla Tribunal obssrved that

\\ ®tha applicant has to be subhstantitive n thé State
Foreet Service -for baing aligible for-'consideration, Here alse
uo may observe ‘that in: the event of hisconfitmation with
retroapectiua affact his ‘casa for promotion ts the IFS: ‘may be
placed before the selection Committes-:in due courss notuithe
standing the provioion of the sub-régulation (3) of Regulation
S of' IfS (Appointmant by-Promotion) Ragulation, 1966:if he
would hab. 'beén otheruise seligiblel -for, cnndidqrat;pn hqa his
saniority and confirmation boon earltar decided", .~ ‘

. O
neot, : . : P SRR R

<t ] ) ; A3 3,

s K . AN X . ' contd, 03/
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It may ba mentioned here that on hie revieu applii-

cation in a minorlpanalty gzder of. 'csnaure'. the Governmant
: nf Arunachal Pradaah haa exonsratod hlm frnm ;ha charges. .vide
" order’ uo.ron 140/ 8/Vol~]}/1005-02 dte, 25 7-88 (copy enclesed).

v 3. SE LA v\

BRI o bt mames oo ot S 3
- "Hie case of iﬂClUbionhiﬂtB selact }1s$ of  IFS, may

kindly ba considered in the light of the bagkground mentionod
aboves

({1) shri P.C. Gosuanmi, ACF =:Shri Gosvami has also
put in pore than 30 ysars.of service and served in -remote
and difficylt areas.pf. Arunachal Praddeh. Ouring the long
apan of more than 30 years of his service caresry he could
get only one promction L.s. from Forest Ranger to ACF. ' He
had attainad the age of 54 ysars on 1-6-85 and shall be
rotlring from vervice on 31at May/89 (AN) after uttaininb
the age of superannuation, His cane may alep kindly be
cona&dored fn the light of tha provisions contained in
clause 5(3) of IFS (Appointmont by Promotion). Bagulation,

1966,°7 * " 1 7 Voo ot
* - PR 75 1¢ 1A R 4"5 v.1' JOSR e E *
HTL
—q,"<(£1£) hn:i R-uﬂndi, ACF =~ Shri Modi is an Arunachal
Pradesh” Tribal Officsr.*°Hs has cervaed as forest Ranger in N

. this™ department u.e.from §1~3-33. It may be worthuhile to
" ,mention here that ?n hia gevtau applxca?xon in a minor
L pgnalty o:der nf 'conaurs'. the Govte. of- Arunachal Pradesh
: \ has exoneratad him from_the .charges vide order issued under -
\ ! g'\%' NBGD:NQoFQR0140/78/V01-11/1008-10 dt. 25-7-88 (copy enclosed)..’
| f The Govt. feels that 1f Shri fModi ic included in the solact
I .| 1ist of 16, he belng a local tribal officer will be in a
%’ l i better position to serve ths.interest of public andecause
of forestry sffactively in this predosinantly tribal State. ‘«_i
His casa is also recowwended tor considoration for fnclusion
' ' in eelact list of ILF.S.

oo \\ " (iv) Shri KeDe Choudhury, ACF = It may be stated
_ that the name of Shri Choudhury was recommendad by the

/ _ Arunachal Pradash Govt. for inclusion in IFS Cadre along
'// \ '3 with other officers last yosr. Tha Ministry vide their
S ¥ latter No.32092/1/87-IFS~1 dte 11=3-88 intimatad that
i . the name of Shri Choudhury has baen included in the Selsct

:,’ 14t of 175 ‘an rocoamsnded by the UR5E gyBlectta.chesisgee

cartifica e by the State Govt. The Nlnistry may kindly refar
| our 1etthr,. NO.F OR.400/E~2/83/277-79 dtd. 29-7-88. The case
7 ‘4 is yet fo &e finaliseds

' ;

AN
P

/ ‘ contde ¢4/
{ .
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1)

6)

I . _: ' "’ 7)
- 8)

L ,
".:> v r

N
r officers (against parae 1)
Yot - @ statemsnt at Annexure~II duly filled in, showing the posi-

cates 'In respect of the above mntioned
hera@}th'ln-trlplicatc ao

:: ¢f Picare in triplica=~ -

.Confirmgtion order 4 nos,

" showing the Adverse. remarkse .
- Tecordad in the ALRs ef Wq _

‘it ,'9) Integrity certificate i
R

b

ey

above mentionod nine
aro also sent herswith along with

(v) The ACR doei iera of the

‘

2O tiD"'?ﬁhqpvatae entries, and certificetes to this effact ara

Oncquod'hereuith. The particulars of ths ACK being enclose
are shown ‘at Annexure=III.

{

(vi) Vigilance certificates and integrity certiri-
of ficers are sent
desired. |

Yoursgd faithfully,

Enclos - f

ERE SN P

Annexure I (Particularg

s

7. {PePeMalhotra),
Secretary (Forests),
Govt. of Arunachal Pradest

, "“ ';tpnagar.

o!l{‘c
) t

- '
® T .. [

Annexurg.ll (Statement g
;.:-":“.V"‘._ i "

(5FS)" tn triplicate). R :QT

Copy of Mowo.NO.F OR.140/78/ = - . .
Vol.I1/1005-07 dt.25~7-88(one cepy)e = -

Copy of Memo.NO.FOR.140/78/Vel. .11/ - .
1008-10 dt. 25=7-88 (ons copy).

Annoxura~l11I (Statement of )
ACRs of officers in tripli=-
cate,

ACRs (as per Annexure-III).

tespect of e ach
officers,

10)Certificato of advorse entries

in respact of 9 (nine)

of ficers
{in triplicate).
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GOVT. OF ARUNACHAL PRADBSH
DEPARTMENT OF PERSONMEL
ITAI?AGAR.
CRRER Lo

Ya . be
Wocnwlo/” L m-..,zwaaqar.thg um June/92.
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3 o nxe Govctpot‘af'h‘n\nachal i?rldelh is pleased
R aecoxd ‘sanctiof”ts tie] up rydation’ of the.wxisting
ost of Chief Wildlifé ward j "tan’ 14 chdre post) in the
scale Gf pay 6f ke ‘4500-15G-5700/~ to' the level of
' Cnief Conservatdr of gores‘ﬁi""(mﬂif Westdland & ° ,
Vigilance) i the! l‘cale of P&y’ of,as. ~z M?oo/- '
p.m witd: ‘4mmediate ‘affect, T I01,"

."

, '—n u._.

i

L~

/ wnps issues with concuxronce of tho Yinance
beptt. ‘Govt. of AP, Vipe ﬂ’!mtv.Q. “0’ l‘!N!-B"II
456 ‘Atei 4464924

Chi £ K 3“ ) i
' the Govte: ag AeVe tanagar. |
remo.No.dw1/8/10/924936-85 : Dt. It‘“&ﬂ¢§.ﬁ279%7t§

f R4

CUPY to t= | g
= The Secretary to Hon'ble Governoke AeP.Itanagar.
: 2. 'mo Secretary: .€£0 Hoh 'bh chicﬂ g.n d:or.n.?. Teanagars

3, The P8 to all. ntniWM;/By. 'M‘“.MP

!unagar/rhhanam. S “m .

it e socretary: uiiWha Tove.! bf In0 of Ere

‘ e ?;t‘:t:. QCptto- £} 4 'mv. & PO elta' “ dlif@;?&rY‘
, ! averad aman"“wuwxw W Ioud -New Del .

' 11@033\!1 : the post ©
' uwwb:" Mwm ut'u',clanda &

¢ vzdnance.:.m wuqu e e:mtan poot of Chief

ui).dlih wezden/ witH | ite’ effocts

5. ¢ fhe P§ 0 chief S.cfnuzy. mvx. pt, Mv,xtanaqar.
"Ge “ ’Q-f'&ﬂm 18‘10‘{»0:/“13?1“6 W ‘) ,{N‘tq of

- wﬁ"ttmqar. ;f,‘“‘“" "@*
' ’l.. All secrcharflezt/‘?( socrou{.teh ,Jt. Meﬁariea,
' Govte OF AeP AQBT.

', g Bol 311 Dye. CdmialionerfMdl. WQ danmi”’so,.hrohopo '
‘ , Al ands of Dept:t (Haj r & Minoﬂ .A.P.Itamgar/

: i naha:’lagum,., e prte n 1 ti‘cm’
| ymation & Pu ¢ Rels ’
; ’ ! m. t,piof ;og' ar%gqugt is requested to pu‘h 1lish
game in the nest 1.03&5 Ar\machal Prade

% Gazette.

' 11, The Secretary. A.P.P.s.c., Ieanagar.

X 13p oftice ‘copY
¢ 12. Order BOO (

‘Sd)"' TeReDe rkaYastha
Unqe: secretatya}mrqonnel )
‘ | oV ° of A.P.Itanagar-
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0.A. No. 434 /2001 -

Shri RX. Deori g

Vs.

Union of India & Ors.

LM Surya Prakash, aged 42 years S/o Shri M. Sree Rama Murthy,
working as Director in the Ministry of Environment & Forests, Government of
India, Paryavaran Bhawan, New Delhi do hereby solemnly affirm and say as

under;-

2. That I am Director in the Ministry of Environment & Forests,
Government of India, New Delhi and having been authorised, I am competent
to file this reply on behaif of Respondent No. 1. I am acquainted with the
facts and circumstances of the case on the basis of the records maintained in
the Ministry of Environment & Forests. I have gone through the Application
and understood and contents thereof. Save and except whatever is specifically
admitted in this reply, rest of the averments will be deemed to have been
denied and the Applicant should be put to strict proof of whatever he claims to
the contrary.

3. That the answering respondents begs to state that Indian Forest Service
(LF.S)) is one of the three All India Services constituted under the All India
Services Act, 1951. The service is organised into cadres, one each for a State
or a group of States. With the conferment of statehood on a number of Union
Territories in the late eighties, the erstwhile Union Territories Cadre of IFS
was reconstituted as the Arunachal Pradesh-Goa-Mizoram-Union
Territories( AGMUT) joint Cadre. of IFS and notified vide Department of
Personnel and Training Notification No. 11031/35/88-AIS(II) B dated the 28™
December 1988. With this notification, the UT Cadre of IFS ceased to exist

Cr vl ey AN
L__.__._‘_v- I j In the matter of : PBN

AL

y

Osntra: Go®

Adal

7%7”

Ceunzel

Siandiag



-
and the last time promotion of State Forest Service (SFS) officers to the UT
cadre of IFS was made in 1987. '

4, That the answering respondents begs to state that the State of
Arunachal Pradesh is a participating unit of the J oint Arunachal Pradesh -Goa-
Mizoram-Union Territories (AGMUT) Cadre of IFS. Appointment of persons
to this Service is made as per provisions made in the IFS (Recruitment) Rules,
1966, IFS(Appointment by Competitive Examination) Regulations, 1967 and
IFS (Appointment by Promotion) Regulations, 1966 and other provisions as

..amended from time to time.

5. Th_at the answering respondents begs to state that consequent upon re-
constitution of the UT cadre of IFS as joint AGMUT cadre of LF.S., several
vital issues had to be addressed and sorted out before promotion of State
Forest Service Officers to any of the constituent units of the joint cadre could
be made. There has to be a Joint Cadre Authority (JCA) in relation of the

Joint cadre to exercise some functions of the 'State' mentioned in various rules

- and regulations relating to the Service. The JCA for all the three All India

Services of the Joint AGMUT cadre was constituted by the Department of
Personnel and Training vide Notification No. 13013/89-AIS (I), dated 3.4.89.
While the powers and functions to be exercised by each of the constituent
Units of the Joint cadre, the Joint Cadre Authority and the Cadre Controlling .
Authority at the center namely Ministry of Environment & Forests were being
considered by the Ministry, the Department of Personnel & Training re-
constituted the JCA exclusively for IAS and IPS of the Joint AGMUT cadre
vide Notification No. 14015/40/92-AIS (1) dated 11.12.92 and advised the

Respondent to suggest revised constitution of JCA Exclusively for IFS of the

- Joint Cadre. The Hon'ble Principal Bench of the Central Administrative

Tribunal, however, while deciding a case O.A. No. 222/94 in the their

_Jjudgement dated 2.6.94, ruled that the JCA constituted for the IFS of the Joint

AGMUT cadre vide Notification dated 3.4.89 continued to exist, and that set
all the doubts at rest. '

6. That the answering respondents begs to state that once the JCA for the
Joint AGMUT cadre of IFS was in place, it had to undertake the exercise of
notional allocation of the promotion quota posts in IFS to the units to the

Joint cadre in proportion to their sanctioned Senior Duty Posts as has been .
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done in the case of the other two All India Services of the Joint Cadre.
Thereafter, the JCA also undertook the notional allocation of the promotee
IFS Officers of the Joint Cadre to the constituent Units, after which only a
clear picture could emerge about the number of promotion quota vacancies in
each. constituent unit of the Joint Cadre. The cadre review of the Joint
AGMUT Cadre of IFS took place in 1985, resulting in increase in the number -
of poéts in the\ cadre as also in the promotion quota for the constituent Units.
All these developments took a long time, as a result of which no meeting of
the Selection Committee as provided in IFS (Appointment by Promotion)
Regulations, 1966 could be held after 1987 till 1995, and the first meeting of
the Section Committee after the UT cadre was reconstituted as Joint AGMUT
cadre of IFS was held in 1996, on the basis of which the Applicant was
éppointed on promotion to the Indian Forest Service. With this background in
view, the replying Respondent procéeds fo reply to the specific averments

made in the Original Application.

7. That with regard to the statements made in Sub-paras(1), (2),(3) of

para 4 of the application the answering Respondent has no comments of offer.

8. That with regard to the statements made in Sub-para (4) of para 4, in
so far as it relates to the appointment of the Applicant against cadre post for
IFS in the year 1993. It is submitted that approval of the answering
Respondent as also the U.P.S.C. as required under the Cadre Rules for LF.S.
has not been obtained for such appointment of non-cadre officers against
cadre posts for LF.S. The issue was examined by the Apex Court in their
Judgement dated 29.11.92 in Syed Khalid Rizvi & Ors. Vs. Union of India
etc. 1992(3) SCALE p. 287 and the Apex Court held that such officiation of
State Police Service Officers on posts included in the State Cadre of Indian
Police Service which has not been approved by the Central Govt. and the
Union Public Service Commission as required in terms of the provisions of
the Cadre Rules for the respective services has to be treaied as purely
temporary and local arrangement made by the State Governments themselves
and by natural corollary, such arrangements can not give benefits of seniority

on their appointment to the All India Service to the concerned officers.

9. That with regard to the statements made in Sub-para (5) of para 4 of
the application it is submitted that till the creation of the Joint AGMUT Case,
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as long as it was UT Cadre of IFS, no separate promotion quota for IFS was
allocated to any of the Union Territories. The Applicant's contention about
the promotion quota for Arunachal Pradesh out of the total premotion quota

for U.Ts. is baseless and irrelevant.

10.  That with regafd to the statements made in sub-para (6),(7),(8)&(9) of

~ para 4 of the application it is submitted that prior to the Indian Forest Service

(Fixation of Cadre Strength) Third Amendment Regulations w.e.f 1.1.98, the
promotion quota used to be not more than one third of the Senior Duty Posts.
Therefore, for a cadre strength of 61 Senior Duty Posts for the U.T. Cadre in
1986, the promotion quota.should have been 24 that is one third of 61 plus
20% of 61. The Applicant's Contention that the promotion quota was 29 is
without any bésis and not in conformity under the rules/Regulations prevailing

at that time.

11. - That with regard to the statements made in Sub-para (10) of péra‘4 of
the application the answering respondent submits that the point the Applicant
wants to make is not very clear. However, the position in so far as the
Respondent is concerned is that as long as it was U.T. Cadre till its

metamorphosis into the Joint AGMUT Cadre in 1988, there was no separate

allocation of promotion quota posts for the different Union Territories.

Promotion from the State Forest Service to the LF.S. used to be made on the
availability of eligible Officers in various Union Territories against available
promotion quota vacancies in the U.T. Cadre. As a result, there was no

promotee LF.S. Officer from the Arunachal segment.

12 That with regard to the statements made in Sub-para 11 of 4 of the
application it is submitted that the calculation of quotas ascribed to Arunachal
Pradesh is the Applicant's own, which has no link with the rule/regulations.
The position as far as the Respondent is concerned is that till the Cadre review
in the year 1995, the promotion quota for U.T. Cadre and later AGMUT Cadre
of LF.S. was 24. The circumstances under which why no promotion from
State Forest Service (SFS) to IFS could be made in the year from 1988 to
1995 have been explained in para 5 and 6 supra. |

13 That the answering Respondent does not wish to comment on the

hypothetical situation depicted in Sub-para 12 of para 4 of the application.
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The circumstances under which no cadre review could be conducted in the

transition period between 1988 and 1995 have been explained in paragraphs 5

& 6 of this written statement.

.14, That with regard to the statements made in Sub-para 13 of para 4, it is
submitted that the position has been explainéd in para 6 above. In short, once
the U.T. Cadre of I.LF.S. was re-constituted into a Joint AGMUT Cadre, the
Joint Cadre. Authority had to undertake the exercise of allocation of the
available promotion quota posts in the units of the Joint Cadre as also the
notional allocation of the then existing promotee LF.S. Officers to the various
units of the Joint Cadre, so that vacancy position in the promotion quota in
the Constituent Units can be worked out, and promotions can be made in the
Units of the Joint Cadre from SFS to IFS.

15.  That with regard to the statements made in sub-paras 14 & 15 of the
application it is admitted that as a result of the cadre-review in 1995, the
sanctioned strength of Sr. Duty posts for the Arunachal Pradesh Unit of the
Joint Case was increased from 27 to 34 and the Applicant was promoted to
IFS in 1996.

16.  That with regard to the statements made in sub-paras 16 and 17 of para
4 of the application, the Respondent submits that the Year of Allotment of the
Applicant has been fixed along with the same for other officers promoted to
the Joint AGMUT Cadre of LF.S. vide_order of the Ministry dated 29.6.2000

as per rules applicable to them.

17.  That with regérd to the statements made in Sub-para 18 and 19 of para
4 of the application, the historic events responsible for non-holding of Cadre-
review (which as per latest rules position, is required to be done after every
five years) and promotion from State Forest Service to the Indian Forest
Service of the Joint AGMUT cadre have been explained in para 5 and 6
above. It is submitted that the meeting of the selection Committee was held
and promotions made to IFS as soon as all the relevant issues like allocation
of promotion quota to the units of the Joint Cadre, notional allocation of
promotee officers to each unif pf the cadre, determination of promotional

vacancy for each unit etc. werg sw;ed out.
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1A8. That the answering Respondent begs to state that the points made in
Sub-para 20 of para 4 of the application, these are all matters of
rules/regulations and the answering Respondent has no comments to offer
except that the IFS(Cadre) Rules 1966 have been amended w.e.f. 10™ March,
1995 making provfsion for review of the strength and composition of the
cadre after every five years instead of the earlier provision for review after

every 3 years.

19.  That the answering Respondent begs to state that points made in Sub-
para 21 of para 4 of the application, it is strongly denied that the answering
Respondent acted in an arbitrary or malafide manner or in any colorable
exercise of power in the matter of promotion of the Applicant to LF.S. On the
other hand, the Cadre was going through a transition phase from 1988 to 1995
and cadre review and Selection Committee meeting for promotion from SFS
to IFS were done as soon as things stabilized and a clear picture regarding the
number of promotion quota vacancies for each constituent unit of the Joint

Case emerged.

20.  That with regard to the statements made in Sub-paras 22 and 23 of
para 4 of the application, the Respondent's position has been explained in para

8 of this written statement.

21.  That with regard to the statements made in Sub-para 24 & 25 of para 4
of the application, the answering Respondent's position has already been
explained in para 5 & 6 of this written statements. The Applicant's case is that
he became eligible for promotion to IFS in the year 1988, and vacancies in the
promotion quota were available from 1988 to 1995, but the Respondent's case
is that the vacancy position in the promotion quota for various segments of the
joint cadre could the determined by the Competent authority, namely, the
Joint Cadre Authority, only by the end of 1995/early 1996, after completing
the exercise to ensure equity and fair play to all the Units of the Joint Cadre.
As regards the case of Jammu & Kashmir Cadre of IFS, where seniority of
promotee LF.S. Officers was giyen from retrospective date, there can not be

any real comparison between the situations of the two cases, as in the case of

~ J&K Cadre, Cadre Review and Selection Committee meeting for promotion to

LF.S. did not take place for far longer period, and retrospective seniority was

given to the promotee LF.S. Officers under the extra-Ordinary provisions of
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the rules as a one time measure. In spite of that the Respondent at one stage -
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was seriously exploring the feasibility of giving benefit of Seniority from
retrospective dates to the promotee AGMUT Cadre Officers including the
Applicant on the analogy of the promotee officers of J&K Cadre, but the same
was not found feasible and seniority/year of Allotment was fixed under the

normal rules.
22, That with regard to the statements made Sub-para 26 and 27 of para
4of the application have been replied to vide para 5 and 6 and other

proceeding paragraphs of the written statements.

23.  That with regard to the statements made in Sub-para (a) and (b) of para

5 of the application are strongly refuted. The position of the answering

Respondent has been explained in the proceeding paragraphs. It is also
refuted that the promotions have not been made from SFS to the U.T. Cadre to
LF.S. in the years 1986 and 1987. The position is that promotions have been
made from the State Forest Service to the U.T. Cadre to LF.S. in the years
1986 and 1987, but thereafter promotion could be made only in 1996 after
completing all the procedural formalities due to re-constitution of the U.T.
Cadre in to the Joint AGMUT Cadre. It is also strongly denied that there has
been any arbitrary or malafide action or any colorable exercise of power in

the matter of promotion of the Applicant to I.F.S.

24, That with regard to the statements made in Sub-para, (c),(d) and (e) of °
para 5 of the application, the answering Respondent beg to state that the
period of officiating against senior duty posts as claimed by the Applicant, has
not got the approval of the Central Govt/UP.S.C. as required under the
provisions of the LF.S.(Cadre) Rules, and therefore does not count for
seniority purposes. This position had been examined by the Apex Court in
Syed Khalid Rizvi Vs, Union of India etc. as explained in para 4(ii) above. It
is also denied that there was any error in the matter of calculation of
promotion quota in the cadre. On the other hand, it has been done as per

rules/regulations.

25.  That with regard to the statements made in Sub-para (f) and (g) of para
5 of the application, it is strongly refuted that the answering Respondent acted

in any arbitrary, malafide, illegal or baised manner or that there has been any
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violation‘of any of the Articles of the Indian Constitution. On the other hand,
the promotion of the Applicant to the Arunachal Pradesh Segment of the Joint
AGMUT Cadre of LF.S. has been done as per rules/regulations.

26.  That with regard to the statements made in sub-paras (h), (1) and (ii) of

. para 5 of the application, it is strongly denied that there has been any violation

of the Principle of Natural Justice of Administrative fair play or any law in the
matter of promotion of the Applicant to the Arunachal Pradesh Segment of the
Joint AGMUT Cadre of IFS nor that there has been any arbitrary , illegal,

malafide or capricious action on the part of the Respondent.

27.  That in view of the statements made in the foregoing paragraphs, it is
abundantly clear that the present Application is devoid of any merit, which

deserves to be dismissed forth-with and the Respondent prays accordingly.

VERIFICATION

I, M. Surya Prakash, presently working as Director to the Government
of India having office at Paryavaran Bhawan, CGO Complex, Lodi Road,
New Delhi - 110 003, being duly authorised and competent to sign this |
verification, do hereby solemnly affirm and state that the statements made in
para ! 2,7,12,13,15 zo,wz gre true to my knowledge and belief and those made
in para J-6, 85 443, ] Eé/{lg matter of records, are true to my information
derived therefrom and the rest are my humble submission before this Hon' ble

Tribunal. I have not supressed any material fact.

And T sign this verification on this 26" day of April, 2002

at New Delhi. M

Depongent

{Dr. M. Surya prakash)
Directot
Ministry of £nv. & Fores\:j

Govt. of india, New De



